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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised
‘by the Committee do present on their behalf, this Second Report on
the Appropriation Accounts (Posts & Telegraphs), 1960-61 and Audit
Report, 1962, which were laid on the Table of the House on the 11th
‘May, 1962, The Committee examined these documents at their sit-
tings held from the 19th to 21st July, 1962. A brief record of the pro-

-ceedings of these sittings has been maintained and forms part of the
Report (Part II).

The Committee considered and approved this Report at their sit-
ting held on the 25th September, 1962.

2. A statement showing the summary of the principal conclusions/
recommendations of the Committee is appended to the Report (Ap-
‘pendix IV). For facility of reference these have been printed in
thick type in the body of the Report.

3. The Committee also considered the Statement showing ‘action-
taken’ or proposed to be taken, pursuant to the recommendations of
the Committee made in their earlier Reports relating to P. & T. Ac-
counts, The Statement as approved by the Committee has been
appended to this Report (Appendix I).

4. The Committee place on record their appreciation of the assis-
tance rendered to them in their examination of these Accounts by
the Comptroller and Auditor General of India.

They would also like to express their thanks to the Chairman and
‘Members of the P. & T. Board for the co-operation extended by them
tn giving the information asked for by the Committee during the
eourse of evidence.

New Drinr-1 MAHAVIR TYAGI,
October 12, 1962. Chairman,
Asvina 20, 1884 (Saka). Public Accounts Committee.



POSTS & TELEGRAPHS DEPARTMENT

I
Financial Working of the P. & T. Department, 1960-61

The following table shows the original and final Grants and Charg-
ed Appropriations and expenditure actually incurred there against
during the year 1960-61:

Original Grant Final Grant or Actual
or Appropristion Appropriation expenditure

Expenditure met from Revenue—
Charged . £,000 41,000 36,903
Voted 71,62.93,000 71,62,93,000 79,30,42,59¢

Dividend payable to General
Revenues and Appropriations *
to Reserve Funds —

Voted %,83.99,000 11,32,29,000 12,99,69,659

Capital outlay on posts & Tele-
graphs (10t met {from Revenuc)—

Charged e - 25,794
Voted 23v56’7°v000 23,56,70,000 18,31,80,123
Totwal Charged 5,000 41,000 62,697
Voted . 1,04,03,62,000 1.06.61,92,000  1,00,71,92,37 P
Grand Total 1,04,03,67,000  1,06,42,33,000 1160’72,55,075

As the Grants and Appropriations are for gross amounts, the
above details do not include the recoveries which are adjusted in the
accounts in reduction of expenditure. The total of actual recoveries
against all the grants amounted to Rs. 1,231'98 lakhs.

Revenue receipts and working exrpenses—Para 2 of Audit Report
pp. 1-2

The actual revenue receipts of the Department during the year
1960-61 amounted to Rs. 77' 14 crores as against the budget estimates
of Rs. 75°40 crores. On the other hand the working expenses (exclud-
ing appropriation to Renewals Reserve Fund but including Dividend
to General Revenues) amounted to Rs. 69:28 crores as against the
budget estimates of Rs. 71'03 crores. The revenue surplus according-
ly amounted to Rs. 7-86 crores against the budget estimates of Rs. 4-37
crores. A review of the estimated and actual figures of revenue
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receipts and working expenses from the year 1956-57 to 1960-61
revealed that except during 1957-58 the actuals under Revenue had
been higher than the Budget Estimates while the actuals under
working expenses (exclusive of contributions to the Renewals Reserve
Fund but including interest on Capital Outlay/dividend to General
Revenues) were less than the budgeted figures.

Explaining the reasons for large variations between the budget
estimates and the actuals for revenue and working expenses, the
representative of the Department stated in evidence that so far as
revenue was concerned, the estimates of the Department were based
on the past trends of traffic and the estimates furnished by the Ac-
countant General. However, the actuals in this regard turned out to
be more than the estimates of the Department. One additional factor
for these variations in 1960-61 was the change in telephone tariffs as
a result of the recommendations of the Tariff Revision Committee.
As the decision in this regard was taken shortly before the end of
the financial year 1959-60, the exact impact of the proposals could not
be included in the Budget Estimates for 1960-61. The Chairman, P. &
T'. Board, however, admitted that there was scope for more realistic

budgeting of expenditure.

The Committee trust that necessary steps would be taken by the
Department to improve the standard of budgeting. They would in
this connection also invite attention to the instructions issued by the
Ministry of Finance in August, 1958 to improve the technique of
estimating and financial centrol over expenditure.

Contributions to Renewals Reserve Fund—Para 3, p. 2.

2. The amount to be appropriated to the Renewals Reserve Fund
was fixed ad hoc at Rs. 1-25 crores in 1956-57, but was raised to Rs. 2°5
crores in 1957-58, and 1958-59 and to Rs. 4° 64 crores in 1959-60 with a
view to augmenting the balances in the Renewals Reserve 'und. In
1960-61, practically the entire surplus revenue of the Department
(Rs. 786 crores) was appropriated to the Renewals Reserve Fund
after providing a nominal amount of Re. 1 lakh each to two new funds,
namelv the Posts and Telegraphs Development Fund and Revenue
Reserve Fund. The credits to the Renewals Reserve Fund during the
five years ending 1960-61 amounted to Rs. 18:74 crores and with-

drawals from the Fund to Rs. 6-95 crores.

Prior to 1960-61, the contribution to the Fund was treated as part
of the workirg expenses but from 1960-61 the contribution has been
treated as an appropriation of the surplus. According to the orders
issued by the Ministry of Finance in December, 1959, the balance of
the surplus aveilable after payment of the dividend is to be utilised



for making adequate contributions to the Renewals Reserve Fund
and any balance still remaining would be funded by the Department
-of being utilised for its development programmes and capital needs.
However, the principles according to which the contributions 1o the
Renewals Reserve ¥und and the two other Funds referred to above
would be made out of the Revenue Surplus have not been formally
laid down by the Government so far.

The Committee enquired whether taking into consideration the
expected life of the assets and the total capital at charge, the Depart-
ment considered the present contributions to the Renewals Reserve
Fund adequate. They were informed that the present balance in
the Fund was just adequate to meet the current demand of deprecia-
tion but there was quite g substantial leeway to be made. As the
new system of making contributions to the Renewals Reserve F'und
had come into force only from 1st April, 1960, it was proposed to
review this matter after five years with a view to deciding whether
it was necessary to increase the contributions to the Fund.

The Committee, however, learnt that the allocation of total
contribution to the Fund among various Branches of the Department
was still on an ad hoc basis. As the profits of Telegraphs and Postal
Branches were not sufficient to make adequate contributions to the
Fund, the major appropriation was made from the surplus of the
Telephones Branch.

The Committee are not satisfied with the present arrangements
for making contributions to the Renewals Reserve Fund by the
different Branches. As the accounts of the Department are main-
tained separately for ecach Branch it is essential that the allocation
of the contribution to the Fund among the various Branches should
be on commercial principles so as to represent the true statement
of accounts for each Branch,

3. The Committee also fail to vnderstand the reasons for changing
the system of making contribution to the Fund and treating it as en
appropriation of the surplus instead of as a part of working expenses
as was the practice prior to 1960-61. They would like to observe
that according to the normal commercial principles and the practice
followed on the Railways, such contributions to the Fund should be
treated as a part of working expenses so as to present the correct
picture of the revenue,deficit of each Branch.

Financial Result of the working of Telegraphs Branch—Para 5, p. 3

4. A review of the capital outlay and the surplus of the Telegraphs
Branch during the years 1956-57 to 1960-61 revealed that whereas
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there had been an increase of about Rs. 10 crores in the Capital
Outlay, the surplus had gone down by Rs. 0.39 crores (from 041 to
Rs. 0-02 crores).

The Committee were informed during the course of evidence
that the increase in Capital Outlay under ‘Telegraphs’ was
actually on trunk telephone lines, which, under the existing proce-
dure, were considered as the assets of the Telegraphs Branch but
the Telephones Branch was required to pay rental on them. Similar
was the case with lines and wires leased to the Railways. The
rental that was being paid by the Telephones Branch and the Rail-
ways was based on very old figures of depreciation, interest and
maintenance and had little to do with the Capital investment. These
sates had, however, lately been rationalised and the matter was
under correspondence with the Railways, The inter-branch adjust-
ment of rental between the Telegraphs and the Telephones Branches
would also be taken up thereafter. “The Committee, however, under-
stand from Audit that orders were issued in 1961 revising rentals
in respect of Railways with retrospective effect from 1-4-56 and a
further revision with effect from 1-4-61 was under correspondence

with the Railways.”

“The Committee desire that a comprehensive note should be sub-
mitted to them showing the position in respect of the revision of
rentals payable by the Rcilways and the other parties to whom

circuits have been leased.”

Percentage of total working expenses (including contribution to
Renewals Reserve fund and interest dividend to General Reve-
nues) to the Revenue earned by the main branches—para 6,
p.-4.

5. From the table given in para 6 of the Audit Report, it would be
seen that there has been a sharp increase in the percentage of total
working expenses to the Revenue, in each of the three Branches
during 1960-61 as compared to the corresponding figures of the
earlier years. In the case of Postal and Telegraph branches the
percentages have gone over 100. The Committee feel concerned to
note this increasing trend of working expenses. They suggest that
the position may be analysed in detail and remedial measures taken
to keep the percentage below 100, by curtailing the working expenses

to the maximum extent possible.

Savings under voted Grants—Para 8, pp. 4-5.

6. During 1960-61, the total voted grants were 106:52 crores
against which the Expenditure was Rs. 10072 crores. Thus there
was a saving of Rs. 5:80 crores or 5:4% on the voted expenditure of



the Department. The savings under this héading were mainly due to
non-utilisation of the provision for capital expenditure under Grant
No. 130. There had been progressive increase in the amount of the

unutilised budget provision from year to year under this Grant as
shown below: | !

Years Amount Savings Percentage of
Voted (In crores of Rs.) Savings
1956-57 2448 0.45 1.8
1957-58 25.77 0.19 0.7
1958-59 30.09 1.90 6.3
1959-60 34.18 6.36 18.6
1960-61 23.57 5.2% 22.3

During the course of evidence, the Chairman, P. & T. Board
admitted that the percentage of savings under this Grant had been
high. It was, however, stated that there were a number of factors
leading to this high percentage of savings e.g. deiays in procurement
of land and construction of buildings, difficulties in supply of cables
and difficult foreign exchange position etw. The new C.P.W.D.
Division for the P. & T. Works had been established only in
November, 1960. It took that Division several months to take gver
the works from the previous Division. Further, the staff sanctioned
was inadequate. Consequently, there was a shortfall in the works
carried out during the year 1960-61 and as against the previous five
years' average of Rs. 1,25 lakhs. works of the order of Rs. 1,15 lakhs
only were carried out in 1960-61. Even during the year 1961-62
works to the extent of Rs. 1,06 lakhs cculd be carried out
against the total allotment of Rs. 164 lakhs. The Committee
were, however, informed that additional staff had recently been
sanctioned. To improve the position further regarding execution of
P. & T. works, the Department had tried to use the agency of the
State P.W.Ds, for the execution of works in the States to the extent
possible. Assistance of private architects was also obtained in some
important cities.

The Committee were also informed that the percentage of sav-
inge under this Grant had come down from 223 in 1960-61 to 5.9
in 1961-62.

The Committee observe that there has been progressive increase
in the savings under this Grant and year after year the same reasons
have been advanced for these savings. It indicates a persistent
tendency of over-budgeting without taking into account the diffi-
culties experienced in the execution of capital works. Had the
Department made due allowance for these difficulties on the basis
of its past experience, the cstimates would have been more realistic.
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“The Committee would like to emphasise the need for estimating the
requirements for funds correctly and working up to these estimates
with the closest degree of approximation making a periodical review
of progress of expenditure during the year.

7. The Committee were, however, glad to learn that the percent-
age of savings under this Grant had come down to 5-9 during 1961-
‘62 from 22-3 during 1960-61. They hope that this improvement
will continue during the subsequent years also. The Committee are,
however, disappointed to learn that the creation of a separate wing
of the CP.W.D. for P. & T. Werks had not improved the tempo of
the execution of works, even in 1961-62. They hope that more
effective steps will be taken to improve the position from 1962-63
onwards.

Excesses over Voted Grant and Charged Appropriation—Para 9, p. 6.

8. During the year under report excesses occurred in the follow-
ing cases:—

No. and Name of the Amount of Actual Bxcess Percen
Grant Grant expenditure tage
Voted Grams
Rs, Rs.
85 Dividend yable Original 8,83,99,000 12,09,69,659 77,40,659 6.8
to General Reve- Supplemen-  2,48,30,000
nues and Appro- ary 11,32,29,000
pristions to Re- Final
scrve Puads.,

Charged Appropriation

130 Capital outliy on  Original and Nil 25,794 35,794 ~—
Pasts & Telegra- Supplemen-
phs (not  met tary
from revenue)

The detailed reasons for the excesses under these Grant/Appropria-
tion have been set forth in the notes submitted to the Commiitee
by the P. & T. Directorate (Appendices II & III).

As regards excess over ‘charged’ Appropriation it had been
explained in the note (Appendix 1l) that the excess was due to
ar amount paid as additional compensution decreed by a court for
certain land acquired bv the Department having been booked under
‘charged’ while the provision for the sarne wwa: made under ‘voted'.
However, as the decree in this case was awarded against the State
concerned through whom the land was acquired and only debit was
passed ‘o the P. & T. Depariment by bock adjustment, the excess
should have been booked under ‘voted' in the P. & T. bnoks instiecad
of under ‘ctarged’ in accordance with the decision of the Ministry
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of Finance contained in their letter No. F. 2(43)-B/59, dated the 12th:
September, 1959. Therefore, the excess was due to misclassification
in the accounts and would not actually require any regularisation,
in view of the fact that the consequential addition in the ‘voted’
Section of the Grant would be covered by the Savings under that
Grant. ) §

The Committee trust that the instructions of the Ministry of
Finance would be followed by all concerned to avoid such misclas-
sifications in future.

9. As regards excess over voted Grant, it had been explained in
the note (Appendix III) submitted by the Department that the
totzl amount of this grant was the difference between the budgeted
revenues of the Department and its budgeted net Working Expenses
(i.e. equal to net receipts). Thus, any improvement in revenue or
reduction in expenditure in relation to the budgeted amounts will
automatically cause an excess over this grant. During the vyear
1960-61, the actuals for gross revenue receipts exceeded the revised
estimates by Rs. 2470 lakhs and there was less expenditure by
Rs. 72-45 lakhs under Gross Working Expenses and a shortfall of
Rs. 19°74 lakhs under Recoveries. In the result, the amount cf
appropriation to the Reserve Fund increased to Rs. 1208.70 lakhs
entailing an excess of Rs. 7741 lakhs over the grant.

Subject to the observations of the Committee upon the standard
of budgeting in the P. & T. Department in para 1 of this Report, they
recommend that the excess under “‘Voted' grant referred to in para §
may be regularised by Parliament in the manner prescribed in
Article 115 of the Constitution.
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WORKS, STORES AND WORKSHOPS

JIncurring of expenditure on major works without provision in the
budget estimates—Para 10, pp. 6-7.

10. During 1960-61, an expenditure of Rs. 39-86 lakhs on 75 major
works costing over Rs. 2 lakhs each was incurred without any speci-
fic provision in the budget. Qut of these, 10 were commenced in
1960-61 (Rs. 2116 lakhs) and 65 had been commenced in earlier
years (Rs. 1870 lakhs).

The Committee were informed in evidence that out of 75 works,
63 works were carried over from the previous year as some adjust-
ments could not be made during the year 1959-60. Out of these 63
works, 43 works were such on which expenditure incurred was Rs. 500
and below or there was a minus adjustment. According to a con-
vention, prior to 1960-61 such works were not included in the state-
ment of unbudgeted works. If the same convention had been
followed in the year under report also, the number of remaining
works under this category would be 20 only. There were 6 urgent
works which had to be carried out for the Ministry of Defence and
Railways. In the case of the remaining 6 works, although the
expenditure was incurred on the budgeted projects it was on com-
ponents other than thcse provided in the budget.

The Committee enquired whether it was not desirable to have a
token grant in such cases. They were informed that in consultation
with the C. & A.G. and the Ministry of Finance, a convention had
been established that a token grant might be obtained only if the
cost of the new work was over Rs. 4 lakhs. It was alsy stated that
the position regarding these works had greatly improved and the
number of such works had come down to 75 only in 1960-61 as
arainst 1,126 in 1951-52. It has, however, been pointed out by Audit
that whereas the figure 1126 relates th works eesting over Rs. 20,000
<ach, the figure 75 relates to works costing over Rs. 2 lakhs each.

The Committee were also informed by the Chairman, P. & T.
Board, that in the case of Railways provision in the budge: was
mxde only for the entire projects and nct component-wise as was
«done in the P. & T. Department. The Department proposed to



discuss this matter with the Accountant General with a view to
following the practice obtaining in the Ministry of Railways to
reduce the number of unbudgeted works.

The Committee would like to be informed of the final decision
in this regard. They would also urge that it should be ensured by
the P. & T. Department that the instructions issued by them in June,
1960 to reduce the number of unbudgeted works “(v '~ Annexure
XI of the 31st Report of the P.A.C.—Second Lok Sabha) are strictly
followed by all conce med to avoid the recurrence of such cases.

Unco-ordinated execution of works—Para 12—Cable Scheme at
Raipur Gate Exchange, Ahmedabad-—Para 12 (i), page 8.

11. Owing to the growing demand for telephone connections at
Ahmedabad, the Department decided to expand the existing capacity
of the Raipur Gate Exchange by another 1,000 lines. While the
installation of the plant and machinery within the exchange was
completed in March, 1960, the cable-laying work had been delayed
and was still in progress.

It had been stated that while action in connection with the
survey of the area and preparation of the cable estimates was
initiated in June, 1957, the main cable scheme was finalised only in
March, 1959 and the survey for working out the branch und distri-
bution cable schemes was completed in July, 1959 on account of
stafl difficulties. The detailed estimates were sanctioned several
menths later in February, 1960. The indents for cables were placed
thercafter. Some of the required sizes of the cable provided in the
estimates  were not available and the specifications had to be
changed and modified indents placed during September to December,
1960 Only 300 additional connecticns (out of 650 anticipated)
had been given from the expanded capacitv upto May, 1961

It evidence, it was admitted that due to staff difficulties there
w3 delay in completing the survey of the area and in sanc:i~ning
the detsiled estimates for cable laving. It was, however, contended

thit delay in this case was mairly due to difficulties in cetting
cables,

The Committee regret to note that while the installatian of the
riant and machinery within the exchange was completed in March,
1930, even the detailed cstimates for cable laying were sanctioned
as Inte ps February, 1980. The time taken (more than two years)
in finalising the detailed estimates can hardly be justified. Further.
a. the project involved both installation of the plant and machinery
Inside the exchange and cable-laying outside the exchange, procure-
went of stores both for expansion of internal and «xternal plant
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should have been planned simultaneously. It is apparent that there
had been lack of proper planning and coordination in the execution
of the work.

12. The Audit para cited above mentioned the following other
cuses where there had been unnecessary locking up of funds in
stores etc. which had been procured far in advance of the execution
of works:—

Improvement of Telecommunication Services for another Govern-
ment Department

Apainst an estimate sanctioned in January, 1939 for providing
improved telecommunication service to certain Defence Installations,
stores valued at Rs. 7 lakhs were received during 1959-60 and
stores worth Rs. 3 lakhs during 1960-61, but the work had not been
commenced till July, 1961 as the necessary formalities were not
settled with the Railways, the P.W.D. and the Municipal authorities
at the time of framing the estimates, resulting in 1 .cking up of funds
to the extent of Rs. 10 lakhs for over two years.

Auto Exchange at Srinagar

An estimate amounting to Rs. 10.65 lakhs for the installation
of a 1500 lines auto exchange at Srinagar was sanctioned in May,
1959. The requisite apparatus and plant were, hcwever, indented
far in advance in January, 1958, and payvments amounting to
Rs. 60,725 and Rs. 79,642 were made in that connection during
1958-59 and 1959-60 respectively. The construction of the exchange
building, in which the equipment was to be installed, was com-
menced only in June, 1961 and was expected to be completed by
October, 1962. A part of the equipment valued Rs. 13.439 had been
diverted to other works and the balance (Rs. 1.27 lakhs) was at
present (July, 1961) lying in stock in the Post Office Goaown and
the Exchange premises.

Line Works in Jaipur Engineering Division—Para 12 (iv)

In the Jaipur Telegraph Engineering Division copper wire valued
at Rs. 1.05 lakhs required for a work was received in October, 1955.
The work itself was commenced only in May, 1960 on receipt of
other items of stores. In the same Division, in five other cases
copper wire worth Rs. 1.15 lakhs had been obtained much in advan:e
of the commencement of works, the periods ranging from 5 to 18
months.

In evidence, it was admitted that there had been delay in the
execution of the works.

The Committee view with concern suc* instances of lack of
co-ordination in the procurement of stores and the exccution of
works resulting in avoidable storage and interest charges on Stores
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procured, besides loss of revenue due to delay in the execution of
works. They desire that remedial measures should be taken to
ensure that such cases do not recur,

Delay in erection of buildings on plots of land acquired by the
Department—Para 13, pp. 9-10.

13. In Bombay, Central and Rajasthan Circles a number of
plots purchased at a cost of Rs. 9-18 lakhs, some of them acquired
as far back as 1926-27, 1927-28 and 1930-31, were lying vacant while
expenditure on  rent for hired accommodation continued to be
incurred by the Department at the rate of nearly Rs. 5,000 a month.

The Audit para also mentioned one specific case in which the
Department purchased a site on the 16th October. 1948 at a cost of
Rs. 53,340 for the construction of a building to house the pest office
and the office of the Superintendent of Post Offices at RS, Puram
in Madra:. Circle, which are located in rented buildings (rent
Rs. 7,770 per annum) . The sanction for construction of the building
wis, hewever, accorded only in 1956, after a lapse oi 8 years and
the construction of the building had not vet been taken un.

Explaining the reasons for non-utilisation of various vacant plots,
the representative of the Department stated in evidence that the
construction of buildings had been delaved due to  financial strin-
geney, slow progress of work by the CP.W.D. and constructions
following @ scheme of priority. Further, during the period 194952,
there was a ban on construction  of new buildings. However, the
P. & T. Board was already seized of the matter. A statement had
been prepared regarding the vacant sites and the whole matter would
be examined carefully.

It was also contended that in some cases, as a matter of policy,
some plots might have been purchased for future use as there were
difficulties in procuring the land in time and there was also the
possibility ¢f prices of land going up.

While the Committee note the difficulties in the construction of
hulldings, they cannot overlook the fact that some of these plots
were acquired as far back as 1926-27. It is, therefore, apparent that
due attention had not been paid to the utilisation of these vacant
sites. The Committee trust that all these cases would now be
examined in detail by the P. & T. Board and early decision taken
regarding utilisation/disposat of the vacant plots. The Committee
would like to be furnished with a comprehensive statement giving
the details of the vacant sites acquired by the Department indicat-
ing the place, the date of acquisition, the amount paid etc.

1865(Aii) LS—2.
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Balances of General Stores and Workshop Stores—Para 14, pp. 10-11.

14. A review of ‘the balances of the workshop stores during
the years 1957-58 to 1960-61 revealed that the closing balances of
such stores had exceeded the prescribed limits.

In evidence, the Committee were informed that in the past
the limit of these stores was fixed on an ad hoc basis. In order
to avoid such excess of stores over prescribed limits, it was now
proposed that stock-balances of such stores for a vear should be
limited to half of the production for the next year. The Commit-
tee were also informed that the limit of balances of stores had been
raised to Rs. 19 crores.

The Committee enquired whether there were some obsolete
stores in stock. They were informed that so far as workshop stores
were concerned, there were some obsolete stores and these were
under examination with a view to disposing them of. As regards
general stores, an investigation was made about two years ago to
assess the quantum of obsolete stores and a large portion of such
stores had either been disposed of or cannibalised and utilised for
other purposes. As a result of this, the balance of stores had come
down from Rs. 6 crores to Rs. 4 crores. The Committee, however,
learnt that there was no regular svstem of scrutinising all the stores
in order to assess and dispose of the obsolete stores.

Since the accumulation of obsolete stores results  in avoidable
expenditure on care and maintenance staff and on storage accommo-
dation, besides loss of interest on capitul unneccessarily locked up
the Committee desire that a suitable procedure should be evolve
ed for periodical review and disposal of nch stores.

State of balances under sub-suspense hewade of Stores Suepense
Account—Para 15, p. 11,

15. The total balances outstanding under the sub-suspense head
of the Stores Suspense Account a! the end of the year 1960-61 was
Rs. 15-67 lakhs. These represent (i) stores purchased and brought on
o stock, in respect of which pavment; have not been made  or
brought to account .and vice versa, (ii) stores sold, the value of
which has not been realised, and (iii) stares-in-transit not acknow-
ledged by the receiving units. Some of the items relate to periods
a; far back as 1948-49

Explaining the difficulties 1n the clearance of the outstanding
balances, the representative of the Department stated that the
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method adopted for entry of credits and debits in the past, parti-
cularly during the period 1948-49 to' 1955-56, made it difficult to
link the supplementary items to the original items. As a result.
- the amount had remained unadjusted in the ledgers.

The Committee were informed that the position had considerab-
ly improved during the year 1961-62 and the number of items out-
standing had come down from 38,300 as on 31st March, 1961 to
19.800 on 31st March, 1962. Out of these, about 9,000 items related
to the period upto 1955-56. With a view to clearing these outstand-
ings, 2 manual had been prepared prescribing the detailed procedure
for work in Stores and Workshop Accounts Offices and it had proved
useful. It was also proposed to examine the desirability of appoint-
ing a small Committee consisting of representatives of the Accoun-
tant Gencral, Finance and the Chief Accounts Officer of the P. & T.
Directorate to clear the outstanding balances.

The Committee desire that the clearance of outstanding balances
especially of old items pertaining to period upto 1955-56 should be
expedited. They trust that the setting up of the proposed Committee
for the clearance of these halances would result in substantially
reducing the outstanding balances.

Defective Purchase—Para 16, poges 11-12.

16. An crder for the supply of en Air-Conditioning Plant and its
installation in the Raipur Gate Exchange through the Supplies
Organisation placed in November, 1957 stipulated the supplv and ins-
tallation of the Plan by the 30th June, 1958 and the use of Celotex
for ducting and insulation work. An extension of time was grant-
ed upio the 31st March, 1959 for the work of the electrification along
with other work for the installation of the Air-Conditioning Plant
but the work was completed by Suppliers only in Mav, 1960. Tt
was then discovered that the insulation and ducting had been done
wvith Thermocole instead of Celotex as stipulated.

A sum of Rs. 43,105, being 80 per cent of the supplies, ete.. made
was paid in March, 1959. Although according to the contract, this
pavment was made after initial inspection and proof of despatch. the
defective execution was not noticed at that stage by the Inspection
Organisation of the Director General, Supplies and Disposals. The
plant had been lving unused for over two vears and it had been
stated in December. 1961 that the firm had agreed ta change
the insulation from Thermocole to Celotex. ‘

In evidence, the D.GS. & D. informed the Committee that in
1958 after the order had been placed, the firm had written to the
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Department (DGS&D) asking for the use of Thermocole for duct-
ing and insulation work instead of Celotex as the latter was an im-
ported material and was not available. The P. & T. Department,
however, rejected it as it was inflammable and was not suitable far
telephone exchanges. There had been a lot of correspondence
between the firm, the D-G.S. & D. and the P. & T. Department in
this matter. In the meantime it was brought to the notice of the
D.G.S. & D. by the P. & T. Department that although they had
rejected the use of Thermocole, it was being used by the firm. It
was contended that any defect in the insulation work could be
noticed only during inspection after the installation of the plant
and therefore the question if its detection during initial inspection
did not arise.

The Committee were, however, informed that the firm had re-
moved ‘Thermocole’ and had redone the work with ‘Perforite’ which
was acceptable to the P & T. Department. They were also inform-
ed that the work of insulation was g minor one costing about
Rs. 5.000 out of the total order of Rs. 60.000.

The Committee regret to note that not only was the revised date
for the installation of Air-conditioning Plant not adhered to by the
firm but the insulation and ducting had been done by some mate-
rial which had been considered unsuitable by the P. & T. Depart-
ment. The delay in replacing the insulation by other suitable
material was also inordinate. The Committee were informed that
the question of claiming compensation from the firm for delay in
commissioning the plant was under consideration of the D.GS. & D.
They would like to be informed of the final decision taken in this.
regard and the amount recovered from the firm.

Delays in repairs to serviceable stores—Para 17, page 12.

17. Repairable stores returned bv various Divisions were kept
in stock by the Telegraph Store Depot. Madras and Store Depot,
New Delhi from 1955, without bheing repaired. The values of such
accurnulated stores in these depo's were Rs. 296 lakhs and Rs 13.64
lakhs at the end of March. 1961 and May. 1961 respectively.

Explaining the reasons for the delay in repairs to serviccable
stores, the representative of the Department stated in  evidence
that out of four major telephone exchanges in India, two were at
Delhi and Madras and therefore, a large number of old telephone
instruments for repairs were recovered at these places. However,
‘cﬂ:’;ﬁg‘urdmx to the information furnished by Audit, the work had b:m rcdmwvmh
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«lue to the absence of repair centres at these places, the repairs had
been delayed. A repair centre had, however, been opened at Madras
and all the repairs in that region were being carried out by that -
Centre. The Department proposed to open a repair Centre in Delhi
-also.

The Committee were further informed that out of the total
stores worth Rs. 13.64 lakhs at the Stores Depot at Delhi, the
repairable stores were now only worth Rs. 1.35 lakhs. The other
stores had been disposed of.

The Committee trust that with the setting up of the repair Cen-
tres the delays in repairs to stores will be avoided. They would
like to watch the position in this regard through future Audit
Reports. )

Delays in disposal of unserviceable stores—Para 8, page 12.

18. According to the Audit para, sale accounts in respect of un-
serviceable stores valued at Rs. 9.31 lakhs reported to have been
disposed of upto the 31st March, 1960 were still awaited in Audit.
These outstandings related to the vears 1934-55 onwards. Stores
walued at Rs. 11.41 lakhs declared for disposal during 1953-54 to 1959-
€60 had not been disposed of till June, 1961,

In the opinion of the Department. two factors which contributed
to the delay were:—

(i) The restriction under the Iron and Steel Control Order
according to which sales of scrap can be made only to
stockholders nominated by the Iron and Steel Controller.

(i) The delay in the Disposal Organisation in passing on
credits for sales of such stores.

Explaining the present position regarding sales accounts for
anserviceable stores, the representative of the Department stated
in evidence that all the sales accounts except for Rs. 0.3 lakhs® had
been linked up.

As regards the difficulties experienced bv the Department in
selling the scrap to the stockholder nominated by the Iron and
Stee!l Controller, it was contended by the representative of the
Department that the procedure for disposing of the industrial scrap

* According o the information furasshed by Awdn, sales accounts for Rs, 192 lakhs
we o twaned inoavdit as on 30-6-62,
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according to the Iron and Steel Control Order (1956) was cumber-
some. According to that order, the controlled sources, which cover-
ed eight of the workshops of the P. & T., were required to offer
such scrap to the controlled scrap stockists in a particular manner.
In case any one of them failed to accept it within the time limit
laid down, it had to be offercd to the next stockist in the list and
the same time limit was to be allowed for lifting the material. In
case of refusal by the second allottee also, the scrap could be sold
by public auction. A further amendment to Iron & Stecl Control
Order issued in 1960, however, provided that ‘before auctiorfing,
such materials may be offered serially to all scrap merchants for
refused material, if any, in the list for lots not exceeding 20 tons at
a time.’ ‘

The Committee were, however, informed by the Iron & Steel
Controller that the Scrap Committee appointed by Government
had already submitted their Report, and the limited restrictions
which were there on the sale of scrap were likely to be withdrawn.

The Committee would like to be informed of the proposals of
the Scrap Committee in this regard and the decision taken by
Government thereon.

19. As regards the reasons for delay in tne Disposal Organisa-
tion in passing on credits for sale of such stores to the P.&T.
Department, the D.G.S. & D. stated that to some extent such delays
were inevitable in a large accounts office. However, instructions
had been issued for passing on these credits promptly to the
Accountant General, Posts & Telegraphs
" The Committee trust that these instructions would be followed
by all concerned to avoid the delays in passing on such credits.

20. The Committee were also informed that with a view to
simplifying the procedure for the disposal of unserviceable stores,
certain directions had already been issued regarding devolution of
further authority to the Circles and the Divisional Offices. How-
ever, the matter was under further review with a view to examin-
ing the desirability of giving authority to the engineering units,
where these stores are recovered, to dispose of such stores. The
new procedure was expected to be finalised shortly in consultation
with the Accountant General

The Committee would like to be informed of the final decision

taken in this regard.

Loszses of stores—Para 19, pages 12-13.

21. From the table given in para 19 of the Audit Report, the
Committee observe that, though there is a slight improvement in
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the number of cases of losses and the amount involved during 1960-
61 compared to the two previous years, the position is still far
from satisfactory. The bulk of the lusses refers to thefts of copper
wire, the amount involved being Rs. 951 lakhs. During evidence,
the representative of the P. & T. Board stlated that though this was
essentially a Law and Order problem, the P. & T. Department had
.already taken certain measures such as, legislation for enhanced
punishment to those who are convicted, arrangement for prompt
detection of the site of the fault and prompt restoration. The
Chairman of the P. & T. Board added that he was thinking in terms
of the appointment of a fairly high level police officer in the P. & T.
Organisation to pursue the matter and to coordinate with the State
Governments.

The Committee would like to be informed of the decision in due
course. They are of the view that the matter requires close and
constant attention of the P. & T. Board till the theft cases are brought
down substantially, if not eliminated altogether.

Delay in utilisation or disposal of surplus machinery—Para 20, page
13.

22. In the Ambala Engineering Division, a Repeater costing
Rs. 18,170 was received in 1946 and installed in the New Delhi-Simla
carrier system which, however, was commissioned in 1947-48 with-
out the Repeater, on technical grounds. The Repeater was returned
to the Stores Depot after 9 years in June, 1955 after carrying out
repairs, etc. at a cost of Rs. 3,043

In evidence, it was admitted by the Chairman, P. & T. Board, that
it was not a good case and efforts would be made to fix responsibility

and take disciplinary action against the delinquent officials
concerned.

The Committee, however, observe that there had been inordinate
delay in fixing responsibility in this case. They would invite atten-
tion in this connection to para & (Introduction) of their Twenty-
second Report (Second Lok Sabha) and trust that prompt action
would now be taken against the delinquent officials.

23. On dismantling a telephone exchange in the Delhi Telephone
District in 1951-52, a Generator set manufactured in 1944 was recover-
ed. It had never been worked since its installation and there were
no records to show how, when and at what price it had been procur-
ed. No entry was also available in the inventory of assets. The
set was declared as surplus as late as November, 1958 but it was
noticed in July, 1961 that no action was taken for its utilisation or
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disposal. The cost and the present value of the equipment were
assessed by the Surplus Stores Committee at Rs. 10,000 and Rs. 2,000

respectively.

During the course of evidence, the representative of the
Department stated that there were no records to show how the
Generator set came into the possession of the Department. How-
ever, as the set was not suitab'e for their purpose, it would have to
be disposed of.

The Committee note that although about 10 ycars have elapsed
since the Generator set was recovered from the Exchange, no final
decision has yet been taken regarding its dispesa!. They could not
get any satisfactory reply for this inordinate delay. They suggest
that an early decision should be taken to dispose of the set and a
report submitted to the Committee.

Defective Manufacture—Para 22(a), page 14.

24. 16,000 heat coils conforming to the specification of the Posts
and Telegraphs Department were manufactured in the Jabalpur
Workshops during 1958-59 against an order received from the Indian
Telephone Industries Limited in December, 1957 and made over to
the Cecntroller of Telegraph Stores, Jabalpur by March, 1959. The
Controller of Telegraph Stores despatched to the company betwecn
July and October, 1959, 16.000 heat coils valued at Rs. 20,793 from his
stock (5,000 numbers purchased from the market and 11,000 manu-
factured in the Departmental Workshops). The entire lot was re-
jected by the Indian Telephone Industries in December, 1959 as not
upto specification and the bill for Rs. 20,793 was not accepted by them.
Although the heat coils were stated to have been tested by the
Departmental authorities before making over to the Controller of
Telegraph Stores for issue to the firm, further investigation by the
Department in respect of a few rejected samples sent by the Indian
Telephone Industries showed that the stores supplied were not of the
stipulated specification. A final decision regarding their disposal had
not been taken till July, 1961 and the articles were lving with the
purchasers at the risk of the Posts & Telegraphs Department.

In evidence, the representative of the Department admitted that
the heat coils had not been properly tested before handing over to
the Controller of Telegraph Stores. He stated that probably some of
the rejected coils got mixed up with the others and as the 1.7T.1. did
sample-testing only, the whole lot was rejected. The Department
was, however, now testing each coil and i was found that about
8,000 of them were suitable for use.
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The Committee pointed out that according to the instructions
issued by the Department in 1951, the indentor should have been
.asked to arrange for the inspection of stores before their supply by

‘the Department. It was admitted that there had been a lapse in this
‘regard.

The Committee regret to note that the Departmental authorities
had not only failed to make proper test of the coils before making'
over {o the Controller of Telegraph Stores, but also failed to follow
t\e instructions issued by the P. & T. Department in March, 1951
regarding inspection of the Stores by the indentors. They desire
that this matter should be looked into and the responsibility fixed.

25. The Committee were also informed that one of the causes of
defective manufacture of certain items at the P & T. Workshops was
that the equipment was old and outmoded. The Department was.
however, takine stens to modernise these Workshops.  The Commit-
tece would inw ¢ attention in this connection to para 39 of their 22nd
teport (1959-60) wherein they had recommended that early and
cffective steps should be taken for the modernisation of the Work-
shops. They desire that this matter should receive urgent attention.

Defective Manufacture in Bombay Telephone Workshops—Para
22(b). page 14,

26. In the Bombayv Telephone Workshops, 50.000 numbers of
collars for heat coils were manufactured at a cost of Rs. 16868 and
out of this, as many as 24.333 numbers valued at Rs. 8911 were
rejected due to defective manufacture. The rejected pieces were
disposed of as brass scrap for Rs. 2. resulting in a net loss of
Rs. 8.909 to the Department. The Departmental investigation indi-
cated that the defects could only be attributed to the fact that
the item was manufactured in that workshop for the first time.

The Committee enquired why an experimental order was not
placed when the stores were .nanufactured for the first time in the
Bombay workshop. The representative of the Department admitted

that there was lapse in this regard and stated that necessary instruc-
tions had since been issued.

The Committee were also informed that the value of raw material

used in rejected items was Rs. 2170 only and the balance was labour
and overhead charges.

It is unfortunate that in this case, disregard of the fundamental
principle of undertaking a trial order before establishing the manu-
facture of a new item, resulted in avoidable loss to the Department.
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The Committee trust that the instructions now issued by the Depart-
ment would be strictly followed to aveid such cases in future.

Delay in the installation of botlers—Para 23, page 14.

27. With a view to replacing the prevailing method of cold pick-
ling of tubes by hot pickling, two boilers were purchased for the
Jabalpur Workshops in 1946 at a cost of Rs. 16.788 but the construc-
tion of a shed to house the boilers and for their installation was
sanctioned in January. 1959. The boilers. which were finally instal-
led in August. 1960, could not, however. be commissioned into
service as necessury fittings, pipcs, ete. were vet to be procured.

In evidence, the representative of the Department admitted that
there had been negiigence in this case and stated that the Depart-
ment was taking steps to fix the responsibility. Steps were also
being taken to commission the boilers immediately.

The Committee observe that apart from locking up of capital
funds, and possible deterioration by long storage, the savings in ex-
penditure which had been estimated in 1956 at Rs. 1,655 per month
by means of hot pickling process has not been realised as a result
of the delay of over fifteen ycars in bringing the boilers into use.
They desire that prompt and adequate disciplinary action should be
taken against the delinquent officials and a report submitted to them.

Infructuous expenditure on purchase and repair of machine—Para
24, page 15.

28. A centreless grinder machine which was purchased in May,
1953 through the Director General, Supplies and Disposals, from the
German Reparation Machinery Dump on “as is where is” basis at
a cost of Rs. 6,259 had been lying practically unused so far, after an
expenditure of Rs. 16,123 was incurred on repairs. The machine was
sent to the Government Machine Tool Prototype Factory .for repairs
in June, 1954, as it had not been in a working condition even at the
time of purchase, and was received back only in January, 1960 after
nearly 6 years. It was then found that the scope for utilisation of
the machine was limited in regard to the type of material manufac-
tured and used by the Department.

Explaining the reasons for purchasing the Grinder Machine, the
representative of the Department stated in evidence that the machine
was purchased to correct the size and the tolerance of various
articles. However, when it was received back from the Government
Machine Tool Prototype Factory after repairs, it was found that the
machine was designed fcr a maximum of 18” length rods while the
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Department required a machine which could grind rods upto the
length of 8. Therefore, it was of no use to the Department and it
was now proposed to dispose it of as there was demand for this type
of grinder machine.

The Committee regret to note that expenditure to the tune of
Rs. 22,382 had been incurred on the purchase and repairs of the
machine without examining its utility to the Department. They
also observe that after sending the machine to the Government
Machine Tool Prototype Factory for repairs, the Department failed
to take adequate steps to get the repairs expedited resulting in
unnecessary locking up of funds. The Committee desire that an
early decision should be taken regarding the disposal of the machine
and a report submitted to them.
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LOSSES, DEFALCATIONS, ETC.
Misappropriation in the Savings Bank Branch—Para 25, pp. 15—117.

29. The number of cases of defalcations or loss of public money
which came to light during the year under report was 1,308 involving
an amount of Rs. 7-43 lakhs. According to audit para, while the num-
ber of cases of defalcations/loss of public money decreased by 104 as
compared with the previous vear, the amount involved increased by
about Rs. 60,000, The increase occurred under all the categories ex-
cept Savings Bank and Post Office Certificates. As in the past, the
emplovees of the Department were respousible {or the bulk of these
losses (65 per cent). In 308 cases involving an amount of Rs. 2-18
lakhs (about 29 per cent), responsibility for the loss had not been
fixed till September, 1961.

The Audit para disclosed various Savings Bank frauds involving
heavy amounts. In the four cases mentioned in the audit para there
had been misappropriation of large sums of money either by omitting
to account for sums tendered for deposit or bv means of fraudulent
withdrawals. The Department proposed to examine whether the intro-
duction of a system of receipts for Savings Bank deposits would not
act as a deterrent to the fraudulent practice of not crediting deposits
in the Government accounts.

In evidence, the representative of the Department stated that the
ratio of losses to the total turn-over of the Department had decreased
from 0-0116 in 1952-53 to 0-0051 during the vear under report. The
increase in the amount involved wws also only Rs. 32,000 and not
Rs. 60.000 as shown in the Audit para, as it included the amount of
Rs. 7.000 which was only temporary misappropriation and with-
drawals to the extent of Rs. 21,000 had been subsequently admitted
by the depositors.

The Committee were also informed that out of 308 cases, there
were now only 201 cases in which responsibility was vet to be fixed.

Explaining the various measures taken to minimise the cases of
defalcations or loss of public money, the representative of the Depart-
ment stated that besides 60 inspectors who had been appointed in
1960, it was proposed to appoint 60 more inspectors with a view to
introducing second inspection of the extra-departmental post offices.

22
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Further, the Department had appointed some Assistant Superinten—
dents in the Directorate to investigate secretly certain complicated
cases of fraud and loss and also to visit different offices where the
frauds were more frequent. The effect of these measures would, how-
ever, be known only after the lapse of some time.

The Committee were informed further that as an experimental
measure, it had been decided to introduce the system of receipts for
Savings Bank deposits in three Head Pcst Offices. If, however, a depo-
sitor wanted his pass book also to be written up the same day, he
could leave the pass book and collect it in the evening. It would not
only provide some safeguard against frauds but also lead to expedi-
tious disposal of business at the counter of the post offices.

The Committee would 'tke to watch the practical effect of the
various measures taken by the Department through future Audit
Reports.

30. The Committec observe that in some of the cases of Savings
Bank fraud brought to their notice, although the fraud was spread
over a long period of time (three to five vears), it remained
undected despite the Post Offices concerned having been visited
several times by the Inspecting Officers. It was admitted in evidence
that in some of these cases lesser frequency and puorer quality of
mspections were responsible  for the continuance of frauds over a
long period of time. The Committee would, therefore, urge that
remedial measures should be taken to make these inspections more
effective and laxity on the part of Inspecting Officers in exercising
the prescribed checks dealt with promptly and suitably.

. Public continue to repose confidence with the P. &. T. Organisation,
particularly in matters pertaining to money transactions. In recent
years there has been an enermous increase in the number of new
offices opened, particularly in the rural areas. Therefore, in order
that the confidence of the public may not get shaken, the Comniittee
strongly recommend that a suitable programme of inspections of
every office to take place strictly within a specified period should be
laid down and implemented t{lrough an adequate inspectorial staff.

Infructuous expenditure due o non-utilisation of a vecant depart-
mental building—Para 27, p. 18.

31. In the Posts and Telegraphs Training Centre, at Jabalpur. new
hostel buildings for the trainees were constructed in December. 1956.
One of the old hostel buildings fell vacant from the 21st November,
1957 after the trainees were shifted to the new buildings and
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remained vacant for over three years, until March 1961, when the
Engineering Divisional and Sub-Divisional Offices at Jabalpur which
had been located in rented buildings, were shifted therein. Had the
shifting been effected earlier, a substantial portion of the rent
amounting to Rs. 26,700 which was paid for the leased buildings
over the period of three years might have been saved. A sum of
Rs. 14,833 was also incurred on the watch and ward, electricity
charges and taxes on the old building during the period it was lying
vacant.

The Chairman, P.& T. Board admitted in evidence. that it was
a bad case and assured the Committee that disciplinary action would
be taken against the delinquent officials.

The Committee would like to be informed of the action taken in
the matter early.
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REVENUE RECEIPTS AND OTHER TOPICS OF INTEREST

Telephone Revenue—Para 28, p. 18.

32. The total amount of telephone revenue outstanding on the 1st
July, 1961 in respect of bills issued upto the 31st March, 1961, amounted
to Bs. 2-15 crores (including about Rs. 2:53 lakhs on account of bills
of ex-State systems outstanding from the pre-integraticn periods).
Qut of this amount, a sum of about Rs. 72 lakhs related to Dbills
issued in 1959-60 and earlier vears. A subs.antial portion of these
outstandings (about Rs. 111 lakhs) related to private subscribers.

A test audit of telephone revenue accounts conducted during 1960-
61 revealed instances of short recoveries and failure to issue bills to
the extent of Rs. 12:97 lakhs. These were brought to the notice of the
authorities concerned for necessary action. The short collection was
mainly due to incorrect valuation of trunk call tickets.

In evidence, the representative of the Department stated that in
order to improve the position regarding recovery of out-standing tele-
phone revenues, certain steps had been taken during the last two
yvears. It had been decided to decentralise the telephone revenue
accounting offices. first into large divisional units and then to attach
them to each Telephone Exchange. Further, as an experimential mea-
sure it had been decided to introduce mechanised svstem of accounting
i four major Exchanges at Dethi, Bombay, Calcutta and Madras
which would result in prompt rendering of acccunts besides reduc-
ing the staff required for this work.

The Committee were also informed that the amount of outstand-
ings as compared to the total revenue collections had gone down. The
total amount outstanding on 1t July, 1962 in respect of bills issued
up'n March, 1962 was onlv Rs. 212 crores against the total collection
of Rs. 31 crares, whereas the corresponding figures for the vear 1960-
61, were Rs. 2°15 crores and Rs. 25 crorves respectively.

Explaining the steps taken to clear the long outstanding bills, the
representative of the Department stated that it was proposed tn set
up a small Committee to examine these cases The Department was
also examining the question of delegating further powers to the Tele-
phone staff regarding writing off of irrecoverable outstandings. Fur-
ther. out of the total amount of Rs. 19-21 lakhs outstanding for bills

25
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issued upto the end of the year, 1956, a sum of Rs. 3'84 lakhs had been
collected during the year 1961-62.

The Committee feel concerned to note that there has been a pro-
gressive increase in the instances of short recovery and failure to
tssue bills, the amount having increased from Rs. 2-9 lakhs in 1956-37
to Rs. 12:97 lakh: in 1960-61 with the same percentage of test check
by audit. The representative of the Department stated that the main
reason for short recoveries was incorrect valuation of trunk call
tickets due to human errors. The trunk call ticket valuation system
was very complex due to the existence of a number of slabs in trunk
call rates and there were even different structures within a slab. With
a view to simplifving the rate structure, it had been decided to reduce
these slabs from 45 to 10*  with effect from 1st October. 1962. The
representative of the Depariment promised to look into the question
of progressive increase in the amount invelved in these cases and
turnish a note to the Committce. This note is still awaited.

The Coemmittee would like the P. & T. Board to take effective
steps to minimise instances of short recoveries and failure to issue
bills.

Non-recovery of dues from canteens etc. in the Punjab Circle—Para 29,
p. 19.

33. In 1854-55, the Government of India, Ministry of Works, Hous-
ing and Supply sanctioned the charging of a concessional rent of
Re. 1 per month for the accommodation used by co-operative stores
and canteens run departmentally or by employees’ associations. The
concession was, however, not admissible to stores or canteens run
through the agency of contractors for which different rates were pres-
cribed by the Government.

In the Punjab Circle, eight Post and Telegraph canteens. etc., were
being managed bv the staff bodies but it was noticed during the local
audit inspections in 1958-59. 1959-60 and 1960-61 that the canteens
were actually run by private contractors. The staff associations re-
ceceived fixed monthly rovalties varving from Rs 4 to Rs. 120 from
the contractors, but paid only the nominal rent of Re. 1 per month to
the Department. This irregular practice was pointed out to the De-
partment through the inspection reports. Although the audit view
was accepted in April. 1959, the Department had not taken any steps
to regularise the existing arrangements.

It was estimated that non-recovery of the rent of the premises
from private contractors resulted in a loss of about Rs. 17,000 (from

*According to the information furnished by Audit the number  of slabs  has becty
feduced 10 12,
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the 1st January, 1955 to the 31st March, 1961) calculated at the mini-
mum rates prescribed.

Explaining the reasons for delay in regularising the existing
arrangement, the representative of the Department, stated that when
this irregularity came to their notice, instructions were issued to the
Post-master General to stop this irregular practice. It was, however,
found that during the two or three years when these canteens had
been run on co-operative basis, there had been heavy losses and there-
fore it was not possible to run them on co-operative basis. It was
also not found possible to run them departmentally. The Department
did not want to deprive the staff of this amenity by closing down
these canteens immediately and therefore the irregularity continued
for sometime. The latest position was that all the Canteens
had been closed down except the two which were functioning in
Srinagar. In order to avoid the recurrence of such irregularities,
order had been issucd that in future such cooperative societies should
be registered and their profits should, as far as possible, be reflected
in reduced prices of eatables.

As regards recovery of rent, it was contended that according to the
prescribed rate, the rent would amount to Rs. 18,500 whereas the
royalty actually recovered by the Staff bodies was Rs. 15,900. There-
fore, taking into consideration the welfare of the staff, the Department
did not insist on the recovery of the full prescribed rent. While it
might not have been possible for the Department to have recovered
the full rent amounting to Rs. 18,500, it is not clear why a propor-
tionate recovery based on the amount of royvally actually collected
by the Associations from the contractors (Rs. 15.900) could not have
been affected instead of the nominal rent of Re. 1 per month.

The Committee share the anxiety of the Department to keep these
Canteens running for the amenity of the staff. They would, how-
ever, observe that if according to the Postmaster-General it was not
possible to run the Canteens on cooperative basis or departmentally
the a'ternative of running them through contractors should have
been examined instead of acquiescing in the irregular practice.

Disposal of Outstanding Audit Objections—Para 32, pp. 21-22

34. The number of audit objections raised during 1959-60 and ear-
lier years and remaining unsettled at the end of August, 1961 was
30,498 covering an amount of Rs. 4'5 crores. Some of the objections
date back to periods from 1943-14.

Explaining the present position regarding outstanding audit objec-
tions, the representative of the Department stated in evidence that the
number of outstanding objections for the period upto the end of

1863 (Aii) LS—3.
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August, 1961 had come down from 30,498 to 19,066 and the amount
involved was only Rs. 2:91 crores as against Rs. 4:50 crores shown in

the Audit para.

The Committee were also informed that as an experimental mea-
sure three Committees had been set up recently after consultation
with the Accountant General Pcsts and Telegraphs, in Delhi, U.P. and
Bihar, where the number of audit objections was large, to settle such
objections. Each committee consisted of one Inspector of Post Offices,
one P. & T. Accountant and one Accountant from the Audit Office
concerned. However, unlike the Ministry of Defence, these officers
were not full time members of the Committee as it was felt that the
amount of work did not justify the appointment of full time officers.

The Committee need hardly emphasise the imperative need for
expeditious disposal of audit objections which continue to be fairly
large. They trust that the setting up of the committces to settle
audit objections would accelerate the clearance of such objections.
They would like to watch the position through future Audit Reports.
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35. Despite the fact that the Committee had in the past, urged
upon the need for prompt decisions and their expeditious imple-
mentation, to increase the efficiency of the P. & T. Department, this
year again, the Committee came across cases of inordinate delays
on the part of the Administration. In one case two boilers purchas-
ed for the Jabalpur Workshops in 1946 at u cost of Rs. 16,788 could
not be commissioned even 15 years after their purchase.* In another
case, no final decision had been taken regarding the disposal of a
generator set even 10 years after its recovery from an Exchange.**
In yet another case, an unwanted Repeater costing Rs. 18,170 was
returned to the Stores Depot after 9 years after incurring an ex-
penditure of Rs. 3,043 on its repairs*** The Committee are con-
-cerned over such delays in a commercial Department like the P. &. T.
They trust that in the interest of economy and efficiency, effective
steps would be taken by the Department to avoid the recurrence of
such cases,

-

36. Another point to which successive Committees on Public
Accounts have drawn attention is the delay in the submission to
them of the notes, memoranda pursuant to action taken on the
recommendations of the Committee or on points arising from the
Accounts examined bv them. The position in this regard has, how-
ever, continued to remain unsatisfactory. In some cases although
more than one year has elapsed. the information called for by the
Committee has not been furnished by the P. &. T. Directorate. Fur-
ther, despite the assurance given by the Chairman, P. & T. Board
during the course of evidence in July, 1962 to expedite the submis-
sion of the notes pursuant to ‘action taken’ on the outstanding re-
commendations of the Committee, in a number of cases the notes are
still awaited. The Committee would reiterate their earlier recom-
mendation in paras 6 and 7 (Intro.) of their 42nd Report and would
emphasise that the Ministries concerned should attach greatest im-
portance to the submission of notes etc. to the Committee within the
time-schedule laid down for the purpose.

MAHAVIR TYAGI,
. Chairman,
October 12, 1962. Public Accounts Commmittee.
Asvina 20, 1884 (Saka).

*Para 27 **Para 23 ***Pars 22



PART I

‘Proceedings of the Sittings of the Public Accounts Committee held
on 19th to 21st July, and 25th September, 1962



PROCEEDINGS OF THE SITTINGS OF PUBLIC ACCOUNTS
COMMITTEE HELD IN JULY, 1962 IN CONNECTION WITH

POSTS & TELEGRAPHS ACCOUNTS

Proceedings of the Seventh Sitting of the Public Accounts Com-

mittee held on Thursday, the 19th July, 1962.

37. The Committee sat from 9.30 to 12.10 hours.

PRESENT
Shri Mahavir Tyagi—Chairman,

MPEMBERS

2.Shri S. C. Balakrishnan

10.
. Shri Ravi Naravan Reddi
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13.
14.
15.
16.
17.
18.
19.

© LN W

Shri Bhakt Darshan

Shri Gajraj Singh Rao

Shri Hem Raj

Sardar Kapur Singh

Shri R. K. Khadilkar

Dr. P. Mandal

Dr. GG. S. Melkote

Shri Mathura Prasad Mishra

Shri Prakash Vir Shastri

Shrimati K. Bharathi

Shri Nawab Singh Chauhan

Shri Dahvabhai V. Patel

Shri Sonusing Dhansing Patil

Shri Lalji Pendse

Shri Rajeshwar Prasad Narain Sinha
Shri Jai Narain Vyas.

Shri A. K. Roy—Comptroller & Auditor General of India.

Shri G. Swaminathan—Addl. Dy. Comptroller & Auditor
General (R).

Shri R. K. Khanna—Accountant General, Posts & Tele-
graphs. ?
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SECRETARIAT

Shri H. N. Trivedi—Deputy Secretary.
Shri Y. P. Passi—Under Secretary.

WITNESSES

Posts & Telegraphs Directorate

. Shri V. Nanjappa—Chairman, P & T Board.

Shri P. M. Agerwala—Member, P & T Board.
Shri S. S. Shiralkar—Member, P & T Board.

Shri M. Dayal-—Member, P & T Board

Shri Jagdeesh Prasad—Member, P & T Board.
Shri S. C. Sen Gupta—Member, P & T Board.

. Shri S. C. Jain—Member, P & T Board.

Shri M. L. Nanda—Addl. Chief Engineer, C.P.W.D.
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38. The Committee discussed informally points arising out of
Audit Report (P & T) from 9.30 to 10.00 hours.

39. At the outset the Committee enquired about the working of
the Department since the constitution of the P & T Board with
special reference to the control exercised by the Board over finan-
cial matters. The Chairman, P & T Board stated that the setting
up of the Board had resulted in expediting decisions and issue of
sanctions as in matters relating to the P & T Department the Board
could now itself take decisions on behalf of the Ministry of Trans-
port & Communications. The P & T Board included a part-time
Member (Finance) of the rank of Joint Secretary in the Ministry of
Finance, attached to Ministry of Transport and Communications.
who assisted the Board in financial matters. Although in the case
of difference of opinion with the rest of the Members of the P & T
Board, he (Member, Finance) could refer the matter to the Finance
Minister, no such occasion had arisen so far, ag the decision of the
Board had generally been unanimous. The Committee were als
informed that all the Branches etc. of the Department were repre-
sented on the P & T Board.

Asked whether a review had been made with a view to delegat-
ing more powers to the P & T Board, the Chairman, P & T Board
stated that it was only one and a half years ago that the
Board was set up. However, the matter would be kept in view.
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Revenue Receipts & working expenditure—Para 2 of Audit Report,
pp. 1-2. '

40. A review of the estimated and actual figures of revenue re-
ceipts and the working expenses of the Department from the year
1956-57 to 1960-61 revealed that except during 1957-58 the actuals
under Revenue had been higher than the Budget Estimates while

. the actuals under working expenses exclusive of contributions tc
the Renewals Reserve Fund were less than the budgeted figures.

Explaining the reasons for large variations between the budeget
estimates and the actuals for revenue and working expenses, the
representative of the Department stated that so far as revenue was
concerned, the estimates of the Department were based on the past
trends of trafficc. However, the actuals in this regard turned out to
be more than the estimates of the Department. One additional
factor for these variations in 1960-61 was the change in telephone
tariffs as a result of the recommendations of the Tariff Revision
Committee. As the decision in this regard was taken shortly before
the end of the financial year 1959-60, the exact impact of the pro-
posals could not be included in the Budget Estimates for 1960-61.
The Chairman, P & T Board, however, agreed that there was scope
for more realistic budgeting of expenditure.

Renewals Reserve Fumd—Para 3.

4]1. The amount to be appropriated to the Renewals Reserve
Fund was fixed ad hoc at Rs. 1.25 crores in 1956-57, but was raised
to Rs. 2.5 crores in 1957-58 and 1958-59 and Rs. 4.64 crores in 1959-60
with a view to augmenting the balances in the Renewals Reserve
Fund. In 1960-61, practically the entire surplus revenue of the
Department (Rs. 7.86 crores) was appropriated to the Renewals
Reserve Fund after providing a nominal amount of Rs. 1 lakh each

to two new funds, namely the Posts & Telegraphs Development Fund
and Revenue Reserve Fund.

Asked whether taking into consideration the expected life of
the assets and the total capital at charge, the Department considered
the present contributions to the Renewals Reserve Fund adequate,
the representative of the Department stated that the present balance
in the Fund was just adequate to meet the current demands of
depreciation but there was quite a substantial leeway to be made.
As the new system of making contributions to the Renewals Re-
serve Fund had come into force only from 1st April. 1960, it was
proposed to review this matter after five years with a view to

deciding whether it was necessarv to increase the contributions to
the Fund. ‘



Asked what was the basis of making contributions to the Re-
newals Reserve Fund, the witness stated that till March,-1960, it
was made on an ad hoc basis. From 1st April, 1960, in view of in-
adequate balances in the Fund, after paying dividend to General
Revenues, practically the entire surplus was appropriated to the
Fund. However, the allocation of total contribution to Fund among
various branches of the Department was still on the ad hoc basis.
As the profits of Telegraph and Postal Branches were not sufficient
to make adequate contribution to the Fund the major appropria-
tion was made from the surplus of the Telephone Branch.

On being pointed ‘out that according to the new arrangements
made since 1st April, 1960, the contribution to the Fund was treated
as an appropriation of the surplus whereas according to normal
commercial principles, contributions to the Fund should be treated
as a part of working expenses the represéntative of the Department
agreed that it should be so.

Francial Results of working of various Branches of the Depart-
ment—Paras 5-6, pp. 3-4.

42. A review of the capital outlay and the surplus of the Tele-
graph Branch during the vears 1956-57 to 1960-61 rcvealed that
whereas there had been an increase of ahout Rs. 10 crores in the
Capital Outlay, the surplus had gone down by Rs. 39 lakhs.

Explaining the reasons in this rezard, the representative of the
Department stated that the increase in Capital Outlay under ‘Tele-
raphs’ was actually on trunk telephone lines. which under the exist-
ing procedure were considered as the assets of the Telegraph Branch,
on which the Telephone Branch was required to pay rental. Sim?
was the case of lines and wires leased to Railways. The rental that
was being paid bv the Telephone Branch and Railways was based on
verv old figures of depreciation, interest and maintenance and had
no relation with the Capital investment. These rates had now been
rationalised and the matter was under correspondence with the
Railways. The inter-branch adjustment of rental between Tele-
graph and Telephones Branches would also be taken up thercafter.
The Committee desired to be furnished with a note indicating the
percentage of such rental as was now fixed to the capital investment
on that account. ’

Para §:

43. In the case of the Postal Branch the percentage of working
expenses (including contribution to Renewals Reserve Fund and
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interest/dividend to General Revenues) to the total revenues earned
by that Branch was 102'1 in 1960-61. Explaining the reasons in
this regard, the representative of the Department stated that to
some extent the Postal Department was a service department where
the cost incurred on rendering the service was more than the amount
realised therefor e.g. in the case of post cards. However, there was
some aversion to raise the postal rates. The working expenses had
on the other hand increased because of various awards and recom-
mendations of the Pay Commission. The Department was, how-
ever, looking into the question of reducing the working expenses.

The Committee desired to know how the Postal and Telegraph
rates in India compared with those in other countries. The Chair-
man, P & T Board stated that his own impression was that consider-
ing the facts that long distances had to be covered in India and that
there was no additional surcharge for air-mail service as in other

countries, these rates could be compared favourably with those of
other countries, particularly U.S.A.

Savings under Voted Grants—para 8, pp. 45

44. A review of the capital expenditure by the Department under
Grant No. 130 from the years 1956-57 to 1960-61 revealed that there
had been progressive increase in the amount c¢f the unutilised bu-
dget provision from vear to vear and the savings had increased from
1.86¢ in 1956-57 to 22°3 per cent in 1960-61. The main projects in
which savings occurred in 1960-61 were Railway Electrification
Scheme, Calcutta-Mughalsarai, Bombay Telephone Long-term  Ex-

pansion Project and Co-axial Trunk Cable Scheme connecting Bom-
bav, New Delhi and Calcutta.

In evidence, the Chairman, P & T Board admitted that the per-
centage of savings under this Grant had been high. It was, how-
ever, stated that there were a number of factors leading to this high
percentage of savings e.g. delays in eonstruction of buildings, difficul-
ties in suppi of cables and difficult forcign exchange position etc.
The new C.P.W.D. Division for the P & T Works had been established
only in Nouvember, 1960. It took that Division several months to take
over the works from the previous Division, Further, the staff sanc-
tioned was inadequate. Consequently, there was a shortfall in the
works carried out during the year 1960-61 and as against the previous
average of Rs. 1,25 lakhs, works of the order of Rs. 1,15 lakhs were
carried out in 19680-61. It was, however, added that the additional

staff had recently been sanctioned and the position was expected to
improve.
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Detailing several other measures taken to improve the position
regarding P & T works, the witness stated that the Department had
tried to use the agency of the State P.W.Ds.’ for the execution of
‘works in the States. However, whereas in the Gujarat State the
results had been satisfactory, most of the States had not agreed to it
as the State P.W.D., were already engaged in a large number of im-
portant projects. To improve the position, the Department had also
‘started using the agency of private architects in some important

«cities.

The Committee were also informed that the percentage of savings
under this Graht had come down from 22.3 in 1960-61 to 59 in

'1961-62.

Explaining the reasons for the savings of Rs. 2.30 crores under
the Railway Electrification Scheme the representative of the Depart-
ment stated that in this case although the equipment had been de-
signed and manufactured indigenously, the aluminium sheath cables
had to be imported. There was a delay of about 4-5 months in plac-
ing the order. There were only a few manufacturers of this type of
cables. The two firms which had furnished quotations had quoted
high rates and the price was reduced only after negotiations. There
was also delay in the supply of cables due to the failure of the press
at the works of the manufacturers in Germany. No action could,
however, be taken against the firm because of force majeure clause
in the contract. It was, however, added that when the delay came
to the notice of the Department funds to the extent of Rs. 150 lakhs
were surrendered in October, 1960.

As regards the present position of the scheme, the Committee
were informed that the electric service in this line had been started

‘on the 27th June, 1962.

As regards Bombay Telephone Long Term Expansion Project the
Committee were informed that the scheme had since been completed.
Ekplaining the reasons for less payment on account of Road opening
and road reinstatement, the witness stated that it was due to non-
receipt of bills in time. The payment had. however, been made sub-

‘sequently.

Explaining the reasons for the non-receipt of cables for Co-axial
Trunk Cable Scheme, the representative of the Department stated
that the Hindustan Cables Factory, which was to supply the Cables,
experienced some difficulties as it was the first year of its produc-
tion and could supply only 17 miles of cables against 200 miles of

cables promised by it.
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Works expenditure—Para 10, pp. 6-7

45. During 196061 an expenditure of Rs. 39.86 lakhs on 75 major-
works costing over Rs. 2 lakhs each was incurred without any spe-
cific provision in the budget. Out of these, 10 were commenced in.
1960-61 (Rs. 21-16 lakhs) and 65 had been commenced in earlier
years (Rs. 18:70 lakhs).

On the other hand, no expenditure was incurted on 77 works.
costing over Rs. 5 lakhs for which a specific provision of Rs. 42.94
lakhs in all was made in the budget; out of these, one work had
already been commenced in earlier years and an expenditure of Rs.
0:70 lakhs had been incurred on it upto the end of 1959-60. On two
works costing over Rs. 5 lakhs provided for in the budget, the ex-
penditure exceeded the sanctioned cost by more than 10 percent,
thus requiring the preparation and sanction of revised estimates.

Explaining the reasons for incurring expenditure on works with-
out speific provision in the Budget, the representative of the Depart-
ment stated that out of 75 works, 63 works were carried over from
the previous yvear as some adjustments could not be made during the-
year 1959-60. Six were urgent works which had to be carried out
for the Ministries of Defence and Railways. In the case of remain-
ing six works although the expenditure was incurred on the budgeted
projects, it was on components other than those provided in the
Budget.

Asked whether it was not desirable to have a Token Grant in
such cases, the representative of the Departments stated that, in
consultation with the C & A G and the Ministry of Finance, a con-
vention had been established that a Token Grant might be obtained
only if the cost of the new work was over Rs. 4 lakhs. When pointed
out that such cases ccntinued to recur despite the instructions issued’
by the Department imgJunc, 1969 in this regard, the reoresentative
of the Department stated that the position had greatly improved and
the number of such works had come down to 75 only in 1960-61 as
against 1126 in 1951-52.

As regards 77 works on which no expenditure was incurred des-
pite the provision made in the Budget, the representative of the De-
partment stated that out of these works, 48 related to buildings. 6
to land and 23 to lines and equipment. Asked whether the adminis-
trative approval had been obtained for these 77 works as required
under the orders from the Ministry of Finance, the representative of
the Department stated that such approval had been given before-
these works were included in the Budget. However, in some of these
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«cases the expenditure had been incurred on a sub-head other than
one included in the Budget. It was also added,that in the case of
Railways, provision in the budget was made only for the entire
projects and not component-wise, as was done in the P & T Depart-
ment. The Department proposed to discuss this matter with the
Accountant General with a view to following the practice obtaining
in the Ministry of Railways.

Explaining the reasons for non-incurring of expenditure on three
main works mentioned in the Audit para, the representative of the
Department stated that in the case of Delhi Gate Exchange, work
could not be taken up as the building was not ready in time. In the
-case of Shivaji Park exchange, Bombay there was delay in acquir-
ing land, whereas in the case of construction of quarters in Delhi,
the land was still being developed.

As regards two cases where the expenditure exceeded the sanc-
tioned cost by more than 10 per cent, the witness stated that there
were still some adjustments to be made on those works and the
expenditure was not expected to exceed the sanctioned cost by more

than 10 per cent. In case it did exceed, special sancticn would be
obtained.

Expansion Project of Bombay Telephone System—para 11, pp. 7-8

46. Work on three Exchanges was undertaken as part of the
expansion of Bombay Telephone System. However, due to delay
in the construction of buildings, the equipment for Mandvi and
Matunga, costing Rs. 30.70 lakhs and Rs. 17.21 lakhs respectively,
remained in stock for nearly two years pending installation. Simi-
larly, in the case of Chembur Exchange, the equipment worth
Rs. 3-91 lakhs received during December, 1959 and March, 1960 re-
mained unutilised. Storage charges incurred till March, 1961 for
these items pf equipment amounted to Rs. 22,197, in addition to in-
terest/dividend charges on the capital. paya}ﬁ to General Revenues
amounting to Rs. 2.7 lakhs.

Explaining the reasons for the delay in the construction of build-
ings, the representative of the Department stated that in ail these
three cases, there were difficuities in awarding the contracts as no
contractors were forthcoming to take up these works and tenders
had to be invited on two or three occasions.

Giving the latest position regarding the completion of these works,
the witness stated that while the Mandvi Exchange had been com-
missioned into service, Matunga Exchange was likely to be commis-
sioned in December, 1962 and the Chembur Exchange in March, 1963.



|
UNCO-ORDINATED EXECUTION OF WORKS—

Cable Scheme at Raipur Gate Exchange, Ahmedabad—para 12 (i),

p. 8

47. Owing to the growing demand for telephone connections at
Ahmedabad, the Department decided to expand the existing capa-
city of the Raipur Gate Exchange by another 1,000 lines. While the
installation of the plant and machinery within the exchange was
completed in March, 1960, the cable-laying work had been delayed
and was still in progress. p

Explaining the reasons for the delay in this case, the representa-
tive of the Department stated that on account of staff difficulties, the
survey could be completed only in July, 1959 and scheme finalised in
December, 1959. It was, however, contended that the main delay
in this case was due to difficulties in getting cables.

In reply to a question, the Committee were informed that to
improve the pcsition of the supply of cables. plans for the expansion
of Hindustan Cables Factory had already been improved. A project
report for the setting up of another factorv was also under prepara-
tion and the new plant was expected to be erected in one cr two
vears. It was, however, added that unlike Railways who had control
over the production units which met their requirements. the Cable
Factories were under the Ministry of Commerce and Industry.

Improvement of Telecommunication Services for another Govern-
ment Department—para 12(ii), pp. 8-9

48. Against an estimate sanctioned in January, 1959 for pro-
viding improved telecommunication service to certain Defence
Installations, Stores valued at Rs. 7 lakhs were received during
1959-60 and stores worth Rs. 3 lakhs during 1960-61, but the work had
not been commenced till July, 1961 ac the necessary formalities were
not settled with the Railwnvs, the PW.D. and the Municipal autho-
rities at the time of framing the estimates.

An expendiure of Rs. 4,138 was incurred ‘on the pay and a'low-
ances of a whole-time ccnstruction officer who was employed from
April-—November, 1960 and who could not take up the construction
work.

In evidence, it was admitted that it was a bad case and there had
been considerable delay in carrying out the work. It was, however,
stated in extenuation that in this case there were some difficulties in
getting some of the cables and it was only in March, 1961 that the
cable was issued by the Ministry of Defence. Due to rains, the work
cou'd be started only in October, 1961. Giving the present position
of the work, the witness stated that it was under final joint tests by
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both the P. & T. Department and the Ministry of Defence and was:
likely to be handed over to the Ministry of Defence by the next
month.

In reply to a question, the Committee were informed that the
services of the construction officer, appointed in April, 1960, had
been utilised for survey work.

Auto Exchange at Srinagar—Para 12(iii), p. 9

49. An estimate amounting to Rs. 10-65 lakhs for the installation
of a 1500-line auto exchange at Srinagar was sancticned in May,
1959. The requisite apparatus and plant were indented far in
advance in January, 1958, and payments amounting to Rs. 60,725 and
Rs. 79,642 were made in that connection during 1958-59 and 1959-60
respectively. The construction of the exchange bullding, in which
the equipment was to be installed, was commenced only in June,
1961 and was expected to be completed by October, 1962.

In evidence, it was admitted that there had been considerable:
delay in constructing the building. Explaining the reasons for the
delay, the representative of the Department stated that although the
preliminary estimates had been received in 1957, these had to be
revised as it was found that a pile foundation was necessary. Fur-
ther, as the area was subject to earthquakes, some special type of
construction was necessary. It was, however, added that due to
delay in construction of building, a part of th> equipment had been
diverted to other works. The Committee were also informed that
the installation of equipment was expecied to be started shortlv.

It was admitted that in the case of Line Works in Jaipur Engi-
neering Division [Para 12(iv)] there had been delay in the issue of
line stores.

Delay in erection of buildings on plots of land acquired by the
Department—Para 13(a), p. 9.

50. A proposal for construction of a departmental building to
house the post office and the office of the Superintendent  of Post
Offices at R. S. Puram in Madras Circle, which are located in rented
buildings (rent Rs. 7,770 per annum), was first mooted in 1946 and
the Department purchased a site on the 16th October 1948 at a cost
of Rs. 53,340 for construction of a building thercon. The sanction
for construction of the building was, however, accorded only in
1956, after a lapse of 8 years. The work was, however, not taken
up and the estimate was revised subsequently, once in October, 1960
after a lapse of 4 years and finally in May, 1961 when the work was
sanctioned at a cost of Rs. 3:05 lakhs as against the original estimate
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of Rs. 1-97 lakhs. The construction of the building had not been
taken up till August, 1961.

Explaining the reasons for the delay in the construction of the
building, the representative of the C.P.W.D. stated that although
the sanction for the building had been issued in 1956, there was a
ban imposed on the construction of buildings during 1943—52 The
exemption from the ban could be obtained only after 26 months.
Thereafter, preparation of revised estimates due to rise in cost of
construction and inadequacy of planning staff and architects as a
result of creation of the new zone for P & T works, further delayed
the commencement of the work. It was, however, added that tenders
for the work had been called and the work was expected to be
awarded shortly.

Pura 13(b), p. 10.

51. In Bombay, Central and Rajasthan Circles a number of plots
purchased at a cost of Rs. 918 lakhs, some of them acquired as far
back as 1926-27, 1927-28 and 1930-31, were lying vacant while ex-
penditure on rent for hired accommodation continued to be incurred
by the Department at the rate of nearly Rs. 5,000 a month.

Explaining the reasons for non-utilisation of various vacant plots,
the representative of the Department stated that the construction
of buildings had been delaved due to financial stringency, slow pro-
gress of work by the C.P.W.D. and constructions following a
scheme of priority. Further, during the period 1949—52, there was
ban on construction of new buildings. It was, however, added that
the P & T Board was already seized of the matter. A statement
had been prepared of the number of vacant sites and  the whole
matter would be examined carefuily ai the next meeting of the
Board.

The Committee were also informed that in some cases as a matter
of policy some plots might have been purchased for future use as
there were difficulties in procuring the land in time and there was
also the possibility of prices of land going up.

In reply to a question, the Committee were infcrmed that out of
the total cost of the plots purchased amounting to Rs. 9-18 lakhs,
the value of one plot at Gamdevi alone was about Rs. 5 lakhs where
the construction had already started. It was also disclosed that there
were about 300 plots all over India on which buildings were yet to
be constructed.

52. The Commi .tee then adjourned till 9.30 hours un Friday, the
20th July, 1962
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54. The Committee discussed informally points arising out of
Audit Report (P. & T.), 1962 from 9-30 to 10-00 hours.

Balances of General Stores and Workshop Stores—Para 14, pages 10-11

55. A review of the workshop stores during the year 1957-58 to
1960-61 revenled that the closing balances of workshop stores had
exceeded the prescribed limit.

The Committee were infcrmed that in the past the limit of these
stores, which included both raw materials and semi-finished pro-
ducts, was fixed on an ad hoc basis. In order to avoid such excess
of stores over prescribed limits, it was now proposed that stock-
balances cf such stores for a year should be limited to half of the
production for the next year. The Committee were also informed
that the limit of balance of stores had been raised to Rs. 1.9 crores.

Asked whether there were some obsolete stores in stock, the
representative of the Department stated that so far es workshop
stores were concerned there were some obsolete stores and these
were under examination with a view to disposing them of. As
regards general stores, an investigation was made about two years
ago to assess the quantum cf obsolete stores and a large portion of
such stores had either been disposed of or cannibalised and utilised
for other purposes. As a result of this, the balances of stores had
come down from Rs. 6 crores tc Rs. 4 crores. Out of the present
stock, stores worth about Rs. 50 lakhs were those purchased from

Disposals. These stores were under examination with a view to
utilising them.
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In reply to a question it was admitted that there was nc regular
system of scrutinising all the stores with a view to assess the quan-
tum of obsolete stores.

State of balances under sub-suspense heads of Stores Sus)cnse
Account—Para 15, page 11

56. The total balances outstanding under the sub-suspense heads
cf the Stores Suspense Account at the end of the year was Rs. 15.67

lakhs,

Giving the latest position in this regard the representative of the
Department stated that the position had considerably improved
during the year 1961-62 and the number of items outstanding had
come down from 38,300 es on 31st March, 1961 to 19,800 on 3lst
March, 1962. Out of these about 9000 items related to the period
upto 1955-56

Explaining the difficulties in the clearance of old items, the
witness stated that the method adopted for entry of credits and
debits in the past, particularly during the period 1948-49 to 1955-56.
made it difficult to link the supplementary items to the original
items. One such item was the customs duty paid in subsequent
years for the purchases made earlier which had not been linked up
with the original items. As a result, the amount had remained
unadjusted in the ledgers. It was, however, expected that the
number of such items would be further reduced bv the end of the

year.

The Committee were also informed that with a view to clearing
these outstandings a manual had been prepared prescribing the
detailed procedure for work in Stores and Workshop Accounts Offices
and it had proved useful. It was also proposed to examine the
desirability of appointing a small Committee consisting of repre-
sentatives of the Accountant General, Finance and the Chief
Accounts Officer of the P. & T. Directorate to clear these outstanding
balances.

Explaining to reasons for the large balances under stores-in-tran-
git, the witness stated that from the information available it was
found that more than 50 per cent. of the unadjusted items under this
sub-head were due to inclusion of the cost of packing cases used while
sending stores from one place to another, which had not been
accounted for at the other end.  When pointed out that these
accounts had remained unadjusted since long the representative of
the Department stated that some suitable system would be devised
in consultation with the Accountant General.
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Defective Purchase—Para 16, pages 11-12

57. An order for the supply of an Air Conditioning Plant and
its installation in the Raipur Gate Exchange through the Supplies
‘Organisation placed in November, 1957 stipulated the supply and ins-
tallation of the Plant by the 30th June, 1958 and the use of Celotex
for ducting and insulation work. However, the work was com-
pleted by the Suppliers only in May, 1960. It was then discovered
that the insulation and ducting had been done with Thermocole
instead of Celotex as stipulated.

A sum of Rs. 43,105 being 80 per cent. of the supplies, etc. made
was paid in March, 1959. Although according to the contract this
payment was made after initial inspection and proof of despatch, the
defective execution was not noticed at that stage by the Inspection
Organisation of the Director General, Supplies and Disposals.

In evidence, the D.G.S. & D. informed the Committee that in 1958
after the crder had been placed, the firm had written to the Depart-
ment (DGS&D) asking for the use of Thermocole for ducting and
insulation work instead of Celotex as the latter was an imported
material and was not available. The P. & T., however, rejected it
as it was inflammable and was not suitable for telephone exchanges.
There had been a lot of correspondence between the firm, the
D.GS. & D. and the P. & T. Department in this matter. In the mean-
time, it was brought to the notice of the D.G.S. & D. by the P. & T.
Department that although they had rejected the use of Thermocole
it was being used by the firm. However, subsequently the firm
removed Thermocole and had redone the work with Perforite* which
was acceptable to the P. & T. Department. The Committee were also
informed that the D.G.S. & D. was looking into the question of claim-

ing compensation from the firm and a decisicn was likely to be taken
shortly in this regard.

In reply to a question, the Committee were informed that the

work of insulation was a minor one costing about Rs. 5,000 out cf the
total order of Rs. 60,000.

Asked whether it was not possible to associate the Department
concerned at the time of inspection, the D.G.S. & D. replied that only
in cases of specialised items, the inspection was done by the Depart-
ment concerned. In other cases, the initial inspection was done by
the Inspectorate of the D.G.S. & D. However, the consignee had a
right of final inspection before accepting the material.

*According to information furnished by Audit the work had been redone with ‘Cclotu".
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When pointed cut that the plant had been lying unused for nearly
two vears, the D.G.S. & D. stated that the causes for it inter alia
vere that the Civil works had not been completed till the middle of
1960 and the water system was also not ready till the end of the year.
The firm itself had brought these facts to the notice of the Depart-
ment and they had taken up the matter with the P. & T. Department.

Delays in repairs to serviceable stores—Para 17, page 12

58. Repairable stcres returned by various Divisions were kept in
stock by the Telegraph Store Depot, Madras and Store Depot, New
Delhi from 1955, without being repaired. The values of such accu-
mulated stores in these depots were Rs. 2- 96 lakhs and Rs. 13- 64 lakhs
at the end of March, 1961 and May, 1961 respectively.

Explaining the reasons for the delay in repairs to serviceable
stores, the representative of the Department stated that out of four
major telephone exchanges in India two were at Delhi and Madras
and therefore, a large number of old telephone instruments for
repairs were recovered at these places. However, due to the absence
of repair centres at these places, the repairs had been delayed. A
repair centre had now been opened at Madras and all the repairs in
that region were being carried out by that Centre. The Department
proposed to open a repair Centre in Delhi also and it was expected
that with the setting up of these Centres the delay in repairs to
stores will not recur.

The Committee were also informed that out of the total stores
worth Rs. 13:-64 lakhs at the Stores Depot at Delhi, the repairable
stores were now only worth Rs. 1:35 lakhs  The other stores had

been disposed of.

Asked whether there was.any loss in the disposal of these stores,
the witness stated that generally no loss was sustained on their
disposal, ss these were recovered after they had served their useful
life and only those items were disposed of which were irreparable.
As such, generally their depreciated book value was less than the
amount realised by their disposal. In reply to a question the repre-
sentative of the Department stated that in the case of these stores,
there was no deterioration due to delay in repairs.

Delays in disposal of unserviceable stores—Para 18, page 12.

59. According to the Audit para, sale accounts in respect of unser-
viceable stores valued at Rs. 9-31 lakhs reported to have been dis-
posed of upto the 31st March, 1960 were still awaited in Audit. These
outstandings related to the years 1954-55 onwards. Stores valued
at Rs. 11-41 lakhs declared for disposal during 1953-54 to 1959-60 had
not been disposed of till June, 1961,
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In the opinion of the Department, two factors which contributed
to the delay were:

(i) the restriction under the Iron and Steel Control Order
according to which sales of scrap can be made only to
stockholders nominated by the Iron and Steel Controller.

(ii) the delay in the Disposal Organisation in passing on credits
for sales of such stores.

In evidence the representative of the Department stated that with
a view to simplifying the procedure for the disposal of unserviceable
stores, certain directions had already been issued regarding devolu-
tion of further authority to the Circles and the Divisional offices.
However, the meatter was under further review with a view to exa-
mining the desirability of giving authority to the engineering units,
where these stores are recovered, to dispose of such stores. It was
added that the new procedure was expected to be finalised shortly
in consultation with the ‘Accountant General.

Asked about the reasons for not making available to Audit, the
sale accounts in respect of stores valued at Rs. 9-31 lakhs, the witness
stated that all these items except for Rs. 0-3 lakhs® had been cleared.

As regards the difficulties experienced by the Department in sell-
ing scrap to the stockholders nominated by the Iron & Steel Con-
troller, the Commitiee were informed by the Iron & Steel Controller
that according to the Iron & Steel Control Order, the procedure for
disposing the industrial scrap laid down in 1956 was that controlled
sources which covered eight of the workshops of the P. & T., were
required to offer such scrap to the controlled scrap stockists in a par-
ticular manner. In case any one of them failed to accept it within
the time limit laid down by the ‘Sources’ itself, it had to be offered
to the next stockist in the list and the same time limit was to be
allowed for lifting the material. In case of refusal by the second
allottee also, the scrap could be sold by public auction. However,
even for public auction the condition laid down was that the price
should not exceed the controlled price for that particular category
of scrap. It was contended, however, by the representative of the
P. & T. Department that the order was cumbersome as a further
emendment to Iron & Steel Control Order issued in 1960, provided
that ‘before auctioning, such materials may be offered serially to all
scrap merchants for refused material, if any, in the list for lots not
exceeding 20 tons at a time’.

‘K:cording to information furnished by Audit sales accounts mri;";;ﬂ:k;;;;:
swaited in Audit as on 30-6-62.
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The Committee were, however, informed by the Iron & Steel
Controller that the Scrap Committee appointed by Government had
already submitted their Report, and the limited restrictions which
were there on the sale of scrap were likely to be withdrawn. The
Committee desired to be furnished with a note regarding proposals
of the Scrap Committee for decontrol of industrial scrap and the
Government’s decision thereon.

Asked to explain the reasons for delay in the Disposal Organisa-
ticn in passing on credits for sale of such stores to the P. & T. Depart-
ment, the D.G.S. & D. stated that to some extent such delays were
inevitable in a large accounts office. However, instructions had been
issued for passing on these credits promptly to the Accountant
General, Posts & Telegraphs.

In reply to a question whether there was any organisaticn in the
P. & T. Department to decide what items should be declared as scrap,
the witness stated that there were small departmental committees of
senior officers to decide the items to be disposed of.

Loss of Stores—Para 19, pages 12-13

60. The total number of cases of losses of stores which occurred,
or were detected during 1960-61 was 5,462 involving an amount of
Rs. 12-08 lakhs. The incidence of loss due to theft of copper wire
from the existing alignments continued to be heavy and the amount
involved was Rs. 9-51 lakhs in 1960-61.

Asked what steps had been taken by the Department to minimise
such losses, the representative of the Department stated that it was
mostly a law and order problem and the Department was trying to
enlist the support of the States to have the law and order situation
tightened up. Certain funds had also been placed &t the disposal of
the State Governments for payment of rewards to persons who could
give some clue regarding such thefts. The Department was also
considering the feasibility of appointing some high police officer to
co-ordinate the work in this regard with the State Governments.
Other steps taken included legislation for enhanced punishment to
those connected with such thefts, arrangements for prompt detection
of the site of the theft and restoration of the line. In certain areas
where the incidence of theft was high the over-head wires had been

replaced by under-ground cables.
Delay in utilisation or disposal of surplus machinery—Para 20(a),
page 13.

61. In the Ambala Engineering Division, a Repeater costing
Rs. 18,170 was received in 1946 and installed in the New Delhi-Simla
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carrier system which, however, was commissioned in 194748 without
the Repeater, on technical grounds. The Repeater was returned to
the Stores Depot after 9 years in June, 1955 after carrying out repairs,
etc. at a cost of Rs. 3,043.

In evidence, it was admitted by the Chairman P. & T. Board that
it was not a good case and efforts would be made to fix responsibility
and take disciplinary action against the delinquent officials concerned.

Para 20(b), page 13

62. On dismantling a telephone exchange in the Dethi Telephone
District in 1951-52, a Generator set manufactured in 1944 was recover-
ed. It had never been worked since its installation and there were
no records to show how, when and at what price it had been pro-
cured. No entry was also available in the inventory of assets. The
set was declared as surplus as late as November, 1958 and it was
noticed in July, 1961 that no action was taken for its utilisation or
disposal.

In evidence the representative of the Department stated that there
were no records to show how the Generator set came into the posses-
sion of the Department. Asked why there was abnormal delay in
taking decision about its disposal/utilisation, the representative of
the Department could not give any satisfactory reply. It was, how-
ever, stated that as the set was not suitable for their purpose, it
would have to be disposed of.

Defective Manufacture—Para 22(a), page 14

63. 16,000 heat coils conforming to the specification of the Posts
and Telegraphs Department were manufactured in the Jabalpur
Workshops during 1958-59 against an order received from the Indian
Telephone Industries Limited in December, 1957 and made over to
the Controller of Telegraph Stores, Jabalpur by March, 1959. The
Controller of Telegraph Stores despatched to the company between
July and October, 1959, 16,000 heat coils valued at Rs. 20.793 from
his stock (5,000 numbers purchased from the market and 11.000
manufactured in the Departmental Workshops). The entire lot was
rejected by the Indian Telephone Industries in December. 1959 as not
upto specification and the bill for Rs. 20,793 was not accepted by them.
Although the heat coils were stated to have been tested by the
Departmental authorities before making over to the Controller of
Telegraph Stores for issue to the firm, further investigation by the
Department in respect of a few rejected samples sent by the Indian
Telephone Industries showed that the stores supplied were not of the
stipulated specification. A final decision regarding their disposal
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had not been taken till July, 1961 and the articles were lying with
the purchasers at the risk of the Posts & Telegraphs Department.

In evidence, the representative of the Department admitted that
the heat coils had not been properly tested before handing over to
the Controller of Telegraph Stores. He stated that probably some
of the rejected coils got mixed up with the others and as the I.T.L
did sample testing only, the whole lot was rejected. The Depart-
ment was, hecwever, now testing each coil and it was found that about
8,000 of them were suitable for use.

Asked whether the heat coils which had been purchased from
outside had been properly tested, the representative of the Depart-
ment stated that generally whatever material was obtained from out-
side was inspected by the Department. It couldMherefore, be assur-
ed that the 8,000 coils, which had been found suitable, included the
5,000 coils obtained from outside.

Asked how the price of the heat coils purchased from outside
compared with the cost of the coils manufactured in the P. & T. Work-
shop, the representative of the Department stated that probably the
supplies from outside were at a lower rate.

When pointed out that according to the instructions issued by the
Department in 1951, the indentor should have been asked to arrange
for the inspection of stores before their supply by the Department,
the witness admitted that there had been a lapse in this regard and
stated that action would be taken to fix the responsibility therefor.

In reply to a question the representative of the Department stated
that one of the causes of defective manufacture of these coils was
that the equipment in the P. & T. Workshops was old and outmoded
and sometimes they could not get proper type of raw materials. The
Department was, however, taking steps to modernise these workshops.

Para 22(b), page 14

64. In the Bombay Telephone Workshops, 50,000 numbers of
collars for heat coils were manufactured at a cost of Rs. 16,868 and
out of this, as many as 24,333 numbers valued at Rs. 8,911 were reject-
ed due to defective manufacture. The rejected pieces were disposed
of as brass scrap for Rs. 2 resulting in a net loss of Rs. 8,908 to the

Department.

The Departmental investigation indicated that the defects could
only be attributed to the fact that the item was manufactured in that
workshop for the first time.
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The Committee enquired why an experimental order was not
- placed when the stores were manufactured for the first time in the
Bombay workshop. The representative of the Department admitted
that there was lapse in this regard and stated that necessary instruc-
tions had since been issued.

In reply to a question the committee were informed that the value
of raw material used in rejected items was Rs, 21°70 only and the
balance was labour and overhead charges.

Delay in the installation of boilers—Para 23, page 14

65. With a view to replacing the prevailing method of cold pickl-
ing of tubes by hot pickling, two boilers were purchased for the
Jabalpur Workshops in 1946 at a cost of Rs. 16,788 but the construc-
tion of a shed to house the boilers and for their installation was sane-
tioned in January, 1959. The boilers, which were finally installed in
August, 1960, could not, however, be commissioned into service as
necessary fittings, pipes, etc. were to be procured.

In evidence, the representative of the Department admitted that
there had been negligence in this case and stated that the Depart-
ment was taking steps to fix the responsibility. Steps were also being
taken to commission the boilers immediately.

Infructuous exrpenditure on purchase end repair of machine—Para 24,
page 15

66. A centreless grinder machine which was purchased in May,
1953 through the Director General, Supplies and Disposals, from the
German Reparation Machinery Dump on “as is where is” ba=i; a: a
cost of Rs. 6,259 had been lying practically unused so far, after an
expenditure of Rs. 16,123 was incurred on repairs. The machine was
sent to the Government Machine Tool Prototype Factory for repairs
in June, 1854, as it had not been in a working condition even at the
time of purchase, and was received back only in January, 1960 after
nearly 6 years. It was then found that the scope for utilisation of the
machine was limited in regard to the type of material manufactured
and used by the Department. It had been stated that efforts were
being made to dispose of the machine.

The Committee enquired the reasons for purchasing the grinder
in 1953 and why it could not be used for the intended purpose. The
representative of the Department stated that the machine was pur-
chased to correct the size and the tolerance of various articles. How-
ever, when it was received back from the Government Machine Tool
Prototype Factory after 6 years, it was found that it could grind an
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article with a maximum length of about 18 inches only while the
Department required a machine which could grind articles upto the
length of 8 ft. Therefore, it was of no use to the Department and the
Department now proposed to dispose it of as there was demand for
this type of grinder machine.

In reply to a question whether any responsibility had been fixed
for the infructuous expenditure on the purchase of the machines the
Committee were informed that this machine was purchased from the
German Reparation Machinery Dump. As these machines were lying
in Germany, only @ ‘rough and ready’ inspection was carried out as
a detailed examination would have required sending a large number
of inspectors to Germany. Therefore, no individual could be held
responsible for the failure to inspect these machines.

Losses, defalcations, etc.—Para 25, pages 15—17

67. The number of cases of defalcation or loss of public money
which came to light during the year under report was 1,308 involving
an amount of Rs. 7-43 lakhs. While the number of cases of defalca-
tions/loss of public money decreased by 104 as compared with the
previous year, the amount involved increased by about Rs. 60,000.
The increase occurred under all the categories except Savings Bank
and Post Office Certificates. As in the past, the employees of the
Department were responsible for the bulk of these losses (65 per
cent). In 308 cases involving an amount of Rs. 2-18 lakhs (abcut 29
per cent), responsibility for the loss had not been fixed till September,
1961.

The Audit para disclosed various Savings Bank frauds involving
heavy amounts. In the four cases mentioned in the audit para there
had been mis-appropriation of large sums of money either by omitting
to account for sums tendered for deposit or by means of fraudulent
withdrawals. The Department proposed to examine whether the
introduction of a system of receipts for Savings Bank deposits would
not act as a deterrent to the fraudulent practice of not crediting
deposits in the Government accounts.

The Committee wanted to know the action taken to minimise the
cases of defalcations or loss of public money. The representative of
the Department stated that besides 60 inspectors who had been
appointed in 1960, it was proposed to appoint 60 more inspectors with
a view to introducing second inspection of the extra-departmental
post offices. Further, the Department had appointed some Assistant
Superintendents in the Directorate to investigate secretly certain post
offices where the frauds were moare frequent. The effect of thess
measures would, however, be known only after lapse of some time.
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In reply to a question the representative of the Department stated
that the ratio of losses to the total turnover of the Department had
decreased from 0-0116 in 1952-53 to 0- 0051 during the year under Re-
port. The Committee were also informed that the increase in the
amount involved was only Rs. 32,000 and not Rs. 60,000 as shown in
the Audit para as it included the amount of Rs. 7,000 which was only
temporary misappropriation and withdrawals to the extent of
Rs. 21,000 had been subsequently admitted by the depositors.

In reply to a further question the representative of the Depart-
ment stated that out of 308 cases there were now only 201 cases in
which responsibility was yet to be fixed.

Asked whether any security deposit was obtained from the
employees who dealt with Savings Bank transactions, the representa-
tive of the Department stated that a security deposit of Rs. 400 was
taken from all the employees. The Department had also examined
the question of enhancing the security deposits from branch post-
masters but it was not found feasible to obtain more security from
these persons of small means. In some cases sureties were also
obtained which were generally in the form of fidelity bonds from
insurance companies.

Asked what was the outcome of the proposal under examination
of the Department to introduce a system of receipts for Savings Bank
Deposits, the representative of the Department stated that as an
experimental measure it had been decided to introduce this system in
three head post offices. It was, however, thought that doing away
completely with the writing up of the pass book on the spot micht
shake the confidence of some of the depositors. It had. therefore,
been provided that if a depositor wanted his pass bcok also to be
written up the same day he could leave the pass book and colleet it
in the evening. It would not only provide some safeguard against
frauds but also lead to expeditious disposal of business at the counter
of the post offices.

Fraudulent drawal of pension on fictitious Pension Payment Orders—
para 25(d), page 17

68. A clerk in a Posts and Telegraphs Audit Office drew Rs. 187
lakhs as Pension, Death-cum-Retirement Gratuity and commuted
value of pension from different post offices on fourteen forged autho-
ritles for payment, issued by him between 1946 and 1955. These were
supported by his own photo, thumb impressions, ete. purporting to be
those of pensioners and after they had been passed on to differont
post offices for payment, he himself collected the pension periodically
from each of these offices at intervals of some months. The fraud
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came to light in 1961, three years after the death of the official in 1958
when the bogus payment orders were received back from the disburs-
ing officers for cancellation as the pensions had not been drawn for
three years since his death. The case was reported to the police on
the 3rd July, 1961 and investigations were in progress. Action was
also being taken against the persons in the audit office as well as in
post offices, whose negligence contributed to the continuance of the
fraud. The question of tightening up the procedural rules was under
-examination.

Explaining the circumstances under which the fraud had taken
place, the C. & A. G. stated that the main factor which facilitated this
fraud was that the same person was allowed to work on the same seat
for a long period. Orders had, therefore, been issued that no person
should be allowed to work on the same seat for more than a particular
period of time. Steps were also being taken to fix the responsibility
in the matter.

Infructuous erpenditure due to non-utilisation of a vacant depart-
mental building—para 27, page 18

69. In the Posts & Telegraphs Training Centre at Jabalpur, new
hostel buildings for the trainees were constructed in December, 1956.
‘One of the old hostel buildings fell vacant from the 21st November,
1957 after the trainees were shifted to the new buildings and remain-
ed vacant for over three years, until March, 1961 when the Engincer-
ing Divisional and Sub-Divisional Offices at Jabalpur which had been
located in rented buildings, were shifted therein. It result in pay-
ment of rent of Rs. 26,700 besides an expenditure of Rs. 14,833 incur-
red on the watch and ward, electricitv charges and taxes on the old
building during the period it was lying vacant.

The Chairman, P. & T. Board admitted in evidence, that it was a
bad case and disciplinary action w-uld be taken against the delinquent
officials.

70. The Committee then adjourned till 930 hours on Saturday,
the 21st July, 1962.
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3. Shri Jagdeesh Prasad—Member, P. & T. Board.
4 Shri S. C. Sen Gupta—Member
5. Shri S. S. Shiralkar—Member w
6. Shri M. Dayal—Member "
7. Shri S. C. Jain—Member ”

72. The Committee discussed informally points arising out of Audit
Report (P. & T.) from 9-30 to 10-00 hours.

Telephone Revenue—Pu-a 28, p. 18—Audit Report (P. & T.), 1962

73. The total amount of telephone revenue outstanding on the
1st July, 1961 in respect of bills issued up to the 31st March, 1961,
amounted to Rs. 2-15 crores (including about Rs. 2-53 lakhs on
account of bills of ex-State systems outstanding from the pre-integra-
tion periods). QOut of this amount, @ sum of about Rs. 72 lakhs
related to bills issued in 1959-60 and earlier years. A substantial
portion of these outstandings (abcut Rs. 114 lakhs) related to private
subscribers.

A test audit of telephone revenue accounts conducted during
1960-61 revealed instances of short recoveries and failure to issue
bills to the extent of Rs. 12:97 lekhs. These were brought to the
nctice of the authorities concerned for necessary action. The short
collection was mainly due to incorrect valuation of trunk call tickets.

The Committee enquired the present position regarding the out-
standings of telephone revenue and steps taken by the Department
to expedite the recovery. The representative of the Dupariment
stated that in order tc improve the position in this regard certain
steps had been taken during the last two vears. It had becn decided
to decentralise the telephone revenue accounting officer.  However,
in view of large centralised units at present, it was proposed to have
decentralisation in two stages; at first to decentralise them into large
divisional units and then to attach them to each telephone exchange.
The procedure for disconnection of telephones for non-paymenr: of
dues within the prescribed period had also been ti hiened up. Fur-
ther, as an experimental measure it had been decided to intraduse
mechanised system of eccounting in four major exchanges at Dethi,
Bombay, Calcutta and Madras which would result in prompt ren-
dering of accounts besides reducing the staff required for this work.
As a result of the measures already taken, the amnunt of outstand-
ings as compared to the total revenue collections had gene down, and
the total amount outstanding on 1st July, 1962 in respect of biils
issued upto March, 1962 was only Rs. 2°12 crores against the total
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collection of Rs. 31 crores, whereas the corresponding figures for the
year 1960-61, were Rs. 2-15 crores and Rs. 25 crores respectively.

It was pointed out that during the course of evidence before the
earlier Committee (1961-62) the representative of the Department hed
stated that the adequacy of the existing executive organisation for
the collection of revenue was being examined and enquired whether
any action had been taken in this regard. The representative of the
Department stated that the matter was still under consideration.

Explaining the position regarding bills outstanding for a long
time, the representative of the Department stated that most of these
bills related to the subscribers whose telephones had already been
disconnected.  According to the opinion of the Ministry of Law,
these arrears could not be recovered as arrears of land revenue and
in most ¢f these cases, the Department would have to take to legal
proceedings to recover the amount. In reply to a question, the
Committee were informed that the largest amount outstanding
against any private subscriber was Rs. 1,000. The Committee, how-
ever, desired to be furnished with a statement showing the amounts

cutstanding against each State Government and Public Corporations,
ete.

Asked whether any steps had been taken to make a realistic
assessment of the old outstandings as suggested by the Committee in
their 31st Report (1960-61). the representative of the Department
stated that it was proposed to set up a small Committee to examine
this matter.  The Department was also examining the question of
delegating further powers tc the telephone staff regarding writing off
of irrecoverable outstandings. It was, however, added that the
Department tried to take all reasonable steps to recover the arrears
before writing them off. The Committee were alsn informed that
out of the tetal amount of Rs. 19-21 lakhs outstanding for bills issued

upto the end of the year, 1956, a sum of Rs. 3-84 lakhs had been col-
lected during the year 1961-62.

The Committee then referred to the continuing instances of short
recoveries and failure to issue bills and enquired the reasons there.
for. The representative of the Department stated that the main
reascn for short recoveries was incorrect waluation of trunk call
tickets due to human errors.  The trunk call ticket valuation system
was very complex due to the existence of a number of slabs in trunk
call rates and there were even different structures within a slab.
With a view to simplifving the rate structure it had been decided
to reduce these shabs from 45 to 10* with effect from 1st October. 1962

According to information furiished by Audic the number of slabs had bheen reduced
o 12,

1865( Aii) LS—8.



It was, however, pointed out by Audit that with the same per-
centage of test audit the amount involved in the instances of short
recovery and failure to issue bills had progressively increased from
Rs. 2'9 lakhs in 1956-57 to Rs. 12-97 lakhs in 1960-61. Asked what
were the reasons in this regard, the representative of the Depart-
ment promised to look into the matter and furnish a note to the
Committee.

When it was pointed out that during the course of evidence before
the earlier Committee (1961-62) the representative of the Department
had stated that efforts would be made to tighten up the inspection
to check up the instances of short recovery and non-issue of bills,
the representative of the Department stated that necessary action
would be taken in the matter.

In reply to a question, the Committee were informed that in order
to check up the delays in the issue of trunk call bills and to expedite
the clearance of arrears, the Department proposed to introduce the
system of sending consolidated bills to the subscriber which would
include all the arrears for trunk calls.

Asked what was the procedure for refunding the security depcsit
on disconnection of a telephone, the representative of the Department
stated that after the settlement of outstanding Bills, if any. against
the subscriber, the balance was required to be refunded to the sub-
scriber. The Chairman, however, desired to be furnished with a
note giving the number of cases where demends for refund of secu-
rity deposit were still pending even after the payment of outstanding
bills by the subscriber.

Non-recovery of dues from canteens, etc., in the Punjab Circle—Para
29, p. 19.

74. In 1954.55, the Government of India, Ministry of Works,
Housing and Supply sanctioned the charging of a concessional rent
of Re. 1 per month for the accommodation used by co-operative stores
and canteens run departmentally or by employees’ associations. The
ccncession was, however, not admissible to stores or canteens run
through the ageacy of contractors for which different rates were
prescribed by th~ Covernment.

In the Punja', Circle, eight Posts and Telegraphs canteens, etc,
were being managed by the st; ff bodies but it was noticed during
local audit inspections in 1858-54, 1959-60 and 1960-61 thet the canteens
were actually run by pr.vate contractors. The staff associations
received fixed monthly royalties varying from Rs. 4 to Rs. 120 from
the contractors, but paid only the nominal rent of Re. 1 per month
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to the Department. This irregular practice was pointed out to the
Department through the inspection reports. Although the audit
view was accepted in April, 1959, the Department had not taken any
steps sc far to regularise the existing arrangements.

It was estimated that non-recovery of the rent of the premises
from private contractors resulted in a loss of about Rs. 17,000 (from
the 1st January, 1955 to the 31st March, 1961) calculated at the
minimum rates prescribed.

The Committee enquired the reasons for delay in regularising the
existing arrangements. The representative of the Department stated
that when this irregularity ceme tc their notice, instructions were
issued to the Post-master General to stop this irregular practice. It
was, however, found that during the two or three years when these
canteens had been run on co-operative basis, there had been heavy
losses and, therefore, it was not possible to run them cn co-operative
basts. The Department did not want to deprive the staff of this
amenity and to close down these canteens immediately and. there-
fore. the irregularity continued for sometime. The latest positirn
was that all the Canteens had been closed down except the two which
were functioning in Srinagar. Two Canteens had however, been
again opened at Ambala and Amritsar on Co-operative basis end those
were functicning satisfactorily.  The witness also added that in
order to avoid the recurrence of such irregularities. order had been
issued that in future such cooperative societies should be registered
and their profits should as far as possible be reflected in reduced
prices of eatables.

As regards recovery of rent, the representative of the Department
stated that accerding to the prescribed rate the rent would amount
to Rs. 18,500 whereas the rovalty actually recovered was Rs. 15,900.
Therefore, taking into consideration the welfare of the staff the
Depastment did not insist on the recovery of full prescribed rent.

Remussion and abandonment of claims to Revenue—Para 30, p. 19.

75. During the year under repcrt, revenue claims amounting to
Rs. 2-14 lakhs were either remitted or abandoned. This included
an amount of Rs. 1'37 lakhs representing the value of the concession
allowed to Military Personnel by the Field and Base Post Offices to
remit Money Orders and Indian Postal Orders without payment of
the usual commission. The balance of Rs. 0°77 lakhs represented
the amount of revenue cleims relating to Telephone dues {(exceed-
ing Rs. 200 in each case) abandoned as irrecoverable.

The Committee were informed that so far as concession to Military
personnel was concerned, this was a concession allcwed to them since
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. long and was shown in the accounts only for accounting purposes.
The concession was on a reciprocal basis and the Ministry of Defence
paid for the personnel operating the army postal service.

As regards writing off other revenue claims relating to telephone
dues, the representative of the Department stated that the break up
of this amount was as follows:—

Whereabouts of parties unknown (78 cases) .. Rs. 40,000

Insolvency of parties (29 cases) .. Rs. 13,000
Parties deceased and left n. property .. Rs. 5,000
Migraticn to Pakistan .. Rs. 900
Other causes .. Rs. 16,000

Postul Life Insurance Organisation—Para 31, pp. 19--21.

76. The number of new policies jssued during the six years ending
1960-61 and the total amount covered by them had shown a progres
sive decline.

The fall in new business had been explained by the Department
as mainly due to the nationalisation of Life Insurance and wunt of
publicity. It had, however been reported in the Financial Review
cf the Postal Life Insurance that there had been improvement in the
first six months of 1961-62.

The Committee enquired about the decision taken by the Depart-
ment on the recommendetion of the Committee (1961-62) regariing
merger of Postal Life Insurance with the Life Insurance Corpra-
tion. The representative of the Department stated that Gevernment
had come to the conclusion that there was full justification for retain-
ing the P.LL as a separate organisation.

Asked to explain the reasons for the progressive decline in the
number of new policies issued since 1955-56 the representative of the
Department stated that the fall in new business was mainly due to
the nationalisation of Life Insurance and want of publicity.  In 1956,
when nationalisation took place the work of PL.I had also becn
decentralised from the Central Office at Calcutta to the Circle Offices
and there was slackening of publicity by the Circles. However, as
a result of appointment of some inspectors {or the publicity purp se,
the number of policies (civil wing) during the vear 1961-62 had gone
up from 4,799 in 1960-61 to 7,196 in 1961-62. The Department also
proposed to reissue some of the pamphlets on PL1

In reply to a question the Committee were informed that the
expense ratio of P.L.I. compared favourably with that of the L1.C.
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and the premium rates for the PL.I. were also lower than those of
the L1C.

Asked why the business of P.L.I. had been divided into two cate-
gories, namely Military and Civil Wing, the representative of the
Department stated that in the case of policies issued to Defence Per-
sonnel, some additional premium was recovered from the Ministry
-of Defence,

In reply to a question, the Committee were informed that the
Department was also assisting the L.I.C. in collecting their premia
in rural areas through the agency of the Post Offices and the scheme
had been successful in Rajasthan. The Department proposed to
extend this scheme to other parts of the country also.

Disposal of Outstanding Audit objections——para 32, pp. 21, 22

77 The number of Audit objections raised during 1959-60 and
earlier vears and remaining unsettled at the end of August, 1961 was
30,498 covering an amount of Rs. 4°5 crores.

The Committee were informed that as an experimental measure
three Committees had been set up recently after consultation with
the Accountant General Posts & Telegraphs in Delhi, U.P. and Bihar
where the number of audit objections was large to settle such objec-
tions. Each committee consisted of one Inspector of Post Offices,
one P. & T. Accountant and one Accountant from the Audit Office
concerned. However, unlike the Ministry of Defence these officers
were not full time members of the Committes as it was felt that
the amount of work did not justifv the appce'ntment of full time
officers.

Explaining the present position regarding outstanding audit ob-
jections, the representative of the Department stated that the num-
ber ' «w1' “.nding objections fo1 the period upto the end of August,
1961 had come down from 30,498 to 19.066 and the amount involved
was only Rs. 2'11 crores as against Rs. 450 crores shown in the

Audit para.

Explaining the position regard:n: the various audit objections
mentioned in the Audit para, the representative of the Department
stated that so far as cases of expenditure incurred in excess of
sanctioned estimates (amount Rs. 152 lakhs) were concerned, in
most of them, the excess had been less than 10 per cent over the
sanctioned estimates and the Accountant General had agreed to re-
move such cases from the list of pending objections. As regards
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‘excess over the sanctioned estimate’ for Calcutta Automatisation
Project, the revised: sanction was expected to be issued shortly.

Giving the latest position in other cases the representative of
the Department stated that the number of cases of execution of
works without sanctioned estimates had gone down from 1,002 to
643 and the amount involved in ‘payments to IT.1.' from Rs. 156
lakhs to Rs. 59 lakhs.

Asked what was the reason for want of sanctions to establish-
ment the representative of the Department stated that most of these
cases related to temporary posts created from year to vear and there
had been some delay in completing the formalities. He, however,
promised to look into the matter with a view to clearing the out-
standing audit objections.

APPROPRIATION ACCOUNTS (P&T). 1960-61

Balances in Renewals Reserves Fund—p. 43

78. The credits to the Renewals Reserve Fund durmmg the vear
1960-61 were Rs. 7.84.36 lakhs whereas the withdrawals were only
Rs. 15356 lakhs.

Explaining the reasons for less withdrawals {fiom the Fund, the
representative of the Department stated that the censtruction  of
the major portion of the assets of the telephore Branch had been
during the last two Plan periods and the contributions to the Fund
were on a percentage basis of the total assets.  Ag the presenbed
life of the assets generaliy ranges from 235 17 30 venrs. the renewals
a! present were generally of assets which were put up prior to 1935
or 1930. As the total value of those assets was comparat:vely much
less, the withdrawals from the fund were also sma'l

Loss v the working of Redw Branch. pege 24

79. The working of the Radio Branch of the Department dunng
the vear 1960-61 showed a deficit of Rs. 10°01 lakhs

Explaining the reasons for the loss in the Radio Branch, the re-
presentative of the Department stated that so far as the commercial
activities of this Branch were concerned. these were mmcluded as
part of the telegraph or telephone branch. The deficit of Rs. 10-01
jakhs related to non-commercial services of the Radio Branch e.o.
carrying out monitoring functions, provision of ‘shore to ship' ser.
vice for the safety of ships on the high seas etc. Such «orvices were
in their very nature unremunerative.



OTHER TOPICS
Shortage of teleprinter tapes

80. The Committee then discussed certain general points relating
to the working of the Department. The Chairman pointed out that
according to a news item in the Press hundreds of telegrams were
lying uncleared at Indore telegraph office because of shortage of
teleprinter tapes and people were advised to send their telegrams
by post to ensure delivery. The representative of the Department
stated that these teleprinter tapes which were being imported till
about five years ago were now being manufactured indigenously.
However, as he had not got the full facts of the case, he promised
to furnish a note to the Committee.

Delay in delivery of telegrams

81. Explaining the reasons for the general complaint about the
delav in the delivery of tclegrams, the representative of the Depart-
ment stated that while the traffic had increased tremendously, the
number of channels had not increased proportionately because of
shortage of co-axial cables. Further there were restrictions on the
import of transmission equipment. It was, however, added that
recently installation of certain long-distance transmission equip-
ments manufactured at Bangalore had shown satisfactory resul's
and it was expected that with the advancemen® f technelogy and
by streamlining the procedure in the telerraph offcs there would
be an improvement in the telegraph service

Erpansion programme jor telephones

82 Asked what was the scheme regarding supplv of telephones
to rura! areas, the representative of the Department stated that 1t
was proposed to open about 2500 public call offices and about 1.500
small exchanges during the Third Five Year Plan.

Delay 1n submission of notes on cutstanding recommendations.

83. The Chairman pointed out that vut of 38 outstanding recom-
mendations of the Committee relating to P & T Accounts, the De-
partment had yet to furnish information in respect of 17 cases. The
Chairman P & T Board promised to expedite the submission of the
notes in question.

84. The Committee then adjourned till 9-30 hours on Monday, the
23rd July, 1962.



Proceedings of the Twenty-fourth sitting of Public Accounts Com-
mittee held on Tuesday, the 25th September, 1962,

85. The Committee sat from 12.00 to 12.30 hours.
PRESENT
Shri Mahavir Tyagi—Chairman.

MEMBERS

2. Shri S. C. Balakrishnan

3. Shri Bhakt Darshan

4. Shri Gajraj Singh Rao

5. Shri Hem Raj

6. Sardar Kapur Singh

7. Shri R. K. Khadilkar

8. Dr. P. Mandal

9. Dr. G. S. Melkote

10. Shri Mathura Prasad Mishra

11. Shri Mohan Swarup

12. Shrimati K. Bharathi

13. Shri Nawab Singh Chauhan

14 Shri Dahyabhai V. Patel

15. Shri Lalji Pendse

16. Shri Rajeshwar Prasad Narain Sinha

17. Shri Jai Narain Vyvas.

SECRETARIAT
Shri H. N. Trivedi—Deputy Secretary,.

86. The Committe considered and approved their draft Second
Report on Appropriation Accounts (Posts & Telegraphs) 1960-61 and
Audit Report, 1962. They authorised the Chairman to correct patent
errors or matters of factual nature and minor changes here and
there in the Report adopted by the Committee.

The Committee authorised the Chairman to sign the Report and
tc present it to Lok Sabha. They also authorised Shri Nawab Singh

66
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<Chauhan/Shri Dahyabhai V. Patel to lay the Report on the Table
of Rajya Sabha.

87. The Committee then adjourned till 10.00 hours on Wednesday,
the 26th September, 1962.

‘Corrigendum to Sub-para of para 9 of Part Il (Proceedings) of the
Thirty-eighth Report of the P.A.C. (1961-62) —page 28.

88. In the first sub-para of para 9 of Part II of the 38th Report
of the Committee (1961-62) a reference has been made to a state-
ment made by the representative of the P & T Department regarding
Police and Departmental investigations in the alleged fraud in the
Savings Bank Branch {C.F. para 16(i) of the Audit Report]. In
correction of this statement, the office of the D.G.P. & T have now
intimated vide their letters Nos. 27-17/61.B(PT) dated the 6th April
and 2nd May, 1962 that the facts disclosed in that statement actually

related to another fraud case and that the correct position regarding
the case under consideration was as follows: —

“The sub-Postmaster was dismissed from service with effect
from 1Ist June, 1960 as a result of departmental action.
The official however, filed a writ petition in the High
Court of Madhya Pradesh at Jabalpur and the order of
dismissal passed by the Superintendent of Post Office,
has been quashed on 18th December, 1961. The official
has been placed under suspension from the date of dis-
missal for further departmental proceedings tvide Rule
12(4) of C.C.S(CC&A) Rules, 1957.

There were four other officials who were considered in the
first instance to be responsible for contributory negli-
gence. Of these, one official has not ultimately been
found to be responsible. Departmental action against
one other has been finalised and he had been punished
with a recovery of Rs. 500. Departmental action against
the remaining two officials is still in progress.

The police had challaned the case in a court of law and the

proceedings are in progress with effect from 26th June
1961." \
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the Posts and ¥T'ciographs
workshops has becn rather
slow considering the results
achieved during the period
of 1wo years since the ap-
pointment of Cost Accounts
Officer. They hope that
by the time they take up
examination of the next
vear’s Accounts all the items
would have been reviewed
completely and the labour
and  material  schedules
drawn up.

ar) As regards the overheads,
the Committee feel that they

are  rather high. 'The
Committee would empha-
size the need for gradual
reduction of the overheads
10 a regulated figure and
thus reduce the cost of
production.

The Committee hope that the

problems  connected  with
the introduction of the in-
centive scheme will be re-
solved carly. They may
be apprised of the working
of the scheme in due course.
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Further comments of PAC (1961-62)

The Committee may be ap- A Memo has been submitted.  The Committee trust that with

prised of the working of the (Annexure I). the introduction of the in-
incentive  scheme in  due centive scheme and varjous
course, other measures taken by the

Department (vide Annexure
IX to Appendix I of 31st
Report) there will be re-

duction in the cost of Pro- ~

duction per unit in the P& T
Workshops. They  would
like the Committee to be in-
formed of the results achie-
ved in this regard in due
course.

TWENTY-SECOND REPORT SECOND LOK SABHA)

14 DG . P &T. The Committee are convinced
that  commencement  of
works before detailed  esti-
mates had been prepared
and got s<anctioned by the
proper authority will lead
to lack of control over ex-
penditure and consequently
to avoidable  waste.  As

bL
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Further

1949 regarding the unsuit-
ability of these scales for
the post offices and R.M.S.
Section when only 15 scales
had been supplicd, the
Directorate did not inform
the D.G.S. & D. till Feb-
ruary, 1950 that further in-
dents should be cancelled
or their supply withheld.
The Committee could sce
no reason for this delay.
They desire that this matter
should be investigared fur-
ther  and responsibility
fixed for this lapse which
resulted in loss to Govern-
ment.

comments

(1961-62):

of P.AC.

The Committce observe that

the P & T Directorate failed
to take any action against
the Superintendent  con-
cerned between February,
1950 (when  the matter

A Memo has been submitted
{Annexure I11).

The Committee desire .
the defective scales should

be disposed of expeditiously
and a report submitted to
the Committee. The Com-
mittee might also like to be

9L



63 D.GP.&T.

came to their notice and
the order for the scales was
cancelled) and July. 1953
when he retired.  They in-
vite attention in this con-
nection to para 43 of this
Report.

The Committee are also not

happy at the further delay
in the disposal of unservice-
able scales despite  their
recommendation that early
decision was called for in
this regard.

The Committee are concerned

over the continuance of the

existing arrangement for the

conveyance of mails without

any formal contract as it is

fraught with risk and does

not in any manner indemnify
the Government  against

any possible losser ete. They
trust that it will be possible
for the P. & T. Department

to finalise the contract with
the contractors without any

further delay.

informed of the reasons for
the delay in this regard.

L



Further  Comments of P.A.C.
(1961-62)

The Committee are concerned
to note the delay in the fina-
lisation of the formal agree-
ment with the Operators.
They trust that it will now
be expedited.

6 74 D.GP&T. The Committee feel that
action should have been
taken to withdraw telegraph
and teleprinter  factlities
from the Agency in March,
1956 itself when rthe Agencey
defaulted in pavment of
both the arrears and the cur-
rent ducs and thus the loss
ultimately sustained by the
P.& T. Department could
have been minimised. The
Committee would, however
like to be informed of the
final outcomc in this case
after the  liquidation
proceedings werce over.

See remarks against Serial No.

34.

The Official liquidator has in-

timated that the claim of the
department against the Com-
pany has been allowed at the
sum of Rs. 43,681-73 as
Preferential and Rs. 2,88,674)
- 32 as ordinary claims : and
that the certificate contain-

ing the list of creditors will The Committee desire to be
informed of the final outcome
of the case.

be filed in the High Court,
Calcutta shortly.

8L



THIRTY-FIRST REPORT (SECOND LOK SABHA)

6 Do. The Committee apprehend that
Intro. insurance of an article for
less than its actual value
would tend to increase the
Chances of fraud if the per-
sons handling such articles
happened to know the actual
value of the article insured.
The Committee therefore,
feel that the Department
should give consideration
to this aspect of the matter
and dcvise remedial mea-
sures. The Committee also
feel that where the amount
of insurance is greater than
the intrinsic value of the
articles insured, launching
of prosecution will have a
deterrent effect.

Further Commentsof P.A.C. (1961-62) :

The Committee may be appris-
ed of the result of the exami-
nation of the proposals for
ensuring that the articles are
insured for their actual value,

16 Deo. The Committee are concerned
at the delay in the disposal




of the case relating to loss of
copper wire from spare
lines. They  desire that
such cases should be handl-
ed expeditiously and in-
structions to that effect
should be issued to all con-
cerned. Further losses due
to theft should be reported,
immediately by the Circles
to the Directorate so as to
enable the latter to keep a
close watch on the disposal
of such cases.

Further Comments of P.A.C. (1961-62):

The Committce regret to ob-  Instructions have been issued No comments.
serve from a note separately to the Heads of Circles.
submitted to them that the (Annexure V).
question of the respon-
sibility for dismantling the
spare lines continued un-
der correspondence between
the two divisions of the P&T
Department for a period of
about 3 years and meanwhile
about 8,025 pounds of cop-

08



D.GP&T.

per wire was lost as a result
of theft. In their opinton had
the matter becn referred by
cither of the Divisions for
decision at a higher level im-
mediately after the differ-
ence of opinion had arisen,
undue delay in dismantaling
the spare lines could be
avoided. g

¥

The Committee were also

surprised to note that the
Department overiooked
even the Indian Electricity
Rules and failed to locate the
switch and the oil-circuit
breaker within the distance
prescribed under thesc
rules and therefore, had to
extend the sub-station buil-
ding by 8 10 10 feet at a
later stage resulting in a fur-
ther delay of about g months
in connecting it with the te-
lephone exhcange.  In their
opinion it was a case of
gross ncgligence which oce-
asioned avoidable expendi-
ture and, therefore deserves
serious notice.

A note has been submitted. The Committee are not satisfied

{Annexure V).

with the explanation furnish-
ed in this case. They regret
to note that the P. & T. De-
partment although a party to
the contract, was not aware of
an essential condition of sup-
ply stipulated by the Electric
Supply Company.

-]
—



42 D.G.P&T.

i e, —

The Committee would like to
be informed of the final out-
come of the case, dealt with
in para 15/i) of the Audit
Report.

It is clear that there was lack of

proper co-ordination bet-
ween the Ministry of Fin-
ance and the P& T. De-
partment before putting the
new series of National Plan
Saving Certificates on tap.
It is surprising that P, & T.
Department did not appre-
ciate that the blank certifi-
cates issued to the officials
for writing up were valuable
documents requiring care
and vigilance. The Commit-
tee werce assured that steps
had been taken to streamline
the procedure with a view
to fixing responsibility for
losses of certificates. They
trust that such lowses will
not recur.

A Memo. has been submitted The Committee trust the de-

(Annexure VI).

partmental action against the
remaining officials would be
finalised early.

A Memo. has been submitted. The Committee are unable to

(Annexure VII).

agree with the views of the
Department that action for
getting the new certificates
printed could be initiated only
a little before the decision
to increase the interest rates
was announced by the Finance
Minister on 15-5-1957 as part
of his budget proposals. The
India Security Press, Nasik,
being a security] press, the
Working Group are unable to
share the apprehension of the
Department regarding any
premature disclosure of the
new scheme in injtiating the
action well in time for the
printing] of theYcertificates.
They hope that such cases will
not be allowed to recur.



13 48

The Committee regret to note

that there had been con-
siderable declay at every
stage in handling the case
mentioned in para 18 of the
Audit Report. First there
was an initial delay of over
a year in serving the legal no-
tice to the employee and
then a further period of 14
months was taken to file a
suit in the court. The Dep-
artment again failed to ex-
ecute the decree even during
the period of six months after
the appeal in the court
of the Second Additional
Judge was decided on 26th
September, 1955 (‘The ap-
peal in the High Court was
filed by the employee in
March, 1956). The Com-
mittee did notl get_any ex-
planation for the delays.
They, thercfore, desire
that this matter should be
investigated further andjJa
report  submitted to them.
They trust that in  future
the Department will gffact
expeditiously in such cases.




13

14

h1
(Intro.)

6

DGP &T.

Do.

(Intro.) —————

All other
Ministries.

THIRTY-EIGHTH REPORT (SECOND LOK SABHA)

In the course of their exa-

mination of the Accounts
the Committee came across
cases of inordinate dclays
on the part of the adminis-
tration.  These cases in-
dicate that the Department
has not been acting in a
business-like manner.
Being a Commercial De-
partment, the Committec
teel that it should always
be on the gqui vive; deci-
stons  should be  prompt
and their implementation
expeditious. The Com-
mittec trust that with the
sctting up of the P & T
Board the Department will
adapt its existing procedure
in such a wav as to increase
the cfficiency of the De-
partment.

The Commirttee feel  that

cases of slackness atsuper-
visory levels should be dealt
with severely so as to ¢reate

See rcmarks against Serial

Nos. 18, 19 & 2T1.

by the Ministry of Home
Affairs. (Annexure VIII).

No Comments.

A note has been submitted No Comments.

¥3
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and forecast of expenditure
the savings could be mini-
mised.

16 7 DGP. &T. The Committee would like Note awaited.

to be informed of the final
decision on the proposal
of the Department to
have a lumpsum provision
every ycar for expenditure
on minor works of emergent
and unforeseen nature to
reduce the number of un-
budgeted works.

17 8 Do. . The Committce regret 1o The observations of the Com- See para 10 of the Report.
note  that the percentage of mittce have been taken
expenditure  on non-bud-  note of.

geted works to total outlay
during the year has increas-
ced from 3°29 in 1958-59
t0 9-19%, in 1959-60. They
would reiterate their carlier
rccommendation  that  the
tendeney to start in the
vear works not specifically
provided for in the budge
shauld be checked as i
vitiates  financial control

98



by Parliament. The
Committee trust that ins-
tructions issued by the
D.GP. & T in Junc, 1960
will be strictlv followed by
all concerned to avoid re-
currence of such cases.

The Committee note that no

financial loss is anticipated
on the disposal of the gene-
rator sct. Even so, they
cannot help observing that
when the necessity for the
Generator had  ceased
prompt steps should have
been taken for its disposal.
Such  unwarranted  long
delavs in deciding the dis-
posal of an unwanted set
does not speak well of the
working of 1 Commercial
Department of Govern-
ment,

) ‘The Committee are not
satisfied with the oxplana-

tions for the purchase of

the air-conditioning plant.
In their opinion  as  the
Department had  under
consideration in  October,

Do.

The Committee would like

to be informed whether
the generator set had been
disposed of and if so, when
and at what price.

1 A note has been submitted The Committee are .not satis-

fAnnexure 1X).

fied with the explanation
furnished in this case. They
are unable to appreciate the
reasons for accepting the
air-conditioning plant when
the suppliers were unable




DGP &T.

1953 4 scheme of air con-
ditioning the entire build-
ing by a larger plant, plac-
ing of the order for the
<mafler plant at the same
e lacked  justification.
T'he plea that the plant was
required urgently as some

cquipment at the trunk ex-

change was fast deteriorat-
ing is not convincing as
there was  no  indication
to show that on receipt of
the cquipment the Depart-
ment directed its efforts to
its caily installation.  Fur-
ther. the proposal to instal
the plant  was aban-
Joned a year later.

46y The Committee are also

concerned to note  that
even after the proposal 1o
utilise the plant was given
up in August, 1955 it took
the Department more than
§ years to return the plant
to the supplving firm, re-

to meet the technical re-
quirements of installation
although they had accepted
the stipulations of the ten-
der. It is also surprising
that the firm had not yet
taken back the¥plant al-
though it had agreed to do
so in Décember, 1959. The
Working Group would like
the Committee to be in-
formed about the latest posi-
tion regarding the returning
of the plant to the firm.



21 22

sulting in  unnccessary
locking up of capital.  This
is vet another case in which
the administrative machi-
nery failed 1o take quick
and clear decisions,

The Committee await  the

outcome of the arbitration
in the case mentioned in
para 25 of Audit Report.

The Commitice are Jdistres-

sed to note that the Weigh
Bridge purchased in ryst
could be installed  only
after a lapse of 8 years. It
clearly indicates lack  of
proper planning and  cfhi-
cient execution. The
fuct that the Manager of
the Workshop could do
things in  his own wav
reflects on  the  direction
and control the P&T Direc-
torate had over the Work-
shop.  The Committec
trust that the Department
will look into  this aspect
and devise measures to
ensure that schemes decid-
ed upon after carcful exa-

|
‘1
J

The arbitration proceedings The Committee would like

are still in progress.

Instructions have been

cd.

(Anncxure X).

to be informed of the final
outcome of the arbitration
in this case.

The Committee desire that in

all important cases of exe-
cution of works, periodical
progress reports should be
called for by the P & T
Directorate from the heads
of Organisations under them
to avoid the recurrence of
such cases,




mination at the Directorate
level are not held up in
such a manner at the lower
exccuting fevel.

26 DGP &T. The Committee were inform-
ed that steps had been
taken by the Department
to cncourage the indige-
nous production of a num-
ber of items which were
cither in short supply or
not taken up for manufac-
ture so far.  The Com-
mittec welcome this move.
They would urge that the
policy of Government in
‘regard to the items of stores
to be manufactured in the
P & T Workshops should
be clearly  laid down.
While they appreciate that
the private sector should
be encouraged to take up
manufacture ot items which
arc at present being im-
ported, they feel that the
manufacturing capacity of

22

An informal Committce re-
ferring  incer-alia,  the
undermentioned terms of
references, has been cons-
tituted in October, ’61 to
go into the question of the
rcquirements of the Deptt.
for the workshop stores
and their efficient procure-
ment from all - available
sources includingthe P& T
workshops,

1) To suggest ways and
means of producing the
workshops  stores in the
workshops as also  their
procurement from outside
sources  wherever econo-
mical and practicable ;
and :11) to suggest ways and
means to  rationalise and
to increase the production

The Committee desire that the
Committee be informed of
the findings of the Informal
Committee set up by the
Department and the action
taken thereon.
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26

27

4!

42

mittee enquired how many
calculographs were with-
drawn from use without
repairs in pursuance of the
above directions. The in-
formation 1s  sull  await-
ed.

It s apparent that the post-

master and the deputy post-
masters of the post office were
grossly negligent in their
duties. They blindly
authorised payment in this
case partly in cash and partly
by cheques even though
the payment was desired
by cheques only. By not
taking prompt action to
revert the clerk to his parent
ofhce In August, 1956 on
receipt of information re-
garding his earlier embezzle-
ments in another Post Othce,
the Post Master had also
gravely erred in his duties.
A large portion of the loss
(about Rs. 20,000) in this
case had occurred  after
August, 1956.

The Committee would invite

attention in this connection

The observation has been taken
note of.

Note awaited.

No Comments.’
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such cases action against
the delinquent officials will
in future be finaliscd with-
out delay.

The Committee are not happy

with the manner in which
the P & T Board have dealt
with the case of payment of
dearness allowance to extra
Departmental  Agents.  If
the orders in question could
not be implemented in the
Bombay and Central Circles.
it was the duty of the Hcads
of those circles to have
brought the matter to the
notice of the P & T Board
immediately and ask for
special dispensation. They
are surprised that it had
taken the Dcpartment a
period of over five vears to
appreciate the difficultics in
implementing in these two
circles the orders issued by
them in 1955 and to sanction
their cancellation with re-
trogpective cffect.

The Committee consider that

in such cascs, it will be in
the interest of smooth ad-

The observations of the Com-

mittee have been taken note
of.

The observations of the Com-

mittee have been taken note
of.

The Committee desire that the
observations of the Com-
mittee should be brought to
the notice of all the Heads of
Circles.

No Comments.

L6
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3 50 D.G.P, &T.

ministration, if before issu-
ing orders applicable to all
circles. the P & T Board
takes the decision in con-
sultation with the Heads of
Circles. Revision of the
orders with retrospective
effect on the basis of repre-
sentations received from two
circles alone will naturally
cause resentment among the
staff in other circles. The
Commitice have no doubt
that Government will try
to avoid such situations in
future.

() It passes the comprehen-
sion of the Committee how
the Post master could tail
1o take the weighments of
the mail as provided in
the contract. [t is equally
surprising how the Circle
Office  also passed the
bills of the centractor for
the same maundage day
after day for a period of



bver 11 years when it was
well known that  there
was a peak and lean period -
of trafhic in the hilly tract
concerned. The  Cun-
mittee are concerned (o
find that this state of
affairs had continued so
long. In their opinion,
a thorough enquiry int
this casc 1s necessary to
find out the rcal causes
that facilitated  the ex-
cess pavment. They
would also urge that the
postmasters who certified
the same weight on  the
bills without any basis
whatsoever should be dealt
with severelv. Action is
also called for against sup-
ervisory officials  in the
Circle Othice who accepted
such certificates as a matter
of course. The  Com-
mittee trust thit remedial
measures will be tuken by
the Department o avoid
recurrence of such cases.

D.G.P&T. (] The Committce  would Note awaited,
also like to cxpress their
displeasure at the inordi-
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from the first contractor in
the case mentioned in para
32 of the Audit Report.

In order to ohviate the difh-

culties experienced in ex-
ecuting contracts with pri-
vate operators for carriage
of mails, the Commitree had
suggested in  para 64 of
their 22nd Report {1959-60)
that the Cenrral Govern-
ment should acquire some
enabling powers ta compel
the private operators o
carry muails.  From a note
submitted to the Committee,
they note that the matter
is still under constderation
of the Ministey  of Transport
& Communications.  The
Committer desire that the
final doescision 1 this case
should be expedited.

(1) The Committee were given

to understand by Auwdit
that certificates regording
periodical revision of the
standard rent had been
furnished 10 Audit per-

A Memo. has been submitted.

(Annexure XIII)

amount recovered from the
first contractor.

The Committee observe that

although more than two years
have elapsed since the ob-
servations were made by the
Committee in this regard,
no final decision has yet
been taken. They desire
that the matter should be
expedited.

Note awaited

Tor
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ANNEXURE 1
Ref. S. No. 2 of the Statement
No. 15-31/61 WK
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT AND COMMUNICATIONS
(DEPARTMENTS OF COMMUNICATIONS AND CIVIL AVIATION)
(POSTS AND TELEGRAPHS BOARD)

Dated at New Delhi, the 14th August, 1962/23rd Sravana, 1884

SuBJECcT: P.A.C.—Thirty-eighth Report 1961-62 (2nd Lok Sabha)
cost Accounting in P&T Workshops—Introduction of in-
centive scheme and its working.

In serial No. 3 of Appendix I to their 38th Report, 1961-62, the
Public Accounts Committee desired to be apprised of the working:
of the incentive scheme in due course.

2. The incentive scheme could not be introduced in the P&T
Workshops due to inadequate supplv of some imported raw mate-
rials like soft iron and a number of essential indigenous raw mate-
rials like pig iron, hard coke, etc. Concerted efforts in this direction
were made and the supply position of the various raw materials has
improved recently.

3. The details of the incentive scheme were under ncgotiation
with the Unions; and it has since been revised and introduced as an
experimental measure in one section cach of the three workshops
with effect from 1st June, 1962, It would be progressively introduced
in other Sections also. The details of the revised incentive scheme
are given in the enciosures to this Memo.

4. This has been seen bv the Accountant-General, Posts and Tele-
graphs, Simla.

Sd. JAGDEESH PRASAD,
Member (Telecommunications Development)
Posts and Telegraphs Board
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ENCLOSURE 1

GOVERNMENT OF INDIA

MINISTRY OF TRANSPORT AND COMMUNICATIONS

(DEPARTMENTS OF COMMUNICATIONS AND CIviL AVIATION)
(POSTS AND TELEGRAPHS BOARD).

No. 6-12/62-WK Dated at New Delhi, the 31st May, 1962.

SuBJsect: Introduction of Incentive Scheme in the P&T Workshops.

The question of introduction of Incentives in the P&T Workshops
has been under the consideration of the Government for some time.
The President has been pleased to approve the Incentive Scheme as
detailed in the appendix to this letter for introduction in the Work-
shops. This scheme is approved for a period of 6 months, after which
it will be reviewed. It should be introduced in the first instance in
the following sections of the workshops namelv: —

Bombay Telephone Workshops:  Machine  Shop. Assembly
Shop and Cord Making Shop.

Caleutta Teleoraph Werkshops: Stalks,  Brockets, Stav Rods,
U Backs and Foundry Shop.

Jabalpur Telegraph  Workshop: Stalks,  EBrackets. Tubes,
S.S.N.P.

This scheme will be introduced in such other sections or shops
of the workshops as the P&T Workshops Board may decide from
time to time.

2. Before the Incentive Scheme is actually introduced in any
section of the workshops, the groupings of the operations vide para
(2) of the Scheme and the division of the several categories of
workers into direct and indirect vide para (4) ibid will be specified
in writing by the Managers of the Workshops.
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3. The expenditure involved in operating the incentive scheme
shall be debitable to the head ‘Labour and other charges—134 Manu-
facture Suspense’ and will be met from the sanctioned grant.

4. The orders issued in office letter No. 6-4/60-WK dated the 15th
November, 1960 are hereby cancelled.

5. This issues with the approval of M. of F. (C) vide their U.O.
No. 1234 TCF'62 dated 30th May, 1962. -

6. The scheme comes into effect from 1st June, 1962.

Sd. B. G. DESHMUKH,
Secretarv, P. & T. Board.

The GM P&T WIS CA-1.
No. 6-12/62-WK Dated at New Delhi the June, 1962.

Copy together with appendix forwarded to:

(1) AG P&T SM (2 copies) (2) Director of Audit & Accounts,
S W & T.C. Calcutta (2 copies) (3) M. of F.(C). TCF,
New Delhi (2 copies) (4) CAO S&W., CA. (5) Budget
Section (6) PAT Section.

Sd. B. G. DESHMUKH.

Secretary, P&T Board.



APPENDIX
(Referred to in Ministry of T&C., Deptts. of C. & C.A.-P&T Board,
Memo No., 6-12|62-WK dated 31st May, 1962).

Incentive Scheme for P&T Workshops

(1) The output of each worker will be measured against the
standard laid down in the lay-out sheets, which are available for
different operations in the workshops. Each day’s production of the
worker would be converted into the number of hours of production
based on standard norms. At the end of the month, the number of
hours worked and the number of additional hours of production
shall be worked out.

(2) The operations will be grouped into convenient grpups. For

working out the increase in production, the output of the whole
group against the standard shall be taken into account.

(3) The extent of incentive payment to each worker in a month
will be based on the actual per cent increase in production turned
out by his group. Production shall be considered as what ig actually
passed by the final inspection.

(4) Those workers, whose time is booked directly in the manu-
facturing processes:

e.g., (i) Coil Winders Gr. I and Gr. II, Instrument Fitters
Gr. I & Gr. II, Contact Welders, etc.

(ii) Core Makers, Gr. I & Gr. II, Moulders Gr. I and Gr. I
Fettlers, Foundry Casters, etc.

(iii) Stalk Makers, Hammermen, Machine Operators, etc.

will be treated as direct workers, whereas others, who contribute
towards completion of the jobs but whose time is not directly booked
to the jobs, will be treated as indirect workers,

e.g., (i) Chargemen Gr. II, Instrument Fitters Gr. I and Gr. 11
Mazdoors, etc.\

(i) Chargemen Gr. 1 & Gr. II Crane Drivers, Fitters
General Gr. I Mistries (Foundry) etc.
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(iii) Chargemen, Machine Setters, Tool Makers, Progress-
men, etc.

(5) For increase in production by the Group up to 50 per cent
over the standard, a direct worker will be paid incentive at rate
shown in column 4 of Annexure ‘A’. For increase in production fall-
ing between 50 per cent and 100 per cent, he would be paid at rate
shown in column 5.

Indirect workers in a Group shall be paid at rates shown in
columns 6 & 7. '

(6) While calculating the actual incentive earnings of a worker,
his attendance during the month will be duly considered. The indi-
vidual incentive earnings of a worker would be for the number of
hours actually put in during the month, multiplied by the per cent
increase in production of his group. For the additional hours of pro-
duction so calculated, he would be paid at the rate shown in Table
at Annexure ‘A’. A typical example is illustrated in Annexure ‘B’.
Any worker whose output in a month is lower than the standard
for the hours he worked, would not be entitled to any incentive pay-
ment.

(7) The payment will be made within the third week of each
month following the one, for which it has been calculated.

(8) The present lay-out sheets should be maintained as the stand-
ard and amended only when justified due to change in machinery
methods, techniques, raw materials, etc. The Unions would be con-
sulted before such chapge is introduced. Similarly, for lay out
sheets of new items, the Unions would be duly consulted.

(9) The basic monthly wage would continue to be admissible to
the worker irrespective of the production.

Whereas all attempts shall be made to make raw materials and
piece parts available in requisite quantities, the short supply of these
shall not be made any ground for complaint.

(10) The Management will have the right to transfer the workers
from one category to another, according to work-load by giving them
suitable training, if necessary. During the period of training speci-
fied by the Management the worker would continue to draw the
average of incentive wage earned by him during the last three
months. Such payment during training would, however, be made
only in cases where a worker is transferred to a category|shop to
which incentive is applicable. If in any case the period of training
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is to exceed 15 days, the ordérs of the General Manager, P&T Work-
shops should be obtained.

(11) Loading of jobs in the different shops will be entirely at the
discretion of the Management. If, for any reason such as lack of
orders, shortage of materials, tools break-down, etc. the work load
does not warrant operation of the Incentive Scheme, the Manage-
ment will have the right to withdraw the scheme or suspend it for
such period as may be considered necessary.

4

(12) The scheme shall be introduced from 1st of June, 162 or
such later date as the Managers of the Workshops may deem at.



ANNEXURE ‘A’

Hourly Incentive Payment Rate

Sl C.aregor_v Scale of Incentive pay Incentive pay
No. pay in Rs. per hour for Di- per hour for in-
rect workers dircet workers in

in nP. nP.

For For For For
saving saving  saving  saving
upto  above  upto  above

" 50% 0% 9%  59%

upto upto
1009, 100%

1 2 3 4 5 6 7
Rs. nP. nP. nP. nP.
1 Unskilled . . 70—85 P.M. 15 23 B 11
2 Scmi-skilled . . 75—I10 . 16 24 8 12
3 Skilled . . . I10—I55 ,- 22 34 i1 17
4 Highly skilled ‘C’ . 140—175 .. 28 42 14 21
5 Chargeman Gr.3 11 § 150—205 .. 16 24

Highly skilled.

6 Chargeman Gr.J. . 205=240C . 21 32
7 Progressman. . . 110—I85 ., 11 17

B
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ANNEXURE ‘B’

Example of Incentive Calculation

TaBLE 1
Worker—Direct
Name—Mr. A Shop—Assembly Shop Scale
Month—April 7¢/110  (Scmiskilled)
Date Item of work No. of Stand- Actual  Aciual pro- Increase
Hrs.  ard rodn.  ducion in in
worked. prodr. No. of hts.  produc-
per hour of standard  tion
prodn.
1 Line Relay . 8 2 20 20
e =10 2
2
2 Cwt-off Reclay - 3 30 30
— =10 3
3
3o Totalz00hrs. . 50

Group Incentive vade Table 11— 409,
Incentive admissible to Mr. A for 200 hrs.
put in by him=-200 % 40 %, =80 hrs.
Incentive payment @ 16 nP. per hour 80 x 16=12-80 nP.

TabLe II
Group Incentive—Month : April
Relay Assembly Group

Name of worker Hours  Additicralhovrs
worked. ourpur.
A 200 50
B 220 40
C
D
1,000 400
400
Group Incentive s — e m 46%
1,000
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ANNEXURE 11 -
Ref. S. No. 3 of the Statement
No. 10-1/61-P (BC)

GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT & COMMUNICATIONS
(DEPARTMENTS OF COMMUNICATIONS & CIVIL AVIATION).

(POSTS AND TELEGRAPHS BOARD)
Dated at New Delhi the 12th April, 1962/22nd Chaitra, 1883.

SusJEcT: —P.A.C.—Serial No. 4 of Appendix I to the Thirty-eighth
Report, 1961-62 (Second Lok Sabha)—Commencement
of works before sanction of detailed estimates (para 18 of

Audit Report, 1958).

In serial No. 7 of Appendix II to the Twenty-second Report of the
Public Accounts Committee, 1959-60 (2nd Lok Sabha), the Committee
suggested that the existing financial powers of the authorities at the
various levels to sanction the estimates should be reviewed with a
view to examining the possibility of delegating further powers in this
regard so as to avoid long delays in the sanctioning of the estimates
and obviating violation of the codal provisions.

Enhanced financial powers to sanction estimates for works ex-
penditure have since been delegated to the Director-General, Heads
of Circles, Divisional Engineers, Officers-in-charge of Telegraph
Engineering and Telephone sub-divisions and Assistant Engineers,
Cables, under Ministry of Finance (Communication Division) Office
Memorandum No. 12(2) P.&T.FS.1I/61 dated 21/ 24-8-61 (copy enclos-
ed). A comparative statement showing the financial powers of the
P.&T. Officers at various levels to sanction estimates for works ex-
penditure that stood prior to delegation of the enhanced financial
powers in August, 1961 and thereafter is also appended herewith.

2. It is hoped that these enhanced powers would considerably im-
prove the position regarding sanctioning of estimates.

3. This has been seen by the A.G., P.&T. Simla.

JAGDEESH PRASAD,
Member (Telecommunications-Development) P.&T. Board.
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ENCLOSURE

Copy of Memorandum No. 12 (2) P&T.FS.11/61 dated 21/24-8-61 from
Ministry of Finance, Communications Division to D.G.P.&T.
New Delhi.

SusJecT: —Delegation of enhanced financial powers to sanction
estimates for works erpenditure.

In continuation of this Ministry’s'Memorandum No. 16-47/59-B
dated 25th November, 1959 and in partial modification of the Memo-
randum of even No. dated 29th November, 1960, the President is
pleased to confer with immediate effect on the various P.&T.
Officers powers to sanction estimates for works expenditure as indi-
cated in the enclosed statement.

Sd/-M. M. GANDOTRA,
Under Secretary to the Govt. of India,

Ministry of Finance (Communications).
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Heads of Circles.

Heads of Circles.

Supplementary or Revised Esti- (1) Upto10%, Upto1o % of (a) Did not include powers to

mates for original works, the
original estimates for which
have been sanctioned by the
President.

Land and Building.

Non-Residential.

Residential

Lines & Wires
Apparatus & Plant .

Dismantlement Works.
Lines & Wires .

Apparatus & Plant .

Compensation for cutting of trees

Compensation for damages done
to property other than cutting
of trees. . . .

or Rs. 1 lakh, the sanctioned sanction cases of transfer of
whicheveris  cost. Iand and building.
less.
(4) Did not include pow ¢
sanction dismantlement work.
@This power will not apply in
respect of cases where and is

§0,000 1,00,000@ purchased under a separate
project.

20,000 50,000@ 2. This power also applies to cases
of transfer of land and building
from the ownership of a State
Govt. or administration to that
of Indian P. & T. Department.

50,000 ' 1,00,000

30,000 " 1,00,000

$0,000 * 50,000

30,000 ' §0,000

1,000 5,000
100 ‘ " 1,000

1868 (Ali) LB8—P

18



Name of Officer’ Name of component

Prior to

After Delegation Remarks
Delegation
(1) (2) (3) (4) (5)
Divisional Engineers,
Telegraphs.
Lines & Wires . ' 20,000 25,000
Apparatus & Plant . ' 10,000 ' 25,000
Dismantlement & coneribution
works.
Lines & Wires. ' 20,000 ' 25,000
Apparatus & Plant . 10,000 25,000
Buildings.
Non-residential. 20,000 25,000
Residential 6,000 6,000
Officers-in-charge of Estimates for petty works debit-
Telegraph Engincer- able to Annual Open Estimates
ing & Telephone Sub-  for construction/reconstruc-
Divisions & Assis- tion or shifting and dis-
tant Engineers, mantling without replacement
Cables. of lines apparatus or electric
installation. . . 500 2,500
Petty works to buildings. . 100 500

14



STATEMENT SHOWING ENHANCED DELEGATION OF POWERS TO SANCTION ESTIMATES
FOR WORKS EXPENDITURE

[Referred to in the Ministgy of Finance (C) Memoranduwn No. 12(2)P&T-FS-II[61, dated 21/24-8-61.]

Narure of Power

Extent of power now delegated

Conditions

Remarks

Schedule 14 (DGP T)

Rule 22(a) Lands & UptoKs.2lakhsineachcase.

Buildings (Purchase
or acquisition,
original or reconst-~
ruction).

Note 1. The above limitincludes

E.T.P. charges.

Note 2. This power also applies

to cases of transfer of land and
buildings from the owncership
of a State Government or Ad-
ministration to that of the
Indian Posts and Telegraphs
Department.

(#) Subject to the conditions

laid down in Memo. No. 8-5/
5§9-P(BC) dated 8-7-60, in the
cases where land is purchased
under a separate project.

(51} In respect of the construc-

tion or purchase of buildings,
the expenditure, if any, on
the purchase or acquisition of
the site, or on the installation
of sanitary, water supply and
electric instalations is taken
into account for the purpose of
determining whether the cost
of the project falls within the
prescriﬁed maximum limit.

(¢) The powers of the Director

General as defined in this rule
also apply in respect of sanitary
water supply and electric instal-
lations in buildings including
residential buildings. New
instaliations will be treated for
this purpose as ‘additions’ and
maintenance of installations as
‘repairs’.

(if) While sanctioning projects,

the following restrictions should
also be observed :—

(@) For office building. The scale

laid down for Post Office,

[y
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Nature of Power

Extent of power now delegated

Conditions

Remarks

Note 3. The limits laid down

when applied to works of elect-
ric, sanitary and water supply
installations carried out de-
partmentally should be taken
as inclusive of freight but ex-
clusive of share of establish-
ment and store-keeping char-
ges.

Rule 22 (b) Lines and  Rs. 3 lakhsin respect of each pro-

Wires including Ra-

dio Masts and
Acrials (original or
reconstruction).

(c) Apparstus  and
Plant (original or
reconstruction).
haal

(d) Supplem:ntary or

ject ; Rs. rolakhs in rexpectof
each detailed estimate form-
ing part of sanctioned project.

Ditto.

Upto 109, of the sanctioned cost.

(#5) The powers relating to the
residential buildings will be
subject to the condition that
in respect of additions and al-
terations the capital cost of the
residential unit does not in-
crease beyond Rs. 1 lakh.

(1) Inthe case of dismantlement

works, the powers in this rule
arc subject to the condition
that the original capital or
estimated capital cost of the
asset to be dismantled or aban-
doned does not exceed Rs. 1
lakh.

() To enable the A.GP.&.T.
to maintain the block account
of the department, a copy of

R.M.S. Office, Rest House
and standards that will be
prescribed from time to time
for other offices should be
followed in determining the
total floor arca to be provid-
ed.

(b) For residential buiidings. The

plinth area prescribed for
various types of quarters
should be followed.

(1) If cases where a substantial
section of a project originally
sanctioned by the Government
of India has been abandoned,
the aggregate assumed cost of
the workincluded in that sect-
ion shall be excluded fromthe
total sanctioned estimatefof the
project for purpose of determin-
ing whether the sanction of the
Government of Indiais neces-
sary. For the purpose of this
ruling, a substantial section of
the project shall be considered
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Revised estimates
for works, the ori-
ginal estimates for
which have been
sanctioned by the
President.

Schedule II (Head of
Circles.

Rule 23. Bstimates for
all works under:

(5) Lines and Wires
and

(1f) Apparatus &

Plant (original or re-

consiruction Project

detailed estimates).

Note 1. The above limits showd
take into consideration only
the net value of work.

Note 2. The limits are exclusive
of indirect charges on the value
of stores and share of establish-
ment charges but inclusive
of freight charges calculated
at perceniage rates.

Note 3. The above powers
again.t (b) and (¢) also apply to
cases of contribution and dis-
mantlement works.

Upto Rs. 1 lakh.

Note 1. The above limit should
be deemed to be the gross and
not the net amount of the work
and should be inclusive of
freight charges but exclusive
of indirect charges on stores &
establishment charges.

every sanction to such dismant
lcment or abandonment of
assets should be forwarded to
that authority and to the Sr.
D.A.G./D.A.G. P&T. in
whose audit jurisdiction the
asset is included.

. In the case of dismantlement

works. the powers referred to in
this rule arc subject to the con-
dition that the original capital
or cstimated original capital
cost of the asset to be disman-

tled or abandoned does not

exceed Rs. §0,000.

to have been excluded if the
estimated cost of the works in
such section is §9, or more of
the total sanctioned cost of the
project.

(#¥) While sanctioning projects,
other than buildings profit and
loss aspect should be taken into
account and no work involving
loss should normally be sanc-
tioned except for special reasons
to be recorded in writing by
the sanctioning authority.

(1) While sanctioning projects,
other than buildings, profit and
loss aspect should be taken into
account and no work involving
loss should normally be sanc-
tioned, except for special rea-
sons to be recorded in writing
by the sanctioning authority.
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Nature of power

Extent of power now delegated |

Conditions

Remarks

Note 2. Heads of circles may

sanction compensation for
cutting trees upto the limit
of their power to sanction esti-
mates for line works provided
when the amount of compen-
sation exceeds Rs. §,000 in any
case, it has been approved by
the local Civil Authorities.

Note 3.Hecads of Circles may 3.

sanction compensation for da-
mages done to property other
than for curtting trees in the
course of execution of Tele-
graph and Telephones and
Radio works upto Rs. 1,000 in
cach case.

Note. 4. The powers as pres-

cribed in this rule do not
apply to purchase of assets.

Note 5. The above powers apply

to cases of contribution and
dismantlement works also.

2. To enable the A.G.P.&T. to

maintain the block account of
the department, a copy of every
sanction to dismantlement
or abandonment of assets
should be forwarded to that
authority and to the Sr,
DAG./DAG. P. & T. in
whose audit jurisdiction the
asset is included.

In the case of projects involv-
ing more than one component
work, the total cost of all the
component works inclusive of
freight charges only should not
excced Rs. 1 lakh for cach
project.
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Rule 32. Land and U

Buildings (Purchase
or requisition, ori-
ginal or reconstruc-
tion).

Note 3. The limits

pto Rs. 1 Lakh for non-residen-

tial. Upto Rs. 50,000 for resi-
dential.

Note 1. The above limit inclu-

des E.'T.P. charges.

Note 2. This power also applics

to cases of transfer of land
and Dbuildings from the
ownership of a State Govern-
ment or  Administration to
that of Indian Posts and Tele-
graphs Department.

laid down
when applied to works or elect-
tric, sanitary and water supply
installations carried out de-
partmentally should be taken
as inclusive of freight but ex-
clusive of share of establish-
ment and store-keeping charges.

(1) These powers will not apply
in respect of cases where land
is purchased under a separate
project.

(ff) In the case of construction or

purchase of buildings, the ex-
penditure if any, on the pur-
chase or acquisition of any
site or in respect of sanitary,
water supply and electric ins-
tallations should be taken into
account for the purposes of de-
termining whether the cost
of the project falls within the
prescribed maximum limit.

(f1f) The powers relating to re-

sidential buildings will  be

exercised subject to the condi-
tions that (1) in case of additions
and alterations the capital cost

of such building is not increa-

sed beyond Rs. 50,000 and

(i1) the scale of accommoda-~

tion does not exceed that which
is prescribed for the different

classes of staff.

(a) For

@) The powers of a Head of a Cir-

cle as defined in this rule also
apply in respect of sanitary,
water supply and electric instal-
lations in buildings including
residential  buildings. New
installations will be treated for
this purpose as ‘additions’ and
maintenance of installations as
‘repairs’.

() While sanctioning projects,

the following restrictions should
also be observed —

office  buildings. The
scale laid down for Post
Office, R.M.S. Office, Rest
House and standards that
will be prescribed from time
to time for othero, flices
should be followed in deter-
mining the total floor area to
to be provided.

() For residential buildings. The

plinth area prescribed for
various
should be followed.

Al

of quarters.
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Nature of Power

Extent of power now delegated

Conditions

Remarks

Schedule VI (Divisional

Engineers).

Rule 32, Estimates for Upto Rs. 25,000 in each case.

all Lines & Wires

Works.

Rule zﬁ-A. Estimates Upto Rs. 25,000 in each ¢ase.

for
Plant Works.

Rule 37. Estimates for
Buildings (including
renewals  replace-

ments).

Non-residential

Apparatus &

Note 1.—The above limit

should be deemed to be the
gross and not the net amount
of the work and should be
inclusive of freight but ex-
clusive of store-keeping and
share  of establishment

charges.

Note 2.—These powers apply

to cases of contribution and
dismantlement works also.

Upto Rs. 25,000 in each case.

In cases of dismantlement or

anbandonment of assets, the

" above powers are subject to

the condition that the total
cost or estimated total cost of
the assets to be dismantled or
abandoned does not exceed
Rs. 25,000.

(4}



() Residential

Schedule XV (Officer-
tncharge of Tele-
graph  Engincering
and Telephone Sub-
Divistons and Assist~

ant Engineers(Cables).

Rule 7. Estimates for
Petty works debit-
able to annual open
estimates for cons-
truction, reconstruc-
tion or shifting and
dismantiement with-
out replacement of
lines, apparatus or

electric installations.

Rule 8. Petty works to
Buildings.

Upto Rs. 6,000 in each case

Note 1.—The above limit in-
cludes E.T.P. charges.

Upto Rs. 2,500 in each case.

Upto Rs. 500 in each case.

The powers as defined in this Th&sepowmapplytoelecmc,

rule are subject to the condi-
tions that in the case of addi-
tions and alterations to resi-
dential buildings the capital
cost of any such building is
not thereby increased beyond
Rs. 20,000.

Provided that :—

(1) the cost of the work is not
recoverable from an out side
person or administration;

(i) the work is not for the
construction of a guarantecd
line or office.

water su‘pply and sanitary
installations also.
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ANNEXURE III
(Ref. S. No. 4 of the Statement)
35-55|60-M. 11
MINISTRY OF TRANSPORT & COMMUNICATIONS,
(DEPARTMENTS OF COMMUNICATIONS & CIVIL AVIATION),
(POSTS AND TELEGRAPHS BOARD)
Dated at New Delhi the 15th March, 1962/24th Phalguna, 1883.
OFFICE MEMO.
SusJecT: —Serial No. 6 of Appendix I of Thirty-eighth Report of
PAC. 1961-62 (Second Lok Sabha)—Infructuous
expenditure in the purchase of weighing scales.

In serial No. 6 of Appendix I to their 38th Report (1961-62) the
P.A C. have observed as follows: —

*“(i) the Committee observe that the P.&T. Directorate failed
to take any action against the Superintendent concerned
between February, 1950 (when the matter came to their
notice and the order for the scales was cancelled) and
July, 1953 when he retired. They invite attention in this
connection to para 43 of this report.

(ii) The Committee are also not happy at the further delay in
the disposal of unserviceable scales despite their recom-
mendation that early decision was called for in this
regard.”

2. The observation of the Committee at (i) above is noted. Re-
garding the delay mentioned in item (ii), it was intimated by the
D.G.S5.&D., New Delhi in November, 1961 that they have passed on
the disposal reports to the Disposals Directorate of their office and
the Director, Supplies and Disposals, Bombay for necessary action.
They had also intimated in September, 1961 that the scales lying with
stock-hoiders, the gross book value of which is below Rs. 5,000/-
should be disposed of under departmental arrangements. Instruc-
tions to this effect have been issued on 3-11-61 to the Heads of Circles
concerned and all the defective scales in question are expected to be
disposed of shortly.

3. This has been seen by the A.G., P.&T., Simla.

Sd. M. DAYAL,
Member (Posts),
Posts & Telegraphs Board.
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ANNEXURE IV
S. No. 8 of the Statement

INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR-GENERAL OF POSTS
AND TELEGRAPHS

No. 36-62/61-NM. Dated New Delhi, the 10th January 1962.
To

1. All Heads of Circles,
2. All Heads of Telephone Districts.
Sus: Theft of ;:opper wire from spare alignments.

Kindly refer to this office letter No. 5-21/58-NM dated 4th February
1961 on the above subject. On further examination of the facts relat-
ing to the case mentioned therein, it has been noticed that the question
of the responsibility for dismantling the spare lines continued under
correspondence between two Divisions for a period of about three
years and during this period the theft had occurred. The Public
Accounts Committee have observed that the undue delay in dismantl-
ing the lines could have been avoided had the matter been referred
by either of the Divisions for decision at a higher level immediately
after the difference of opinion had arisen.

You are therefore requested to issue suitable instructions in the
matter to all concerned in vour unit to avoid delays in similar ca
in future. Coe

Kindly acknowledge receipt of this letter.

V. VAIDYANATHAN,
Asstt. Dy. Director General (NM).
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ANNEXURE V

Ref. S. No. 9 of the Statement
No. 97-4|59-TP
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT & COMMUNICATIONS,
(DeEPARTMENTS OF COMMUNICATIONS & CIVIL AVIATION),

(POSTS AND TELEGRAPHS BOARD)
Dated at New Delhi the 14th August, 1962.
23rd Sravana, 1884.

Susrecr: —Thirty-eighth Report of P.A.C. 1961-62 (Second Lok
 Sabha)—Serial No. 19(ii) of Appendir I—Loss on
account of delay in connecting an electric substation with
a telephone exrchange (Lucknow)—Para 25 of Audit
Report P. & T., 1960.

In serial No. 8(ii) of Appendix IV to the Thirty-First Report of
P.AC, 1960-61 (Second Lok Sabha), the Committee have observed
that they were surprised to note that the Department overlooked
even the Indian Electricity Rules and failed to locate the switch and
the oil-circuit breaker within the distance prescribed under these
rules and, therefore, had to extend the sub-station building by 8 to 10
feet at a later stage, resulting in a further delay of about 9 months in
connecting it with the telephone exchange.

2. The position is explained below: —

(a) After the efforts to secure underground cables failed, steps
had to be taken for erecting aerial wires. That work was
commenced on 28th September, 1957 and completed on
3rd February, 1958, when the substation was commis-
gioned. The work relating to further building altera-
tions was completed in January, 1958. Thus, the delay
in commissioning the High Tension supply was in pro-
viding the feeder mains by aerial wires and the building
work did not by itself involve a further delay.

(b) As regards the observance of the rules referred to, it may
be mentioned incidentally that the condition that the
switch and oil circuit breaker should be within 8 feet of
the Company’s meter is a condition of supply stipulated.
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by the U.P. Electric Supply Company. There is no such
provision in the Indian Electricity Rules. That condition
was not known to the local P. & T. authorities until the
Supply Company drew attention to it in May, 1956.
Further action was thereafter taken to comply with it.
Investigation since made has shown that the Company
had introduced the condition with effect from 1st April,
1955, but it had not come to the notice of the Department
till a year later. '

The delays referred to above were unavoidable and it is felt that
they cannot be attributed to lapses on the part of any of the local
officers.

3. This has been seen by the Accountant General, Posts & Tele-
graphs, Simla.
JAGDEESH PRASAD,

Member (Telecommunication Development),
Posts & Telegraphs Board.



ANNEXURE VI
S. No. 10 of the Statement
No. 20-10/59-Inv.

GOVERNMENT OF INDIA

MINISTRY OF TRANSPORT & COMMUNICATIONS,
(DEPARTMENTS OF COMMUNICATIONs & CIviL AVIATION),

(POSTS & TELEGRAPHS BOARD).

Dated New Delhi the 28th April, 1962

‘8th Vaisakha, 1884.

SusJyect: —Thirty-eighth Report of the P.A.C. 1961-62 (Second Lok
Sabha)—Serial No. 24 of Appendix I—Alleged frauds in

Savings Bank Branch—Rae Bareli Kutchery S.0. [Para
15(i) of the Audit Report P. & T. 1960].

In serial No. 13 of Appendix IV to the Thirtv-First Report of the
Public Accounts Committee 1960-61, (Sccond Lok Sabha) the Com-
mittee desired to be informed of the final outcome of the case.

2. The criminal cases against the accused sub-post-master were
decided on 23rd April 1960 as a result of which he was sentenced to
various terms of imprisonment aggregating 18% years and fines
amounting to Rs. 54.000 or in default to a further imprisonmen* of
3 years and 2 months, A sum of Rs. 45,141 out of the fines, if realised,
was awarded to the Department. An appeal preferred by the accused
against the iudgement of the Lower Court was dismissed by the
High Court on 17th November 1960. The fine has not so far been
paid by the accused. Earlier he had been dismissed from service,
as a result of departmental action, with effect from 1st September
1958.

3. Out of 43 officials against whom action was orginally proposed,
it was ultimatelv decided to take action against the Inspector of Post
Offices who inspected the office during the period under reference,
30 other non-gazetted officials and 5 gazetted officers.

4. A sum of Rs. 4,000 has been ordered on 30th May 1961 to be
recovered from the gratuity of the Inspector of Post Offices, who
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retired on 26th July 1959. Since the concurrence of the Special
Police Establishment received in their letter dated 27th July 1959 was
too late to take action against the Inspector of Post Offices while he

was in service, departmental action could only be initiated after the
retirement of the official.

5. Of the 30 non-gazetted officials, two clerks were let off with a
severe warning on 7th May 1960. One Supervisor died on 25th Feb-
ruary 1960 and therefore no action could be taken against him. The
Disciplinary Authority also found that no lapses could be proved
against two more clerks. Recoveries have been ordered from one
Postmaster, 4 Supervisors and 13 Clerks for a total amount of
Rs. 38,524. Final orders in the case of the remaining 7 officials are

likely to be issued shortly. A sum of Rs. 300 has also been recovered
from the sureties of the accused.

6. There was delay in finalising departmental action in the disci-
plinary cases because, in the first instance, the Supdt. of Post Offices
was appointed as the Common Disciplinary Authority on 29th June
1959. After he had finalised action against three subsidiary offenders
and while action against the remaining officials was still in progress,
he was transferred on 18th May 1960 and a Director of Postal Services
of U.P. Circle was appointed as a Common Disciplinary Authority on
4th July 1960. After action was finalised in some cases by him, he
too was transferred on 29th June, 1961. Then another Director of
Postal Services of U.P. Circle was appointed as the Common Discipli-
nary Authority on 15th September 1961 and action has since been
finalised in most of the cases as indicated in para 5 above. Steps
have been taken to see that as far as possible the transfer of discipli-
nary authorities is avoided during the pendency of the proceedings.

7. The principal offender was due for transfer in April 1949 but a
ban on rotational transfers was imposed in January 1949. The ban
was extended from year to year and was lifted in May 1954 with a
directive that as far as possible, transfers should be made in April
every year. The official could, therefore, have been transferred only
in April 1955, Disciplinary action was contemplated against 4 gazet-
ted officers and one Head Clerk who is now a gazetted officer, for
their failure to transfer the official even after the ban was lifted. The
explanation of one of theseofficers was found on examination to be
satisfactory. Explanation of another officer is under examination of
the Director-General. Two officers were charge-sheeted and their
defence is also under examination of the Director-General. Explana-
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tion of the fifth officer who was a non-gazetted official at the time of
the fraud is under examination of the Postmater-General, U.P.
Circle. AR L L
\ [T R | N
8. This has been seen by the Accountant-General, Posts & Tele-
graphs, Simla.

S. C. JAIN,
Member (Banking & Insurance),
Posts and Telegraphs Board.



ANNEXURE V11
Ref. S. No. 11 of the Statement
No. 20-14/59-INV
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT & COMMUNICATIONS

(DEPARTMENTS OF COMMUNICATIONS & CrviL AVIATION)
(POSTS & TELEGRAPHS BOARD).

Dated at New Delhi the 18th January, 1962
28th Pausa, 1883.

SusJect: —Thirty-eighth Report of the P.A.C.—1961-62 (Second Lok
Sabha)—Sl. No. 25 of Appendix I—Alleged fraudulent
encashment of P.O. Certificates (Para 16 of Audit Report,
1960) . :

In serial No. 14 of Appendix IV to their Thirty-first Report, 1960-61
(Second Lok Sabha), the Public Accounts Committee have observed
that there was lack of proper co-ordination between the Ministry of
Finance and the P. & T. Department before putting the new series
of National Plan Savings Certificates on tap and that the blank certi-
ficates issued to the officials for writing up were valuable documents
requiring care and vigilance.

2. The position is explained below:—

The proposal for revising the interest rates of Post Office Savings
Bank deposits and national savings certificates, with effect from 1st
June, 1957, had been discussed confidentially by the representatives of
the Ministry of Finance (Department of Economic Affairs) with the
representatives of the P. & T. Department in May, 1957. The proposal
had been kept top secret till it was announced in Parliament by the
Finance Minister on 15th May 1957.

3. The Finance Ministry also informed the P. & T. Directorate in
their D.O. letter dated the 9th May, 1957 that they had written to the
Master, India Security Press, Nasik for designs of the new certifi-
cates, but that it would take at least 3 months before the Press would
be able to print and distribute the certificates. Hence, during the
interval between the 1st June 1957 and the date when
these new certificates could be printed and issued temporary receipts
had to be issued to the investors.
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4. The Committee will appreciate that the revision of interest
rates on Savings Certificates has necessarily to be treated as a top
secret matter as any premature disclosure would seriously affect
their sales during the interregnum. Necessary action for getting the
new certificates printed could therefore be initiated only a little
before the decision to increase the interest rates was announced by
the Finance Minister on 15th May, 1957 as part of his budget propo-
sals. It would thus appear that the delay in printing and distributing
these certificates was unavoidable and that there was no lack of co-
ordination between the P. & T. Department and the Ministry of
Finance.

5. Instructions have already been issued in D.GP. & T’s Post
Office circular No. 27 dated 25th October 1960 with a view to prevent-
ing loss of blank certificates given to the officials of the post office for
issue. A copy of the circular is attached.

6. This has been seen by the Accountant-General, Posts and Tele-
graphs, Simla.

S. C. JAIN,
Member (Banking & Insurance),
Posts & Telegraphs Board



ENCLOSURE

"INDIAN POSTS & TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS &
TELEGRAPHS

Director GENERAL’S P.O. CrrcurLar No. 27.
Dated New Delhi, the 25th October 1960.

SuBJsecT: —Prevention of frauds—Postal Certificates.

A review of Postal Certificate frauds during recent years shows
that many of them were facilitated by non-observance of one or other
of the rules or instructions on the subject or lack of exercise of due
care. In an office, cash on account of sales had to be accepted for
some days against preliminary receipts as Postal Certificates were not
available. This office, however, continued to issue preliminary
receipts even after receipt of the certificates for some time under the
mistaken notion the certificates had to be written out and issued
according to the order of receipt of applications. This resulted in
the work of writing out certificates falling in further arrears. This
work had to be continued for a number of days by drafting officials
from other branches of the office to the N.S.C. Branch. Blank certifi-
cates were handed over to these officials in batches and when these
were completed by them they were taken back and kept in sealed
bags without any check or verification. When the verification was
done three or four days later, loss of some certificates of high value
denomination was noticed. Some of these lost certificates were later

encashed at the same office resulting in a huge loss to the Depart-
ment,

2. All concerned are warned that transfer of blank certificates from
one official to another must alwayvs be made under proper receipt as
required by Rule 26 of the P. & T. Manual Volume VI and every
official’'s work must be checked up before he is allowed to leave
office. If any discrepancy is noticed it should be reported immediately
to the appropriate authority who will at once take up investigation.
A report should also be made to the Police, and no official allowed
to leave office until a thorough search for the missing certificates or
documents is made,

3. On completion of the investigation the appropriate authority
should also fix responsibility for the loss in such cases, without pre-
judice to Government’s right to take further action against the official

133



134

for recovery from his pay of the amount of loss, if any, caused to
the Department in future as a result of his negligence.

4. There have also been cases in which Postal Certificates
received in the Post Office during the course of correspondence or for
verification etc. were allowed to remain in the custody of the various
clerks in the files of correspondence and these were subsequently
fraudulently encashed at the counters. These frauds were made
possible because of the disregard of the instructions contained in the
Director General’s Post Office Circular No. 56 dated the 17th October
1958, which, inter alia, requires that all such certificates remain in
the safe custody of the Head Clerk. These instructions also imply
that the Head Clerk while handing over such certificates from his
custody must satisfy himself that the certificates are required for a
genuine purpose. All Head, Deputy and Assistant Postmasters and
Head Clerk in charge of Postal Certificates and S.B. Branches should
note these instructions carefully.

5. A copy of these instructions be kept pasted to the inner cover
of the Register so that they may always be before the Clerk and
the group Supervisory officer concerned.

6. Inspecting Officers, during the course of their visits, should see
that these instructions are understood and correctly followed.

No. 14-18 (BY) /58-FRD Dated New Delhi the 30th Juwe, 1960.

Advance copy to all Heads of Postal Circles for information and
necessary action.

Sd/- H. R. SONI,
Assistant Deputy Director General, (INV).



ANNEXURE VIII
Ref. S. No. 14 of the Statemen:

Statement showing action 1aken or proposed to be taken on the recommendations made by the Public Accounts Committee in their
Thirty-eighth R:pert (Second Lok Sabha.)

S.No. Para No. Conclusions/recommendations Remarks of the Ministry
1 6(Intro). The Committee feel that cases ot slackness at  The observation of the Committee has been brought
supervisory levels should be dealt with severely to the notice of all Ministries etc., and they have

$0 as to create a sense of live responsibility in been urged that the authorities concerned with
tiiem. the supervision of financial matters should further
tighten up the internal checks and supervision
so as tofminimise the cases of frauds, em-
bezzlement, misappropriation, etc. The res-
ponsibility of officers, slack at supervisory levels,
should be clearly fixed in cases where loss has
been caused due to their laxity and appropriate
action taken in their cases.

e st s s

(A. D. PANDE)
Foint Secretary 1o the Government of India.
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ANNEXURE IX
Ref. S. No. 19 of the Statement
MINISTRY OF TRANSPORT AND COMMUNICATIONS
(DEPARTMENT OF COMMUNICATIONS AND CIVIL AVIATION)
(POSTS AND TELEGRAPHS BOARD)
MEMORANDUM

No. 29-23/61-NA Dated at New Delhi, the 9th August 1962
18th Sravana, 1884 (Saka)

SusJecT:—Public  Accounts  Committee—Thirty-eighth  Report,
1960-61 (2nd Lok Sabha)—Infructuous Expenrditure on
the purchase of an air conditioning plant [Para 24 of
Audit Report (P&T), 1961].

In Serial No. 7(i) of Appendix II to the Thirty-Eighth Report of
the Public Accounts Committee 1961-62 (Second Lok Sabha), the
Committee observed that in “their opinion as the Department had
under consideration in October, 1953 a scheme of air-conditioning the
entire building by a large plant, placing of the order for the smal-
ler plant at the same time lacked justification. The plea that the
plant was required urgently as some equipment at the trunk ex-
change was fast deteriorating is not convincing as there was no indi-
cation to show that on receipt of the equipment, the Department
directed its efforts to its early installation. Further, the proponsal to
install the plant was abandoned a vear later.”

In Serial No. 7(ii), ibid, the Committee were also concerned to
note that even after the proposal to utilise the plant was given up
in August, 1955 it took the Department more than 5 years to return
the plant to the supplying firm, resulting in unnecessary locking up
of capital.

2. 1t is submitted for consideration of the Public Accounts Com-
mittee that the question of air-conditioning the entire building was
taken up as part of a larger scheme of expansion and although it
was originally mooted in October, 1953 a final decision was taken
only in August, 1954. This scheme of provision of the larger air-
conditioning plant was likely to take considerable time and working
conditions in the trunk exchange were so poor that service was
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unsatisfactory and a large number of complaints were being receiv-
ed from the public of Bombay. With a view to improve the cervice
and reduce the number of comp'aints, the Department pursued the
scheme of installation of the smaller plant which was anticipated to
be implemented quickly.

On receipt of equipment in 1955 for air-conditioning the trunk
exchange, all possible efforts were made to ensure early installation.
Unfortunately, the suppliers were unable to meet the technical re-
quirements of installation although they had accepted the stipula-
tions of the tender. Efforts were also made to get the equipment
installed on another floor but this too was not found feasible by the
suppliers.

As soon as it became apparent that the plant as supplied could not
be installed in the central exchange premises, the Director General
of Supplies and Disposals through whom the purchase had been
made was addressed on 11th November, 1955 to cancel the contract.
The Director General of Supplies and Disposals examined the matter
in consultation with the Ministry of Law and were doubtful about
the possibility of cancellation of the contract at that stage. There-
upon the possibility of utilising the plant at other stations was also
examined. This too was not found possible and ultimately the firm
was persuaded to take back the plant in December, 1959. But the firm
has not yet taken back the plant.

This has been seen by the Accountant-General, Posts and Tele-
graphs, Simla.

P. M. AGERWAILA,
Member (Telecommunications Operations.)



ANNEXURE X

Ref. S. No. 21 of the Statement
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT AND COMMUNICATIONS
(DEPARTMENTS OF COMMUNICATIONS AND CIviL AVIATION—P&T BOARD)

No. 15-29/61-WK. Dated at New Delhi, the 4th January 1962

SuBJEcT: —P.A.C.—Thirty-eighth Report, 1961-62—Installation of a
60-Ton Weigh Bridge in a departmental workshop.

In a Telegraph workshop a weigh bridge was acquired in 1951.
The project for its installation was sanctioned in August, 1952 and
revised in November, 1956. The question of the usefulness of the
project was considered by the Manager of the workshops, who tried
to dispose it of in April, 1958. Subsequently in May, 1958, orders
were issued to instal the machine and the work was completed by
the end of 1959. The P.A.C. have adversely commented upon the
unduly long period taken for its installation and completion of the
project. The Committee have also, observed that being a commer-
cial department, our decisions should be prompt and their implemen-
tation expeditious and that the department should always be alert.

2. The manner in which the entire case has been dealt with
clearly indicates lack of proper planning and efficient execution. The
delay in the execution of the project not only holds up the desired
purpose but also unnecessarily blocks up Capital which can other-
wise be utilised on more pressing projects. It is imperative that
schemes decided upon after careful examination at the directorate
level are not held up at the executing level without the approval of
the competent authority in each specific case.

3. It may please be ensured that these instructions are noted by
all concerned.

B. G. DESHMUKH,
Secretary, P. & T. Board.

No. 15-29/61-WK. Dated, Dec., 1861,

Copy forwarded to all other Heads of Circles and Administrative
Offices for information and guidance.

B (75 Copies) |TP{TP (BC)! NA Sections of the Directorate.
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ANNEXURE XI
Ref. S. No. 24 of the Statement
No. P 6-92|55(Pt. 2)

(GOVERNMENT OF INDIA

MINISTRY OF TRANSPORT AND COMMUNICATIONS
(DEPARTMENTS OF COMMUNICATIONS AND CIVIL AVIATION)

(POSTS AND TELEGRAPHS BOARD)

Dated at New Delhi, the 24th September, 1962/2nd Asvina, 1884
(Saka)

SusJecT: —Thirty-eighth Report of the Public Accounts Committee
1961-62 (Second Lok Sabha)—Defective tube-well in
P&T. colony at Ambala (Note 7 at pages 121-122 of the
Audit Report (P&T) 1961).

In serial No. 12 of Appendix II to the 38th Report the Public
Accounts Committee have called for reports on the following:—

(i) Fixation of responsibi:ity for the irregularities and lapses
pointed out by the Enquiry Officer and the nature of
action taken; and

(ii) outcome of the enquiry for fixation of responsibility for
not taking action against the supplier of the pump.

2. As regards (i) above, the lapses on the part of the Central
Public Works Department officers included non-award of the work
to a specialised firm, not giving complete details of specifications
of the pumping set, settling the final bill of the contractor before
the expiry of the maintenance period of two months, not observing
proper procedure in handing over the pumping set to the P&T.
authorities, etc. The Ministry of Works, Housing and Supply have
intimated that the Assistant Engineer concerned has been warned to
be more careful in future, for his lapses in not observing the proper
procedure in handing over the pump to the P.&T. authorities. The
Executive Engineer concerned has also been warned to be more
careful in future for the various items of lapses detailed above and
the warning is being placed in his Character Roll. A copy of U.O.
No. Cont. 23(8)!61 _dated 21st February, 1962 from the Ministry
of Works, Housing and Supply in the matter is attached.
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3. The lapses on the part of the P.&T. officials were their taking
over the pump for maintenance in the absence of proper making
over and when the electric installation was not in a complete con-
dition and also removing the pump set and having attended to it
locally. It has to be pointed out that the P.&T. Colony at Ambaia
had been experiencing much water difficulty since some years. The
pump for which the estimate had been sanctioned in October, 1955,
was actually brought into commission by the Central Public Works
Department only in January, 1958. Though the electric installations
had not been provided with necessary voltmeter, ammeter, etc., the
Assistant Engineer (Carrier) undertook to run the pump apparently
with the knowledge of the Divisional Engineer, Telegraphs, Ambala,
as they had presumably felt that the only effort involved was in
starting and switching off the motor. If they had insisted on the
completion of all the formalities, the commissioning of the pump
would have been delayed for a much longer time and the P.&T.
staff in the colony would have been put to greater difficulties. The
shifting of the switchboard from one position to another cannot be
said to have caused any technical defect in the working of the pump.
The Assistant Engineer concerned retired on 29th July, 1958 and
the Divisional Engineer on 13th April, 1961. As the taking over of
the installation by them was done in good faith for the benefit of
the P&T. staff of the colony, no action against them has been con-
sidered necessary.

4. When the pump failed on 6th February, 1958, steps were taken
by the Divisional Engineer, Telegraphs, Ambala, tc contact the Cen-
tral Public Works Department Executive Engineer (Electrical) New
Delhi, who offered to send his representative to Ambala. But, in
view of the delay in Central Public Works Department staff reach-
ing Ambala, the Divisional Engineer Telegraphs had, as per his un-
derstanding during telephone talk with the Executive Engincer
(Electrical)—a matter which was later disputed by the Central
Public Works Department—consulted an Assistant Engineer of the
State Public Health Department, a specialist in this field, and under
his advice had removed the pump, got it repaired and re-instalied
it. On restarting, the pump worked only for a few hours and then
again failed. It is obvious, however, that the Divisional Engineer
Telegraphs had taken the initiative and got the repairs, etc., attend-
ed to in good faith for the benefit of the residents of the colony. As
there has been no negligence on the part of the officer, no action
against him has been considered necessary.

5. As regards (ii), the Central Public Works Department had
stated before the Committee about their inability to proceed against



141

the supplier in view of the pump having been taken ocut by the
P&T. Staff. The circumstances under which the pump had been
removed and reinstalled by the Divisional Engineer, Telegraphs,
have been explained in para 4 above.

6. The defective pump has heen examined by a firm in Bombay.
As they have reported that the starter would have to be imported
in the abesnce of any arrangement for rewinding it in India and as
the efficiency of the pump even after repair is in doubt, the Central
Public Works Department have recommended that the pump may
be disposed of. According'y, action is being taken for its disposal.

7. This Memo has been seen by the Accountant General, Posts &
Telegraphs, Simla.

U. SHANKAR,
Member (Telecommunications),
Posts and Telegraphs Board.

Cory
IMMEDIATE

(FOVERNMENT OF INDIA

MINISTRY OF WORKS, HOUSING AND SUPPLY

SuBJECT: —Action taken or proposed to be taken on the recommen-
dations contained in the 38th Report of the P.AC—
Paras 31-—-34.

Will the Directorate General of Posts & Telegraphs please refer
to their U.O. No. P. 6-92/55, dated the 12th January, 1962 on the
above subject? Departmental proceedings against the officers of the
Central Public Works Department for the lapses (in so far as the
Central Public Works Department is concerned) have been com-
pleted and the Assistant Engineer concerned has been warned to be
more careful in future for his lapses in not observing the proper
procedure in handing over the pump to the Posts & Telegraphs autho-
rities. The Executive Engineer concerned has also been warned to
be more careful in future for his lapses in—

(a) not awarding the work to a specialised firm:

(b) not giving complete details and specifications and descrip-
tion of the pumping set;

(c) settling the final bill of the contractor before the expiry
of the maintenance period of two months;
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(d) not observing the proper procedure in Banding over the
Pumping set to the P.&T. authorities.

The warning is to be placed in his Character Roll.

2. This information may be incorporated in the note to be fur-
nished to the Public Accounts Committee by the P.&T. Department.
Three copies of the note for the P.A.C. when finalised may kindly
be supplied to this Ministry.

Sd. V. T. CHAR]I,
Under Secretary.

Directorate General of Posts & Telegraphs
Ministry of W.H. & S. U.O. No. cont. 23(8) /61 dt. 21-2-62.




ANNEXURE XII
Ref. S. No. 33 of the Statement
No. 1-26/60-D
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT AND COMMUNICATIONS

(DEPARTMENTS OF COoMMUNICATIONS AND CiIviL AVIATION)
(POSTS AND TELEGRAPHS BOARD)

Dated at New Delht, the 10th January, 1962
T " 20th Pausa, 1883

SusJecT: —Thirty-eighth Report of P.A.C. 1961-62 (Second Lok
Sabha) —Non-recovery of royalty due from a contractor
for conveyance of mails (Para 32 of the Audit Report,
1961).

In serial No. 21 of Appendix II to the Thirtv-eighth Report of
public Acccunts Committee, 1961-62 (Second Lok Sabha) the Com-
mittee have enquired about the results of the arbitration regarding
recovery of royalty from the first contractor.

2. The arbitrator in his award dated the 19th August, 1961 has
decided that the contractor shall pay to the President of India a
sum of Rs. 14,700 inclusive of the amount cf security deposit and
also inclusive of all costs incurred by the President in this connec-
tion up-to-date. A sum of Rs. 1575 was deposited by the contractor
as security deposit and the balance would be recovered from him
after a decree from the Court is obtained. Necessary acticn for
obtaining a decree from the Court having jurisdiction in the matter
s being taken.

3. In serial No. 8 of Appendix 1 and No. 22 of Appendix II to the
Thirtyceighth Report of the Public Accounts Committee 1961-62
(Second Lok Sabha), the comiaittee have desired, that the final
decision regarding vesting of powers in the Central Government to
compel the private operators to carry mails be expedited.

4. The matter was discussed with the Ministry of Transport and
Communications and Law and it was decided to work out the over-
all financial implicationg of the proposal. The required information
has since been furnished and final reaction of the Ministry of
Transport and Communications and Law is awaited.
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5. In the meantime another note has been sent to the Ministry
of Law for their advice whether an amendment to the 1LP.O. Act
1898 on the line of Section 40, ibid, can be made so as to make the
private motor operators and State Transport Undertakings, who are
governed by the Motor Vehicles Act, 1939 to carry mails at the rates
fixed by the Central Gcvernment and whether it will be repugnant
to the provisions of the said Motor Vehicles Act and the Constitu-
tion.

6. Advice of the Ministry of Law on this point is awaited.

This Memo. has been seen by the Accountant-General, Posts and
Telegraphs, Simla.

M. DAYAL
Member (Posts)),
P. and T. Board.



ANNEXURE XIII
Ref. S. No. 34 of the Statement
No. 1-39/60-D
GOVERNMENT OF INDIA
MINISTRY OF TRANSPORT & COMMUNICATIONS
(DEPARTMENTS OF COMMUNICATIONS AND CIVIL AVIATION)
(Posts & Telegraphs Board)
Dated at New 'Delhi, the 16th August, 1962
25th Sravana, 1884.

SusJecT: —Thirty-eighth Report of P.A.C. 1961-62 (2rnd Lok Sabha)—
Absence of agreement for conveyance of mails owing to

delay in finalisation of form of contract (Para 19 of the
Audit Report 1958).

In serial No. 8 of Appendix I of the Thirty Eighth Report of
P.A.C. 1961-62 (Second Lok Sabha), the Committee observed: —

8(i) The Committee are concerned to note the delay in the
finalisation of the formal agreement with the operators.
They trust that it will ncw be expedited.

8(ii) In order to obviate the difficulties experienced in execut-
ing contracts with private operators for carriage of mails,
the Committee had suggested in para 64 of their 22nd
Report (1959-60) that the Central Government shouid
acquire scme enabling powers to compel the private
operators to carry mails. From a note submitted to the
Committee, they note that the matter is still under con-
sideration of the Ministry of Transport & Communica-
tions. The Committee desire that tho final decision in
this case should be expedited.

2. The position with regard to each item is indicated below
seriatim: —
Serial 8(i) of Appendix 1 to Thirty-eighth Report of P.A.C. 1961-62
(Second Lok Sabha)

The draft forms have been seen by the Ministries of Law, Trans-
port & Communications (Deptt. of Transport) and Finance including
the AGP. & T. Before the forms are finally issued end printed
the question of incorporating the units of weight, measurement and
distance in metric units, those of the value in Naye Paise, wherever
they occur is under consideration. As soon as the equivalents are
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decided in consultation with the Finance Branch, the forms would
be printed and issued. The views c¢f P. & T. Department relating
to the amendments proposed by the Government of Madras were
duly communicated to the said Government by the Postmaster-
,General, Madras on 7-12-1960 and after repeated reminders it has
now been intimated by the said Government that the question of
rate of payment t{o the private cperators be decided first. In May
1960, the Government of Madras suggested the rate of 6 and 8 pies
per maund per mile in the plains and hill roads respectively with a
minimum of Rs. 26 p.m. per route. These could not be accepted as
they were higher than those acceptedq by the Government. The
matter was discussed with the Chairman of the State Transport
Advisory Committee, Madras in January, 1962 by the P. & T. Depart-
ment alcng with a representative of the Finance Ministry and the
State Government offered to reduce the rate to 53 pies and 7 pies per
maund per mile in the plains and hill roads respectively with a
minimum of Rs. 20 per route per month. These rates were also
more than those accepted by the Government and es such the Trans-
port Secretary has been requested to persuade the Government of
Madras tc agree to the rates on the basis of the award, viz,, passenger
fare divided by 165 for a pound of mails, given by his predecessorx
and eccepted by the P. & T. Department. = On the basis of this award
the rate in the case of Madras State comes to 33 pies per maund per
mile,

Serial 8(ii) of Appendix I to Thirty Eighth Report of P.A.C. 1961-62

(Second Lok Sabha)

3. In order to examine the questicn of vesting powers in the
Central Government to compel private operators to carry mails, the
Ministry of Law desired in December, 1961 to have some concrete
proposal to amend the Motcr Vehicle Act so that they could examine
it and the Ministry of Transport and Communications requested for
the same. The requisite information was accordingly furnished to
the Transport Ministry in February, 1962. They have, however,
again asked for scme additional information in March, 1962 with a
view to solving the problem without resorting to legislation. While
furn:shing the information the P. & T. Department have suggested
that early action as originally suggested by the P.A.C. be taken s
without the proposed enactment proper and stable sclution to the
problem of compelling the private operators to ocarry mails at the
rate decided by the Government and execution of agreement in the
Standard form, cannot be found.

4. This Memc. has been seen by the A.G.P. & T. Simla.

M. DAYAL,

Member (Posts), P. & T. Board.



ANNEXURE X1V
Ref. S. No. 35 of the Statement
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

(OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELEGRAPHS)

No. 26/149/60 NB.
New Delhi, dated the 14th March, 1962

To

All Heads of Circles/Distts. etc.

SuBJECT: —Revision of Standard Rent of residential buildings owned
by the Department.

Instances have come to the notice of this office where it was
observed that the work of periodica] recalculation of Standard Rent
as required under SR 324 was not being attended to properly. This
gives rise to the possibility of heavy losses in such of the cases where
the Standard Rent before such recalculation was lower than 10 per
cent. of the emoluments of the occupants and on revision it showed
an increase. The imperative necessity of keeping this work upto-
date has been stressed from time to time but the results are not quite
encouraging. It is once again emphasised that failure in ccmplying
with the rules on the subject, should be taken seriously end persons
responsible should be suitably dealt with. It is necessary that an
officer in the Circle office should be entrusted with the personal res-
ponsibility to ensure that this work is promptly and regularly attend-
ed to. The inspecting officers when carrying out their local inspec-
tions should particularly look into this item of work and satisfy
themselves that this work is hmndled satisfactorily in accordance
with the rules.

Receipt of this letter may please be acknowledged.

Sd/- S. SUBBURATNAM,
Dy. Chief Engineer (T).
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APPENDIX 11

Ref. para 8 of the Report
No. 10-1/62-P (BC)
GOVERNMENT oF INDIA

MINISTRY OF TRANSPORT AND COMMUNICATIONS,
(DEPARTMENT OF COMMUNICATIONS AND CIVIL AVIATION),
(POSTS AND TELEGRAPHS BOARD)

Dated at New Delhi the 17th July, 1962/26th Asadha, 1884
OFFICE MEMORANDUM
SuBsecT: —Public Accounts Committee—Excess of Rs. 25,794 over
grant No. 130—Capital Outlay on Indian Posts & Tele-
graphs (Not met from Revenue)—Charged—regularisa-
tion of—{Para 9(it) of the Appropriation Accounts
1960-61 and Audit Report, (P. & T.), 1962).

Reference Lok Sabha Secretariat O.M. No. 2/VIII/2/62-PAC dated

18-5-62 on the subject.

The final accounts for the year 1960-61 show an excess of Rs, 25,794
over the ‘Charged’ appropriation under Demand No. 130—Capital
Outlay on Indian Posts and Telegraphs (Not met from Revenue).

Rs.
QOriginal Appropriation
Supplementary Appropriation
Total Appropriation .
Actual Expenditure . . . . . . 25,794
e e 25,794

Excess

2. The excess has occurred due to the fact that the amount paid
as additional compensation decreed by a Court of Law in favour of
the owner of a plot of land acquired by the Department for the
construction of a Telephone Exchange was booked under “Charged”
while the provision for the same was made under “Voted".

3. The land was acquired through the Land Acquisition Officer
of the State of Maharashtra and the decree by the High Court was

awarded against that State. The payment was made by the State
Government and the debit passed on to the Posts and Telegraphs
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Department by book adjustment. As the decree in this case was not
enforceable against the Posts and Telegraphs Department, the
expenditure cannot be “Charged” to the Consolidated Fund of India
and should, therefore, have been booked under “voted” in the Posts
& Telegraphs books as per the decision contained in the Ministry
of Finance (Department of Economic Affairs) letter No. F. 2(43)-B/
59, dated the 12th September, 1959 (copy enclosed).

4. The excess which is due to a misclassification in the accounts
may, in view of the position explained above, be ignored as it will
not actually require any regularisation in view of the fact that the
consequential addition in the “voted” Section of the Grant would be
covered by the Savings under that Grant.

5. This Memo. has been seen by the Accountant-General, Posts &
Telegraphs, Simla.

Sd. (S. S. SHIRALKAR),
Member (Finance),
Posts & Telegraphs Board.



ENCLOSURE

Copy of letter No. F. 2(43)-B/59 dated 12th Sept., 59 from the
Govt. of India, Ministry of Finance (Deptt. of Economic Affairs)
New Delhi addressed to the Finance Secretaries of all the State
Govts. and copy forwarded to the Comptroller & Auditor General of

India.

SusJeCT: —Payments made in satisfaction of Court decree and Arbditral
awards, against State Govts. in disputes arising out of the
acquisition of buildings and properties for Union purpose.

A question has arisen whether the payments made in satisfaction
of Court decrees or Arbitral awards given against State Govts. in
cases of disputes arising out of the acquisition of building and pro-
perties by States for the purposes of the Union Govt, are to be
‘Charged on the Consolidated Fund of India or the Consolidated Fund
of the State concerned’.

2. Government have been advised that since in such cases, the court
decrees or arbitral awards are against the State Govts., they would
have to be satisfied initially by those State Govts. from their own
consolidated funds. In other words the liability for the initial pay-
ment in satisfaction of the decree or award would devolve upon them
which would be ‘charged’ on their Consolidated Funds in accordance
with the provision of Article 202(3) (¢) of the Constitution. Subse-
quent reimbursement by the Central Government would be merely
an inter-Governmental adjustment to which the provisions of Article
"112(3) (f) of the Constitution would not be applicable since the
decree is not enforceable against the Government of India cum the
Consolidated Fund of India.

3. It is requested that in all such cases the procedure suggested
above may be adopted in future and provisions made accordingly.
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APPENDIX I
Ref. Para 9 of the Report
No. 7—4/62-B

GOVERNMENT OF INDIA,

MINISTRY OF TRANSPORT AND COMMUNICATIONS,
(DePARTMENT OF COMMUNICATIONS AND CIVIL AVIATION)
(POSTS AND TELEGRAPHS BOARD).

Dated at New Delhi, the 5th July, 1962/14th Asadha, 1884

OFFICE MEMORANDUM

SunjJrcT: —Public Accounts Committee—Excess of Rs. 77,40,659 over
grant No. 85—P. & T. Dividend to General Revenues and
Appropriations to Reserve Funds for the year 1960-61
Regularisation of—[Para 9(i) of the Appropriation
Accounts (P. & T.) 1960-61 and Audit Report (P. & T.),
1962].

Reference Lok Sabha Secretariat Memo. No. 2/VIII/2/62/PAC
dated 18-5-1962 on the subject.

From the final accounts for the year 1960-61 it is seen that an
excess of Rs. 77,40,659 over the Voted Grant has occurred under
Demand No, “85-P. & T. Dividend to General Revenues and Appro-
priations to Reserve Funds"” as shown below:—

Rs.
Original Grant. . . . . . 8,83,99.000
Supplementary Grant. (Fcb., 1961). . . . . 2,4 °,30,000
‘Total Grant, . . . . . . . . 11,32,29,000
Actual Expenditure, . . . . . . . 12,09,69,659
77,40,659

Excess.

This excess requires regularisation by Parliament by an excess
Vote under Article 115 of the Constitution.

2. The total amount of this grant is the difference between the
budgeted revenues of the Department and its budgeted net Work-
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ing Expenses (i.e. equal to net receipts). Thus, any improvement in
revenue or reduction in expenditure in relation to the budgeted
amounts will automatically cause an excess over this grant. This
feature is inherent in the system.

3. In the Original Burget for 1960-61 the amount of this grant
was estimated at Rs. 8,83.99 lakhs. In the Revised Estimates, gross
revenue receipts were expected to be Rs. 150 lakhs more than in the
budget while a decrease of Rs. 59-74 lakhs was expected in the gross
Working Expenses. Recoveries which are taken in reduction of
Working Expenses for the purpose of working out net receipts were
expected to be Rs. 38-56 lakhs more. As a result of these changes,
the amount of this Grant was expected to be Rs. 1132'29 lakhs i.e.
Rs. 248-30 lakhs more than in the Original Budget to meet which a
Supplementary Grant was obtained, in February, 1961. When the
actual for the year became available, it was seen that the gross
revenue receipts exceeded the Revised Estimates by Rs. 24-70 lakhs
and that there was less expenditure by Rs. 72-45 lakhs under Gross
Working Expenses and a shortfall of Rs. 19-74 lakhs under Recover-
ies. In the result, the amount of appropriation to the Reserve Fund
increased to Rs. 1209'70 lakhs entailing an excess of Rs. 77-41 lakhs

over the grant.

4. This has been seen by the Accountant-General, Posts and
Telegraphs.

Sd. (S. S. SHIRALKAR),
Member (Finance),
Posts and Telegraphs Board.



APPENDIX IV

Summary of main conclusions recommendations

S1L.No.

Para No.

Ministries/
Departments

concerned

Conclusions/recommendations

3

1 DG, P.&T.

Do.

Do.

The Committee trust that necessary steps

would be taken by the Department to
improve the standard of budgeting. They
would in this connection also invite at-
tention to the instructions issued by
the Ministry of Finance in August
1958 to improve the technique of esti~
mating and financial control over ex-
penditure.

The Committee are not satisfied with the

present arrangements for making con-
tributions to the Renewals ‘Reserve
Fund’ by the different Branches. As the
accounts of the Department are main-
tained separately for each Branch it is
essential that the allocation of the
contribution to the Fund among the
various Branches should be on com-
mercial principles so as to represent the
truc statement of accounts for each
Branch.

The Committee also fail to understand

the reasons for changing the system of
making contribution to the Fund and
treating it as an appropriation of the
surplus instead of as a part of working
expenses as was the practice prior to
1960-61. They would like 10 observe
that according to the normal commer-
cial principles and the practice followed
on the Railways, such contributions to
the Fund should be treared as a part
of working expenses so as to present the
correct picturg of the revenue/deficit
of each Branch.
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3 3

4 DG, P &T.
5 Do
6 Do
7

The Committee desire that a comprehen-

sive note should be submitted to them
showing the position in respect of the
revision of rentals payable by the Rail-
ways and the other parties to whom
circuits have been leased out.

The Committee feel concerned to note

this increasing trend of working ex-
penses in the various Branches of the
Department. They suggest that the
position may be analysed in detail
and remedial measures taken to
keep the percentage below 100, by
curtailing the working expenses to the
maximum extent possible.

The Committee observe that there has

been progressive increase in the savings
under Grant No. 130 and year after year
the same reasons have been advanced for
these savings. It indicates a persistent
tendency of over-budgeting without
teking into account the difficulties ex-
perienced in the execution of capital
works. Had the Department made due
allowance for these difficulties on the
basis of its past experience, the esti-
mates would have been more rea-
listicc. The Committee would like to
empbasise the need for estimating the
requirements for funds correctly and
working up to these estimates with the
closest degree of approximation making
a periodical review of progress of ex-
penditure during the year,

Do. The Committee were glad to learn that the

percentage of savings under this Grant
had come down 10 §-9 during 1961-62
and 22-3during 1960-61. They hope
that this improvement will continue
during the subsequent years also. The
Committee are however, disappointed to
learn that the creation of a separate  wing
of the CP.W.D. for P& T Works had
not ix:fprovcd the tempo of the execu-
tion of works, even in 1961-62. They




155

1 2 3

8 2 DG,P&T
9 o9 Do.

10 10 Do.

11 11 Do.

hope that more effective steps will be
taken to improve the position from
1962-63 onwards.

The Committee trust that the instructions
of the Ministry of Finance regarding
adjustment of payments made in
satisfaction of Court decree and Arbitral
awards against State Governments would
be followed by all concerned to avoid
misclassifications in future.

Subject to the observations of t}}c Com
mittce upon the standard of badg:tin
in the P& T Department in para 1 o
this Report, they recommend that the
excess under ‘Voted’ grant referred
to in para 8 may be regularised by
Parliament in the manner prescribed in
Article 115 of the Constitution.

The Committee would like to be informed
of the final decision regarding making
provision in the Budget for the entire
projects and not component-wise.
They would also urge that it should be
ensured by the P & T Department
that the instructions issued by them
in June, 1960 to reduce the number of
unbudgetted works (vide Annexure
XI of the 315t Report of the P.A.C.—
Second Lok Sabha) are strictly fol-
lowed by all concerned to avoid the
recurrence of such cases.

The Committee regret to note that while
the installation of the plant and
machinery  within the exchange was
completed in March 1960, even the
detailed estimates for cable laying were
sanctioned as late as February, 1960.
The time taken (more than two years)
in finalising the detailed estimates can
hardly be justified. Further, as the
project involved both installation of
the plant and machinery inside the
exchange and cable laying outside the
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exchange, procurement of stores both
for expansion of internal and external
plant should have been planned
simultaneously. It is apparent that
there had been lack of proper planning
and coordination in the execution of
the work.

12 12 D.G,P.&T. The Committee view with concerft
instances of lack of co-ordination in th€
procurement of stores and the execu-
tion of works resulting in avoidabl®
storage and interest charges on Stores
procured, besides loss of revenue due
to delay in the execution of works as
disclosed in para 12 of the Audit Report.
They desire that remedial measures
should be taken to ensure that such
cases do not recur.

13 13 Po. While the Committee note the diffi-
culties in the construction of buildings
they cannot overlook the fact that
some of these plots were acquired
as far back as 1926-27. It is, therefore,
apparent that due attention had not
been paid to the utilisation of these
vacant sites. The Committee trust
that all these cases would now be exa-
mined in detail by the P & T Board
and early decision taken regarding uti-
lisation/disposal of the vacant plots,
The Committee would like 10 be fur-
nished with a comprehensive statement
giving the details of the vacant sites
acquired by the Department indicating
the place, the date of acquisition, the
amount paid etc.

14 14 Do. Since the accumulation of obsolete stores
results in avoidable expenditure on care
and maintenance staff and on storage
accommodation, besides loss of interest
on capital unnecessarily locked up,
the Committee desire that a suitable
procedure should be evolved for periodi-
cal review and disposal of such stores.
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15

16

17

18

19

15

16

17

18

19

D.G. P&T. The Committee desire that the clearance

of outstanding balances under stores
suspense accounts especially of old
items pertaining to  period upto
1955-56 should be expedited. They
trust that the setting up of the proposed
Committee for the clearance of these
balances would result in substantially
reducing the outstanding balances.

D.G..P.&T. The Committee regret to note that not

W.H.&S.

D.G.,P.&T.

Steel &
Heavy In-
dustries
(Deptt. of
Iron and
Steel).

D.G.,P&T.

W.H. & S.

only was the revised date for the instal-
lation of Air-conditioning Plant not
adhered to by the firm but the insulation
and deducting had been done by some
material which had been considered
unsuitable by the P & T Department.
The delav in replacing the insulation
by other suitable material was also
inordinate. The  Committee  were
informed that the question of claiming
compensation from the firm for delay
in commissioning the plant was under
consideration of the D.G.S.&D. They
would like to be informed of the final
decision taken in this regard and the
amount recovered from the firm.

The Committee trust that with the settin8

up of the repair Centres at Delhi an
Madras the delays in repairs to store®
will be avoided. Thev would like t0
watch the position in this
through future Audit Reports.

The Committee would like to be informed

of the proposals of the Scrap Com-
mittee regarding withdrawal of restric-
tions on sale of scraps and the decie
sions taken by Government thereon.

The Committee trust that the instructions

issued by the D.G.S. & D. for i
on promptly credits for saje of] stores
to the P & T Department would be

followed by all concerned to avoid the
delays in passing on such credits.
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20

21

22

23

24

D.G., P.&T.

The Committee would like to be informed

of the final decision taken regarding
devolution of further authority for the
disposal of unserviceable stores.

The Committee would like to be informed

in due course of the decisions regarding
appointment of a fairly high level police
officer in the P & T Department to
coordinate with the State Governments,
the measures for reducing cases of loss
of copper wire. They are of the view
that the matter requires close and
constant attention of the P & T Board
till the theft cases are brought down
substantially. if not eliminated alto-
gether.

The Committee observe that there had

been inordinate delay in fixing res-
ponsibility for delav in utilisation or
disposal of Repeater. They would
invite attention in this connection to
para 6 (Introduction) of their Twenty-
second Report (Second Lok Sabha)
and trust that prompt action would now
be taken against the delinquent officials.

The Committee note that although abouyt

10 years have elapsed since the Genera-
tor set was recovered from the Exchange,
no final decision has yet been taken
regarding its  disposal. They could
not get any satisfactory reply for this
inordinate delay. They suggest that
an early decision should be taken to
dispose of the set and a repcrt submitted
to the Committee.

The Committee regret to note that the

Departmental authorities had not only
failed to make proper test of the coils
before making over to the Controller
of Telegraphs Stores but also failed to
follow the instructions issued by the
P & T Dcpartment in March, 1951
regarding inspection of the Stores by
the indentors. They desire that this
matter should be looked into and the
responsibility fixed.
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3 4

D.G,P. &T. The Committee would invite attention
to para 39 of their 22nd Report
(1959-60) wherein they had recommen-
ded that early and effective steps should
be taken for the modernisation of the
Workshops. They desire that this
matter should receive urgent attention.

Do. It is unfortunate that disregard of the’
fundamental principles of undertaking
a trial order before establishing the
manufacture of new item resulted in
avoidable loss to the Department in
the case mentioned in para 22(b) of
Audit Report. The Committee trust
that the instructions now issued by
the Department would be strictly
followed to avoid such cases in future.

Do. The Committee observe that apart from
locking up of capital funds, and possible
deterioration by long storage, the saving
in expenditure which had been esti-
mated in 1956 at Rs. 1,655 per month
by means of not pickling process has
not been realised as a result of the
delay of over fifteen years in bringing
the botilers into use. They desire
that prompt and adequate disciplinary
action should be taken against the delin-
quent officials and a report submitted
10 them.

Do. The Committee regret to note that ex-
nditure to the tune of Rs. 22,382
s been incurred on the purchase and

repairs of the grinder machine without
examining its utility to the Department.
They also observe that after sending
the machine 1o the Government Machine
Tool Prototype Factory for repairs,
the Department failed to take adequate
steps to get the repairs expedited re-
sulting in  unnecessary locking up
of funds. The Committee desire that
an carly decision should be taken
regarding the disposal of the machine
and a report submitted to them.
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30

31

32

29 D.G,P.&T. The Committee would like to watch the

practical effect of the various measures
taken by the Department to minimise
the cases of defalcations or loss of public
money through future Audit Reports.

The Committee observe that in some of the

cases of Savings Bank fraud brought
to their notice, although the fraud
was spread over a long period of timl
(three to five years) it remained un
detected despite the Post Offices con
cerned having been visited severa
times by the Inspecting Officers. Th
Commirttee would urge that remedia
measures should be taken to make these
inspections more effective and laxity
on the part of Inspecting Officers
in exercising the prescribed checks
dealt with promptly and suitably.
Public continue to reposc confidence
with the P & T Organisation, particu-
larly in matters pertaining t0o pioney
transactions.  In recent years there
has been an cnormous increasc in the
number of new offices opened, parti-
cularly in the rural areas. Therefore,
in order that the confidence of the
public may not gct shaken, the Com-~
mittee strongly recommend that a
suitable programme of inspections of
every office to take place strictly within
a specified period should bz laid down
and implemented through an ade-
quate inspectorial staff.

The Committee would like to be informed

early of the action taken against the
delinquent cfficials for infructuous ex-
penditure due to non-utilization of a
vacant departmental building. .

The Committee feel concerned to note
that there has been a progressive in-
crease in the instances of short re-
covery and failure to issue telephone
bills, the amount having increased
from Rs. 2.9 lakhs in 1956-57 to Rs.
12.97 lakhs in 1960-61 with the same
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percentage of test check by audit.
The representative of the Department
promised to look into the question of
progressive increase in the amount
involved in these cases and furnish a
note to the Commitiee. This note is
still awaited.

The Committee would like the P & 'T
Board to take effective steps to minimise
the instances of short recoverips and
failure to issue bills.

33 33 D.G,P&T. While it might not have been possible
for the Department to have recovered
the full rent for the canteens amounung
to Rs. 18,500 it is not clear why a
proportionate recovery based on the
amount of royalty actually collected
by the Associations from the contrac-
tors, (Rs. 15,900) could not have been
effected instead of the nominal rent
of Re. 1,~ per month.

The Committee share the anxiety of th¢
Department to keep these canteens
running for the amenity of the staff.
They would, however, observe that if
according to the Postmaster-General it
was not possible to run the canteens
on co-operative basis or departmentally
the alternative of running them
through contractors should have been
examined instead of acquiescing in the
irregular practice.

34 34 Deo. The Committee need hardly emphasise
the imperative need for expeditious
disposal of audit objections which
continue to be fairly large. They trust
that the setting up of the committees to
settle audit objections would accelerate
the clearance of such objections. They
would like to warch the position through
future Audit Reports.

35 35 Do.” The Committee are concerned over cases
of delays in a commercial Department
like the P& T. They trust that in the
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interest  of economy and efficiency

effective steps would be taken by the

Department to avoid the recurrence of
D.GP&T such cases.

36 36 All other The position in regard to the submission
Ministries.’ to the Committee of the notes, memo-
" randa pursuant to action taken on the
recommendations of the Commirttee or
on points arising from the Accounts
examined by them has continued to
remain unsatisfactory. In some cases
although more than one year has elapsed,
the information called for by the
Committee has not been furnished by the
P & T Directorate. Further, despite
the assurances given by the Chairman,
P & T Board during the course of evi-
dence in July 1962 to expedite the
submission of the notes pursuant to
‘action-taken’ on the outstanding re-
commendations of the Committee, in a
. number of cases the notes are still
awaited. The Committee, would
reiterate their earlier recommendation
in paras 6 and 7 (Intro.) of their 42nd
Report and would emphasise that the
Ministries concerned should attach
greatest importance to the submission
of notes etc. to the Committee within
the time-schedule laid down for the
purpose.
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